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INTRODUCTION

I, the Chairman, Committee on Public Undertakings having been
authorised by the Committee to submit the Report on their behalf, present
this Seventeenth Report on ‘Personnel Policies and Labour-Management
relations in Public Undertakings’.

2. The Committee took evidence of the representatives of four All
India Trade Unions, some Members of Parliament and other leaders on the
26th and 28th July, 1971, nine selected major Public Undertakings on the
5th August, 1971, and the officials of eight selected Ministries/Departments
and Bureau of Public Enterprises on the 15th September, 1971.

3. The draft Report was concidered by the Study Group VI of the
Committee on.the 6th and 10th April, 1972.

4. The Report was adopted by the Committee on the 19th April, 1972.

5. The Committee wish to express their thanks to the various Minis-
tries, Public Undertakings, non-officials and non-official organisations for
placing before them the material and information on the subject. They
wish to thank in particular the representatives of All India Trade Union
bodies, Members of Parliament and other leaders, representatives of the
undertakings and officers of the Ministries/Departments who gave their evi-
dence and placed their considered views before the Committee,

New DELHI; M. B. RANA,
April 25, 1972 o Chairman,
Vaisakha 5, 1894(S) Committee on Public Undertakings.,

(viD)
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INTRODUCTORY

The Public Sector is destined to play a vital role in the economy of
the country. Since 1951, the number of public undertakings has been on
the increase. There are 99 Public Undertakings at present employing
about six lakhs of persons. Consequently the promotioh of good labour-
management relations and maintenance of industrial peace for achieving
maximum production are very essential. The problem of labour in the

public undertakings has, therefore, to be considered with special reference
to:-—

(i) recruitment and promotion policies.
(i) working conditions.
(iit) labour welfare.

(iv) state of industrial relations etc.

The Report covers these problems with the sole purpose of promoting
cordial labour management relations.

1.2, The Committee called for preliminary material on the subject
from 80 public undertakings. The material has been received from all
the undertakings (List at Appendix I).

¢ 1.3. In this connection, the Committee also received memoranda
from some non-official organisations. The Committee took the
evidence of the representatives of the following All India Trade Union
bodies, Members of Parliament and other leaders on the 26th and 28th
July, 1971:

(1) Indian National Trade Union Congress
(2) All India Trade Union Congress

(3) Hind Mazdoor Sabha

(4) United Trade Union Congress

(5) Shri D. Thengari, M.P.

(6) Shri S. R. Vasavada, M.P.

(7) Shri P. Ramamurthi, ex. M.P.

(8) Shri Sanat Mchta, Ex-M.L.A. (Gujarat)

(9) Shri V. G. Rajdhyakasha, Chairman, Hindustan Lever Ltd..
Bombay,
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1.4. The Committee selected the following nine important under-
takings for detailed examination and took evidence of their representative:
on the 5th August, 1971:—

(1) Bharat Heavy Electricals Ltd.

(2) Fertilizer Corporation of India.

(3) Food Corporation of India.

(4) Heavy Engineering Corporation Ltd.

(5) Hindustan Steel Ltd.

(6) Indian Airlines.

(7) Life-Insurance Corporation of India.

(8) National Coal Development Corporation.

(9) Oil and Natural Gas Commission.

1.5. This was followed by the evidence of the officials of the following
Ministries of the Government of India on the 15th September, 1971 :

(1) Ministry of Agriculture.

(2) Ministry of Finance.

(3) Ministry of Labour & Employment.

(4) Ministry of Industrial Development & Internal Trade.

(5) Ministry of Petroleum & Chemicals.

(6) Ministry of Steel & Mines (Deptt. of Steel).

(7) Ministry of Steel & Mines (Deptt. of Mines and Metals).

(8) Ministry of Tourism & Civil Aviation. =

(9) Director-General, Bureau of Public Enterprises.

1.6. The Committee’s recommendations have been made after taking
into consideration view points of the representatives of the trade unions,
the important undertakings, administrative ministries including Labour
Ministry as mentioned earlier.

1.7. The Report has been divided into two parts:
1. Personnel Policies.

I1. Labour Management Relations in Public Undertakings.

The Committee have already conducted horizonal studies on various
management aspects of public undertakings like Management and Adminis-
tration, Materials Management, Financial Management, Production
Management and Public Relations and Publicity, and the present study
is only to consider largely the problems of Personnel Policies and Labour
Management Relations in Public Undertakings which are common to
most of the public undertakings as a whole. The recommendations are
intended to improve the Labour-Management Relations in the under-

takings and not be construed as placing responsibility for the present state
of affairs on workers only.



I
MANPOWER REQUIREMENT
(A) Manpower Requirement & Overstaffing

2.1. An assessment of staff requirement in public undertakings is
usually made at the time the details of Projects are approved as also when
expansion schemes are implemented. :

2.2. The staff employed in some of the Undertakings e.g. Bharat
Heavy Electricals, some units of Fertilizer Corporation, some plants of
Heavy Engineering Corporation Ltd., Hindustan Steel Ltd., Indian
Drugs & Pharmaceuticals is in excess of the manpower estimates given in
the Project reports. The main reasons for difference between the pro-
ject report figures and the actual employment figures have been given as
follows:— ' 2

(i) the project report estimates were not made on the basis of detailed,
and on the job studies.

(ii) the Project Report figures did not cover a number of Depart-
ments.

(iii) the various assumptions made in the Project Report did not
prove to be correct.

(iv) in Indian industry, helpers are also employed to perform assisting
operation to skilled workers.

(v) pressure from workers and their Unions to increase the man-
power at all levels.

(vi) climatic conditions.

2.3. Some Undertakings like the two Air Corporations, Indian Tele-
phone Industries and the Shipping Corporation which were formed out
of the predecessor companies/department had to take all the assets and
personnel working in the previous companies/department. So the ques-
tion of preparation of Detailed Project Reports did not arise in their cases.
The corporations are steadily expanding and have stated that they have to
increase the staff strength for all activities.and the problem of surplus staff
and their disposal has not arisen so far. They make assessment of the
staff requirements from time to time.

2.4. Some Undertakings e.g. Hindustan Aeronautics Ltd., Indian
Oil Corporation Ltd. etc. have not furnished estimates of Detailed Project
Report but have stated that they do not have excess staff. They make
assessment of the staff strength from time to time depending upon the
requirements. :
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2.5. The Estimates Committee in their 52nd Report on Personnel
Policies and the Committee on Public Undertakings in their 15th Report
on Financial Management had commented on the problems of overstaffiing
in the Public Sector Undertakings. The Government had accepted the
recommendations made in this behalf and in reply stated as follows in
September, 1968.

“The Bureau of Public Enterprises have issued instructions to all
concerned to undertake an urgent assessment of staff by specia-
lised agencies and to determine the strength and surplus staff.
[Vide OM. No. 46/Adm. F. BPE/68/7 dated 12.9.1968]

2.6. The Administrative Reforms Commission also had recommended
the avoidance of overstaffing from the very beginning as also the need for
undertaking work study when overstaffing has become chronic.

2.7. The Estimates Committee and Committee on Public Undc rtakings
in their Reports on several undertakings like Fertilizer Corporation of
India Ltd., National Coal Development Corporation Ltd., Heavy Elect-
ricals Ltd., Lignite Corporation had also complained about overstaffing
and called for reduction in the working force.

2.8. The Morarka Report regarding the Expenses of Life Insurance
Corporation of India Ltd., 1969, had also highlighted this problem of over-
staffing in Life Insurance Corporation of India Ltd. and assessed that about
259, of staff was surplus to requirements in the Corporation.

2.9. During evidence before the Committee the representative of a
leading all India trade union stated, “‘overstaffing —so far as it is meant
in the case of officers, my answer is ‘yes’. There are too many officers and
the officers are going on increasing in number. On every excuse an
officer is appointed. But if you say whether there is over-staffing of work-
men, | cannot give any answer because there are some organisations in
the public undertakings where there is no shortage and in some there is
shortage. General answer cannot be given. Why is there overstaffing
It is because the installed capacity is not being utilised. Production is
not there because of the non-utilisation of the installed capacity. Govern-
ment imports machinery—sophisticated machinery from other countries.
It is installed in this country. You will be surprised to learn that in some
of the cases it is never utilised to the tune of more than 459 of the installed
capacity of that sophisticated machinery. It is a sad thing.”

2.10. The representative of the trade union added. “‘Perhaps it may
be very unwholesome to generalise on the question of this overstaffing,
*Overstaffing’ Sir, is a purely relative term. Whether a particular factory
or concern s overstaffed or understaffed is only a conclusion as a result of
certain circumstances. For example, the machinery, the lay-out, the
working conditions or the conditions of work that have been offered to the
staff, the particular local conditions etc., go a long way in determining the
standards of production which ultimately, is going to determine whether
a particular factory or concern is overstaffed or understaffed. Therefore,
T wonder if any generalisation is possible on the question of overstaffing
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and understaffiing. This is a matter which requires to be examined, and
examined very closely with respect to circumstances and the conditions
prevailing in each and every concern and every establishment.

Secondly, Sir, if after having gone into all these things, the con-
clusion is inevitable and the fact comes out that a particular concern or
factory has been overstaffed, then we come to the question as to how to
mitigate this particular trouble of overstaffing. There are many things
to be considered. First and foremost, as Shri Nahata has rightly said. any
step that is going to be taken should be such as not to create a further
problem of unemployment of persons who are already employed. For
example, persons who can be profitably or more effectively utilised else-
where should be utilised there. It may be possible to devise ways and
means without actually sending home persons or making them unemployed.
There should be other ways of utilising them and if, having done all these
things, any staff still remains, they should be borne by the industry, there
can be no other alternative”.

2.11, The representative of another leading all India trade union
stated “There is a possibility that any plant is over-staffed. But I will not
* accept the fact in any particular plant till [ have jointly examined thc ques-
tion with the managements and then come to the conclusion myself. In
any plant along with management to find out whether there is any extra
or surplus labour, it is not easy for us to say. Thercfore my reaction to
this would be if there is over-staffing, it is the management as an entity
which is responsible for manning and staffing the plant”.

2.12. Shri D. Thengari, M.P. had stated “Over-staff is more at the
top rather than at the bottom. The top heavy administration, based
probably on the Parkinson’s Law, is generally allowed to multiply its
officials and the axe of economy falls heavily upon the class Il and 1V
employees. The reverse should be the case”.

2.13. Shri S. R. Vasavada, M.P. during evidence before the Committee
stated ‘whencver you find that you are overstaffed, whenever you want to
increase the productivity by reducing the number of workers, you have to
take into consideration 3 points:

No. 1 Unemployment should not be created for increasing the pro-
ductivity by reducing the number of workers. Sir, all of you are aware
that there is wear and tear of machines in all the industries. It is about
5 to 10 per cent. Therefore when a man after 20 years of service finds it
difficult to put on the same effort as he did at the beginning, in the produc-
‘tion of goods, he should not be retrenched but they should be allowed to
continue till they retire after attaining the age of 58 or 60. Besides that
there are people who are tired of their work also. So after their retirement,
if the number of workers is to be cut down, there should not be any recruit-
ment to fill up the vacancies caused by retirement. Whenever it is felt
that there is over-staffing, there should be an agreement that no recruit-
ment will take place but the surplus staff would continue till they retire
so that unemployment is not created. The second thing is that you cannot
ignore the history. For several years my sons and my neighbour are
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working. Now I am told that my neighbour is going away after leaving
all his machines 1o me. Now the experts have said that | cannot main-
tain his machines over and above of what 1 have already got and therefore
those machineries should be nationalised. But while doing so,
proper just share should be given to the owner. Of course the owners does
not claim the entire profit, at least some normal profit-say 40 or 60 per
cent—should be given to the owner. In some cases, at least 60 %o of the
profit should be given—I mean the net gain, that is, after taking into a
account the depreciation value on modeirn machines, etc.

Third point is that it is for the experts to see that while working out
the method, climatic conditions, physical conditions, atomospheric condi-
tion, the temper, etc. should be considered. Because of these conditions,
the workload should be such that it would not jopardise the health of the
workers, Therefore the experts should take into consideration all these
factors while working out ‘time and motion’ formula. These are 3 points
that Mahatma Gandhi laid down for reducing the over-staffing. which
have not been accepted by the Government and the Planning Commission”’.

2.14. Shri P. Ramamurthi, ex-M.P. stated, “This has happened
because each provincial man tries to bring in his own men. It is the human
problem. Therefore the only way is to expand the factories. Some of

these factories are being expanded. By way of expansion this over-staffing
can be solved”.

2.15. Shri Sanat Mehta, ex.-M.L.A. (Gujarat) stated, “There is no
man-power planning in the Oil and Natural Gas Commission. The recriut-
ment is done at the sweet will of the employer. And then the Union are
asked that now there is over-staffing, we have made the work study, and
where should we drive them out. [ can never understand that an Orga-
nisation which is developing and taking up drilling from one piace to a
another should have that problem. If there is surplus staff whith one
project, it can be transferred. There is no recruitment policy at all”,

2.16. The Chairman, Hindustan Lever Ltd. stated ““l can only tell
you how we make the assessment. We make first of all, a careful assess-
ment of the market of whatever product we are manufacturing. On the
basis of the market for the next five years we make an assessment of the
man-power required to meet our Plan. In so doing we build into that
Plan any improvements which we anticipate we can make in terms of im-
proving productivity. For instance, mechanisation, improvement in out-
put, number of man-hours etc. are taken into consideration and on that
basis we make our Plan. Having established the Plan, it is reviewed yearly
or on a six-monthly baisis; and before recruitment is permitted it has to
be authorised at a very high level in the company—in our case, by the Board
of Directors. Both permanent recruitment and temporary recruitment
has to be authorised. And, in our case, we feel that each Department
should keep in touch with the others because, if there is deficit or surplus
in one Department, this can be adjusted in another Department and the
services of the surplus staff do not tend to be ignored while we g0 on re-
cruiting in the deficit Department. So, close communication within a
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unit, careful screening of requests for more staff combined with a very
lhorough works study is a reliable basis for planning man-power require-
ment for the future.

In addition, a very fundamental part of our Plan is training. We
have training right from the lowest level of unskilled workers to the super-
visory staff.

The other thing is about lcave. We do not normally provide for
leave cover which is becyond the statutory leave provisions. If there is
extra absenteeism due to special reasons, we try to provide temporary
staff to meet that contingency. But the basic recuritment Plan does not
include any special provision in this respect’.

2.17 When asked about over-staffing and whcther it was possible to
transfer the surplus staff from one Unit to another Unit the Chairman,
‘Bharat Heavy Electricals during evidence of the selected undertakings
stated, ““Where there is a surplus, we have to retain them. Suppose there
is a surplus of Fitters and there is a shortage of Machinists, we shall have
to first take their consent whether they are prepared to be trained as Machi-
nists and we shall have to retrain them. In fact, this has been our policy.
Where we found that there are certain categories in which there is a surplus,
we had retrained them. So, we do follow this principlc that you are
suggesting. Where there is a surplus in one category., we take their consent
and try to retrain them. In Bhopal. for instance. there was a surplus of
Moulders which is a very distinct and separate category from short trades.
Even there, because there was a very heavy surplus, we were able to get
somz of them and put them through our Training School and retrained them
for another category. This principle is being followed because we do not
want to retrench ovur men for any reason whatsocver. Transfer from one
Unit to another Unit was not possible. That is not our policy because
they are different Corporations and Companies altogether and if we try
to mix up, it will create a lot of administrative difficulties and would interfere
with the promotion and career prospects in the respective companies™.

2.18 Explaining the overstaffing position in the Hindustan "Steel Ltd.,
the resprescntatlve of HSL stated “‘the fact remains that there is over-staff-
ing in our organisation. How did this over-staffing take place ? This was
primarily due to the fact that in the initial stages many of us were under
the 1mpressnon that taking more people mean more production or quicker
commissioning of the equipment. Later on we were landed with the pro-
blem of surplus labour. A study was made by Hindustan Steel for which
we called in the Consultancy and Applied Research Division of the Ad-
ministrative Staff College of India—I think in the year 1967-68, and they
made detailed work measurement studies and have given various figures.
On an average, they said, that we were over-staffed by 5 to 89,. As a po-
licy, we did not retrench, because we were over-staffed but re-deployment
at the horizontal level in the same location was thought more desirable.
But even for this, there is considerable opposition. So it is no use issuing
directive under such circumstances and therefore a Revised Incentive Sc-
heme has been worked out based on equipment utilization for production
and labour utilisation. Now it is too early to evaluate the scheme which
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has been implemented on a large scale in Bhilai only from 1st June. Now
the pressure is coming from the workers for re-deployment in order to earn
more bonus. Sir, I think the answer would be to have a meaningful dia-
logue with unions on a well worked out incentive scheme, which should
take into account greater equipment utilisation factor as well as labour uti-
lisation factor. They (the surplus labour) will be used elsewheie where
they are required or certainly for expansion of unit”.

2.19 As regards overstaffing position in Food Corporation of India,
the Managing Director of the Corporation stated, “Not at the moment
but once import of foodgrain is stopped, we will have surplus staff at the
ports. We are already working out a scheme for absorption of these per-
sonnel in different other activities of the Food Corporation because we
have different programme for the expansion of godowns. Even at the
moment 609, of the total staff is engaged on godown work. [ think we
would be able to absorb these categories of personnel in the godowns™.

2.20 The Chairman, Life Insurance Corporation stated, ‘‘With re-
ference to the staff position, I may state, Sir, that over-staffing is not a static
position. In fact, sometime back, people who appeared before certain
committec reported that Life Inusrance Corporation was having 259 ex-
tra staff. Since then so many years passed and the Life Insurance has gro-
wn today to a great extent and therefore the position remains the same
today may not be true. But when the organisation came into existence it
had a big problem as most of the head offices were located in Calcutta or
in Bombay or in Delhi. And the staff was not easily transferable from
those places to other divisions. So at one time it appeared that some Divi-
sions might have had some extra staff and some other Divisions could have
under-staffed. But on the whole, this impression could have been created
that since some Divisions have excess staff, the posts had to be continued
because they were not transferred. But I have now seen that for the last 5 or
6 years, recruitment has been done to meet the barest minimum require-
ment and this is done for the growth of the organisation. It is because
the efficiency of the staff throughout the country may not be the same and
it varies from one region to another. But on the whole, I do not think
that we have excess staff.”

2.21 The Chairman, Heavy Engineering Corporation stated, ‘“‘Some-
how we have not been able to make people work as much as we can work
ourselves. Individually we have the capabilities but the position has existed
and continue to inhibit the giowth of the productivity of our organisation.

I can only mention the experience I had both in the Railways and in
the Heavy Engineering Corporation. As soon as the construction work is
over, there is a lot of pressure from the construction staff to be absorbed in
the main production. But there are people who really are not trained for
production purposes especially in the engineering industry and they find
difficulty not only to get training but also to come to that standard. The
result is that they are not capable; they do not develop that capacity of pro-
ducing as much as they should. The second factor is that there is an im-
pression that we have so much man-power available in the country. It is
confined not only to the local people, but there is a lot of pressure both from
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the Jabour as well as from'the local community to continue absorbing people
expecially indirect labourers, mazdoors and ministerial staff. So far,’ there
has been very little effort made to estimate how mucli a than can'to! If We
examine the number 6f men employed in our undertakingsfor the same type
of job which we have as compared with the foreign countries, the ovettll pic-
ture will be quite dismal and the nuobér may be three to four times ‘more
in all categories. Our meéthod of recirutment is so erratic that a sbrt of
team spirit in the Organisation has not developed. The result is that thete
is a little lost motion in a combined effort. My submission would be that
as early as possible, quick steps will have to be taken first to find out what
are the capabilities of the people who are required to do the job objectively.
My point is that we have to find out objectively the exteat of surplys labour
that exists in all the categories and then intvoduce g scientific and incen-
tive scheme. There should be really no diffculty if corsect selection is made
and proper training is given to our staff. - There is no reason why we'sho-
uld not be able to work almost with the same efficiency as they work in the
foreign countries. There are certain areas of work where a workman would
perhaps resist to carry his own tools. It will take some tume to -improve.

. If I may say, I would not blame the labour at all. We may not be
giving that much production, not because he does nqt want to give of his
own, there may be other factors. For example, he may not be getting. the
supply of material in time, he may not be getting proper instructions, - tgals;
he may not be working to that level of efficiency: which people trained in
the normal manner are working like anybody else in the foreign ' countries
Given a normal incentive, I think, he can produce the same amount of work
as is being produced in the foreign countries”. .

2.22 From the post-evidence replies received from the 7 undertakings,
the Committee have noted that out of 7in 6 undertakings the assessment
of staff strength had been dome by their own Personnel and other depart-
ments and not by any specialised Agency. Only the Hindustan Steel Ltd.
had lic:cured the assistance of the Administrative Staff College, Hyderabad,
in the matter. ' .

2.23 During evidence, the Director-General, Bureau of Public Enter-
prises informed the Committee, “We do have a bulk figure as to how:many
personnel would be needed for runging a plant. Most of these ,projegt
reports were prepared by foreign consultants and they perhaps ighpred
quite a lot of factors at that time. Worse than that was that they at that time
did not give a break-up, did not work out the job description or anything
like that in regard to various people whom they thought would be re-
quired for a particular plant. That is why the management in those days
could not stick to the figures that were given and which were, mor: or less,
bulk figures. Perhaps because of the factors that I had mentioned, these
figures could not be adhered to. The present tendency therefore, is not
just to give these figures, but to arrive at these figures on the basis of a pro-
per working out of the job content of each job which may or may not be
the same. The figures given out in the project reports by the expérts were
based on the working of similar plants'in USA or Germany or other co-
untry and they followed the job contents of the people there. That would
not be applicable in our plants. For example, if we have more rainfall
here, we may require 2 much bigger gang of labourers for clearing the paths

3 LSS/72—-2.
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and things like that. Now some undertakings have started working out
the details taking into consideration the local conditions. So far as past
is concerned, there have been these cases. As I said, it is rather difficult
to put the entire blame on the management because these details were not
available in these project reports and there were not means of finding out
exactly what the job content of the different jobs would be. Also the ex-
perience was not there”.

2.24 Regarding the surpluses in Public Undertakings, the Director-
General Bureau of Public Enterprises stated, “A large number of surpluses
come in at the time of change over from construction to operation be-
cause construction labour by and large is un-skilled labour. They would
get accommodated when the operation starts and they would take the place
of helpers in the plant. This we are trying to avoid by setting up public
sector construction corporations. It would undertake the job of cons-_
truction and would move along with its labour force to the next site after
finishing the job in one site as is done by private sector corporations like
the Hindustan Construction Co. and the people like that. The other is
some sort of a standard manning. Even that was attempted earlier, but
that was done on an ad hoc basis. But in some of the recent cases, what
we are doing is that we work out on a proper work study giving the job
descriptions or the job contents in the future establishments. Of course,
that would not be hundred per cent correct. But that would give a very
good indication of the order of strength thai the Undertaking can have.
So we are hoping that with these measures, there will be some sort of con-
trol in future over this”.

2.25 When asked whether retrenchment of Scheduled Castes and
Scheduled Tribes employees was being done in public undertaking, the
witness stated, “I don’t think there has been much retrenchment from any
of the Public Sector undertakings and 1 don’t think the question would
arise. The people know already that the chances of retrenching them
are very remote. It is a question of absorbing them either in expansion
or in other undertakings in the neighbourhood and the things like that, if
at all those aro possible. We can assure you that the interests of the Sc-
heduled Castes and Scheduled Tribes people, even though they have been
recruited a little latter, would be safeguarded”.

.2.26 The Committee pointed out that some special facilities cr ir-
centives would be offered to surplus employees whenever they were trans-
ferred from one place to another. In reply the Secretary, Ministry of
Steel and Heavy Engineering stated, ““If we start giving incentives in the
shape of deputation allowance, it will create a diffcult situation. But the
incentive with regard to accommodation is seriously being considered.
And one of the things which is worrying us is this. People who have been
actually recruited in Bokaro and have been under training let us say for
one year or 18 months, have not got the houses because accommodation
is not provided 100 per cent. It is going to cause them some discontent
{if a man who comes tomorrow, even though he is working for three years
let us say in Rourkerla, gets a house. This is the real problem. But ob-
viously, a man will not be attracted from Rourkela or Bhilai or Durgapur
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unless he gets at least proper acccommodation. This is a matter which
1s exercising our mind; but the answer to your question is that whatever
incentives are feasible they are given”,

2.27 The fact that a number of public undertakings have staff more
than what is required for optimum utilisation is widely recognised though
there is difference of opinion about the precise extent of over-staffing and
details of categories and posts involved etc. The Committee feel that the
most lmportant duty cast upon the public sector is to ensure that not only
they are model employers but also model producers for in them are invested
the nation’s precious resources and high hopes of generation of assets which
would make for greater production. While there may have been some alibi
in the beginning of lack of experience in determining accurately man-power
requirements for new undertakings this no longer can hold good at present
when the public sector has an experience stretching over two decades behind
it. Moreover we have a Bureau of Public Enterprises who are expected to
work out realistic norms of manpower for the undertakings. We have also
the Institutes of Management/National Produactivity Council who can ren-
der expert advice in the matter. The Committee, therefore, expect that
Government as a whole including the Bureau of Public Enterprises, the ad-
ministrative Ministry concerned with the public undertaking, the associated
Finance, etc. would take special care to see that norms for man-power require-
ments are worked out at the time of preparing the detailed project report and
that these are further improved upon as more details of the project are wor-
ked out. The Committee regard realistic working out of man-power re-
quirements as important as technical details of the Project for it is the men
behind the machines which matter is the last analysis. The nation expects
its men to put their hearts to the wheel and make their best contribution
through these national enterprises to increase the gross national product and
banish the scourage of poverty. The Committee would also like to em-
phasise that there should be an incentive system built into the working of the
public undertaking right from the inception and that the parameters for this
incentive system should be realistic with an accent on greater production.

2.28 There should be a system of reviewing the man-power require-
ments including officers in each undertaking through a trained team of experts
well versed in time and motion study, productivity, quality control, costing,
etc. in consultation with the workmen etc., so that the norms as well as the
actual strength are subjected periodically by the Management to a Scientific
review, Such studies and analysis-should be actively attended to the Bureau of
Public Enterprises so as to ensure flow of new ideas and techniques in assess-
ment, 1t wolud also be useful to associate expert bodies like National Producti-
vity Council and Indian Institutes of Management in such studies so as to
make for objectivity of approach.

2.29 As far as the existing public undertakings are concerned, the
Committee consider that there is no room for complacency. It should be the
foremost duty of cach undertaking to analyse objectively the extent of over-
staffing and then in consultation with the representatives of the workers draw
up realistic schemes for working off the surplus either by providing them
training for new jobs where vacancies may exist or in expansion schemes or
by inducing them to accept transfers to new undertakings. The Committee
would like Government to carry out a systematic review through the Bureau
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of Public Enterprises to ensure that each undertaking does carry out such
a review on priority basis and according to a time bound programme and take
effective action to work off its surplus personnel so that all men are engaged
in productive effort.

2.30 The Committee cannot too strongly stress the need for introduction
of wage incentive scheme in the interest of higher production with a realistic
parameter which should be determined in consultation with experts in time
and motion studies, costing, quality control, etc. and representatives of labour
so as to command acceptance of all section.

2.31 The Committee note that with the creation of a separate con-
struction Corporation which would move along with its labour force to the
next site after finishing the work in one undertaking, there should be no
question of adding on these men to the undertaking on its commissioning.

2.32 The Committee desire to be informed in detail of the action taken
for they feel that if Government pursue this matter in earnest, it should not
be difficult to work off the existing surplus when most of the public under-
takings are expanding or new undertakings are being set up and to take eff-
ective action to ensure that new undertakings are not saddled with surplus
staff from their inception, as the experience of public undertakings shows that
morc than anything else this factor can cause endless difficulties in personnel
management and industrial relations.

(B) Helpers/Khalasis etc.

2.33 The Administrative Reforms Commission had recommended
that the practice of having helpers in new projects should not be allowed.
1t had also recommended that the skilled workmen should be persuaded
to do without the assistance of helpers. The Government had accepted
the recommndations made in this behalf and the Bureau of Public
Enterprises had been charged with the responsibility of paying constant
attention to the matter covered by these recommendations and in parti-
cular to explorc possible fields where public sector construction Corpor-
ation could be usefully utilised.

2.34 From the replies received from the Undertaking the Committee
have noticed that helpers to the skilled workers are employed in a num-
ber of undertakings for example the Hindustan Steel Ltd., Fertilizer Cor-
poration of India, Qil and Natinnal Gas Commission, Heavy Engineering
Corporation, etc,

2.35 During in the evidence the Committee enquired about the views
of the representatives of Unions on employment of helpers in the indus-
tries. The representative of a leading all India trade union stated “This
is the system of employment. This is something which is common to all
industrics in this country and not to the public Sector alonc. "'The semi-
skilled and unskilled workers are attached to skilled workers in all indus-
ries in all parts of the country.”
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‘2,36 The Chairman, Hindustan Lever Ltd. stated ‘“Our own ex-
perience is that this has to be a selective judgement. There are many jobs,
particularly light jobs where it is not necessary to provide khalasis for a
Fitter. On the other hand, if the Fitter is doing heavy work and needs
to be constantly supplied with something or the other while he is working,
then a Mate is necessary. I think one will have to be selective. 1 do not
think it is possible to generalise”.

2.37 The Committee drew the attention of the representatives of
Public Undertakings to the recommendation of the Administrative Re-
forms Commission that the practice of having helpers in new projects should
not be allowed and skilled workmen should be persuaded to do without

the assistance of helpers.

2.38 In reply the representative of Heavy Engineering Corporation
stated “‘they will not do certain things because of either their background
or the families they come from. If we want a peon to carry our papers
or the staff wants a peon, well you cannot blame these people for doing
so. I must say that our labour by and large even in our organisation have
not taken up that attitude. But slowly and slowly that is dying out. If
we are careful then it would not be long when we can cut out this practice
especially in the heavy Engineering Corporation. But there are certain
habits which had developed, so it will take a long-time to break those ha-
bits. By and large I must say that today’s worker does not think on the
lines which was followed 8 or 10 years back. In the apprenticeship we
train the officers even to clean their own machines and a little of surround-

ings”.

2.39 The representative of the Hindustan Steel Ltd. stated “We have
got what may be called a ‘helper complex’. But is it not there in other
countries. The classic example is the long drawn out dispute in the U.K.
on retraining the fireman on the diesel loco. It is true that the problem
of ‘helper’ is high-lighted in the case of those attached to fitters and welders.
They are designated as helper. It is the state of mind, as in the case of
the bottle, the bottleneck is at the top. The supervisors and the General
Managers require helpers in the shape of chaprasis to carry bags and files.
If I say that you Mr. Fitter should not have a helper, would the admonition
carry any weight. Let it start from the top that we do away with helpers.

The other suggestion is the change of designation. I would suggest
that some designation say Assistant so and so—may be given, which signi-
fies that he is doing a specific type of job. Even from the psychological
angle calling him a helper creates its own problems. We should not say
that all helpers are redundant. There are certain jobs where helpers are
required but they may be designated otherwise as suggested carlier™,

2.40 The Oil and Natural Gas Commission have stated ‘It is not
necessary to have helpers for all skilled workers but for some skilled wor-
kers, helpers have necessarily to be provided because of their nature of
work. No regular training facilities to the existing unrkilled worker are
provided but they do get on-the-job training which, in many cases, help
them in qualifying for semiskilled jobs”.
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2.41 The Fertilizer Corporation of India have stated, “It is not strictly
necessary to have helpers for skilled workers, but the helpers are in a sense
trainees for skilled jobs and constitute a step between Mazdoors and the
skilled workers. A helper is expected to do a few minor jobs for the skilled
worker and also at the same time learn the skill himself. In some cases
where skilled personnel were required for our new Units, it was possible
to spare skilled workers from some Units and the vacancies caused were
filled by helpers. All the same they are trying the experiment of doing
away with the category of helpers. For instance, in their Trombay Unit
and Gorakhpur Unit they have not engaged any helpers. They provide
training facilities to the unskilled workers to enable them to qualify for semi-
skilled jobs. At the present time there are no plans to keep in abeyance
the posts of helpers™.

2.42 The Committee feel that in the matter of employment of helpers/
khalasis for skilled workers, the Public Undertakings should be very selective
and reasonable. As far as possible the Undertakings should minimise the
number of helpers and only where the job is of a very heavy nature, a helper
need be provided to the skilled worker. The unskilled workers should be
provided training facilities to enable them to qualify for semi-skilled jobs.

243 The Committee expect, technical supervisors etc. in the Plants
to set an example by shedding away the helpers thus setting a worthy exam-~
ple for their juniors to emulate.
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RECRUITMENT POLICY

3.1 The relevant provisions of the Constitution in regard to employ-
ment or appointment to any office under the State are as under :—

*‘Article 16 (1) : There shall be equality of opportunity for all citi-
zens in matters relating to employment or appointment to any
office under the State”.

“Article 16 (2) : No citizens shall, on ground only of religion, race,
caste, sex, descent, place of birth, residence or any of them, be
ineligible for or discriminated against in respect of any employ-
ment or office under the State.”

“Article 16 (3) : Nothing in this article shall prevent Parliament
from making any law prescribing in regard to a class or classes
of employment or appointment to an office (Under the Govern-
ment of, or any local or other authority within, a State or Uni-
on Territory, any requirement as to residence within the State
or Union Territory) prior to such employment or appointment”.

“Article 16 (4) : Nothing in this article shall prevent the State from
making any provision for the reservation of appointments or
posts in favour of any backward class of citizens which, in the
opinion of the State, is not adequately represented in the services
under the State™.

“Article 335 : The claims of the members of the scheduled castes
and scheduled tribes shall be taken into consideration, consis-
tently with the maintenance of efficiency of administration, int the
making of appointments to services and posts in connection
with the affairs of the Union or of a State”.

3.2 The Committee on the Welfare of Scheduled Castes and Sched-
duled Tribes in their second Report on the reservations for Scheduled
Castes and Scheduled Tribes in Public Undertakings had made the follow-
‘ng main recommendations :

“Fhe Committee would like to stress that Scheduled Castes and
Scheduled Tribes should be given adequate representation in
the services in Public Enterprises and necessary administrative
or statutory measures should be taken so that there is no failure
on the part of any public enterprise in this respect”.

“The Committee hope that, as stated by the representative of the
Ministry of Finance, the Public enterprises would also consider
the question of providing reservations for Scheduled Caste and
Scheduled TPribes personnel at the sipervisory levels also.”

15
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3.3 The Government in the reply had stated as follows :—

“The directive being issued to the Public Enterprises for reservation
of posts for Scheduled Castes/Scheduled Tribes lays down the
percentages of reservations to be made for posts in the various
categories, including those corresponding to Class I and II posts
under the Government. . Adequate representation of Scheduled
Caste§éScheduled Tribes at the supervisory levels is also thus
ensured™. o ’

3.4 The Employment Exchange (Compulsory Notification of Vacan-
cies) Act, 1959 made it compulsory for an employer to notify his vacancies
to the prescribed Employment Exchange, before filling up any vacancy.

. 3.5 The Government (Ministry of Industry) had also laid on the
Table of Lok Sabha on the 14th April, 1961, a note containing the principles
of recruitment to be followed in the Public Undertakings. A copy of
this note ‘is given in Appendix II. i

e

3.6 About the made ofirecruitment, it has been stated in the material
received from a number of Undertakings that temporary employees recruited
at the time-of ¢onstruction stage cte.-were given first preference for ab-
songtion in regular establishment. Vacancies were filled by promotion of
staff.

“Yacancies for direct retruitmernt were notified to the: Employment
Exchanges. ‘"Direet’ recruitment was done by advertisement: im 1ocal and
important newspapérs.- Where it was essential a few deputationists were
also appointed to fill the vacancies.

37 'Dé;ring evidence, the representative of a leading all India trade
union. stated, “We feel that the workers association with recruitment at all
levels is absolutely nucessary. There aré so many ticklish’ questions in re-
cruitment. Unless workers are satisfied that recruitment is above board it
is going to lead, and it is leading to a Tot of tangle. It is no use framing
rules. ., You have sufficient experience and so have I. Rules are made only
to_givé some person the scope to find out how he can have the opportunity
to break them, with impunity. So, it i$ mot a question of making rules.
It is a question of the content and impleméntation.

As regards police veiification of workers at the time of recruitment,
the witness stated, “I would suggest that we must do away with this kind of
‘policé ¥aj* and the ‘raj of terror’. Thatis not thé way of winning workers
confidence.’ That is V?z strike takes place resuftirig in loss of 20 millions
mandays. Tt is a question of his dignity, treatment as full citizen of India.”

. 3.8 Shri. D. Thengari, M.P. has stated, “Whenever lands are acquired
for the setting:,up of a public sector undertaking, the persons displaced
consequently should be pajd due compensation, 50-per cent of which should
be paid in cash, the remaining 50 per cent converted. iffto their shares in the
concerned undertaking. \

Such displaced persons and their dependants be given priority in em-
ployment in the undertaking.
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) Perference be given to local and regional persons in tecruitment for
non-technical jobs (Class II1 & IV) .

Recruitment for technical jobs be purely on the basis of merit, —on all
India level (Class I & II).

For the pysically handicapped specific types of jobs of certain per-
centage of jobs should be 1eserved”.

3.9 Shri S.R. Vasavada, M.P. during evidence stated, “When the pro-
joct goes into production, I think, all possible care should be taken to sce
that recruitment is given first to the person who has been displaced and
his land taken away. Next to those people, who were employed in construc-
tion work for anywhere between six months to five years may be given pre-
ference. This may not be possible in all cases because you may require
anywhere from 25,000 to 50,000 workers during the construction of a dam
but when the dam is completed you may require only 500 workers. There-
fore, as I said all possible care should be taken to absorb as many workers
as you can. The next point is that we, in our public projects, have four
categories of workers, like the Government employees . So far as Class
IV employees is concerned, I wou'd insist that all avenues of employment
should be open to those who belong to the district or the State where the
project is starting. I am not saying that 1009, of them should get employ-
ment. When this question was discussed in the National Integration Com-
mittee, the concensus there also was that if a project was coming up, say,
in Bihar, U.P. or M.P. or anywhere else, so far as Class IV is concerned,
they are largely unskilled workers and no special qualification is required
for them and so, practically speaking, all of them should be recruited from
the district or the State where the project has started. 1 would say the same
thing, though with a little less emphasis, about Class I1I also. Class III
is more or less clerical or skilled operatives. Skill will have to be imparted
to these operatives. But it is the duty of the public sector project as well
as the private sector project to see that skill is imparted, and some initial
expenses will have to be incurred in imparting skill to the workers.

So far as the higher technical staff is concerned, of course you cannot
say that he must come from this State or that State; if you have got talent
anywhere else in the country, I think we should utilise that talent. That is

about recruitment.

1 have got one more point about recruitment. | was in labow for
the last 44 years and [ have come to know that there is something like ‘trade
in the blood"—knowledge of trade in the blood. A workman’s son born in
the working class, born in the atmosphere of that particular industry,
has got an initial advancement rather than an outsider, Take
any industry whether it is steel industry, cement industry, jute industry or
cotton textile industry; if you were to recruit the son of that man, you have
got greater advantage because he lives in that environment and he knows
how his father and other men are working. Moreover he can also solve
the small prob'ems that come in the way while working in the factory. But
an outsider has to learn these things and that is why I said the knowledge of
trade is in the blood. Thé father without taking any trouble teaches his
son about the work, Therefore, what I mean to say is that if a line-mag’s
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son or an operative man's son in the Railway is given the same kind of work
in the same industry, in the same project, he will certainly be helpful to the
industty because he knows so many things about the industry.”

3.10 Shri Sanat Mehta, ex-M.L.A. (Gujarat) stated, “I have a very strong
feeling that in the public undertakings, the top management or the middie
management have no knowledge of the labour laws in the country. I am
making this statement as a very responsible trade unionist. In ONGC re-
tired military officers were recruited. Fortunately, the practice has changed
and 1 hope you will very strongly recommend whatever may be the efficiency
of the military officers that they are not useful people in the personnel mana-
gement and industrial relations affairs. They can combat strike well just
like the Army which can combat very well. Otherwise, they cannot do any-
thing”.

3.11 Shri V.G. Rajadhaksha, Chairman, Hindustan Lever Ltd.,
stated, “‘First of all, all recruitment is carried out through our Personnel
Department. At the lowest level, the vacancies are notified to the Employ-
ment Exchange—that is, for unskilled workers. We tell them that we want
so many people. We have to see of course that they possess the minimum
qualifications of literacy. Within these requirements, all recruitment is
done through the Employment Exchange.

For the intermediate vacancies, if there are suitable people within the
Department, they are promoted by selection. 1If these are not, then we ad-
vertise the vacancy within the Unit, whether it is a factory or an office what-
ever it may be. If we still do not find suitable people then we -advertise
through the press. In the case of managers, the same thing applies. We
try to fill the vacancy from within but when we find that we are unable to
recruit from within, we recruit from outside. We have also got the manage-
ment trainee scheme where recruitment is not done against specific vacancies
but when we take every year 4 or S people at the level of management trainess,
who, after some time, automatically become managers. It is like Indian
Administrative Service and other Central Government Class I service for
which examinations are conducted.

A word about how this recruitment system works. Recruitment for
these posts is mostly done by interview but in special cases we have written
examination also. The Chairman of the Board of Interviewers is a Direc-
tor. There is also present the head of the unit-whether he belongs to mana-
gement or the service groups. In the case of recruitment to the management
position, it is done by a committee consisting of 2 or 3 Board members.
For the recruitment of these management positions, usually the managres
are the Board members and for the recruitment of senior people usually the
Chairman of the Board is involved”.

3.12 During evidence of the representatives of the selected undertakings,
the €ommittee enquired from the representatives” about the recruitment
procedure prevalent in their respective undertakings.

3.13 The Chairman, Bharat Heavy Electricals stated that “the annual
requirement is based on the production programms that we amjcipate for
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the next year. On the basis of the requirement we draw up recruitment pro-
gramme for the various categories. Of course, 1 must admit that in the case
of Bharat Heavy Electricals, the production programme for the last 2 years
or so was quite undecided and was very blurred with the result the recruit-
ment possibilities and recruitment plan had to be held back.

In the case of Hardwar Unit, subsequently we received some orders
and on the basis of this we have been able to draw up our further recruitment
programme. ,

As far as the gazetted staff is concerned, we have more or less an annual
programme of taking graduate apprentices on a phased programme in a
sense because we have not completely recruited the full complement of
designers and engineers required for even the minimum production that we
anticipate. Therefore, we have definite programme of recruitment of about
20 or 30 graduate apprentices who will man the gazetted posts. This is the
programme that we have in view™.

3.14. The Chairman, Fertilizer Corporation of India said “as far as
the Fertilizer Corporation is concerned we have 5 fertilizer producing units,
one at Durgapur undergoing tria!, one at Barauni which is expected to go
into production and there is one each at Talcher and Ramagundam which
are just coming up. What we do, as far as the projects are concerned, is
to make an assessment of our man power and this is considered as a pre-
liminary reports. After a detailed study, a combined permanent set up is
evolved. This is examined from time to time in the light of the experience
which we have gained in our operating units. QOur normal recruitment is
through our apprenticeship schemes. We have a scheme for recruitment of
tradesman as well as officers and through this scheme we regulate the intake.
We also examine this manpower requirement, in the sense that it forms part
of the annual budget, so that the Board of Directors have a chance to ex-
amine our requirements, our expenditure, etc.”

3.15. The representative of the Hindustan Steel Ltd. stated “Hindustan
Steel Ltd., has 8 units. Again taking the non-supervisory category, the plan-
ning is done at the unit stage, that is in each Unit of Hindustan Steel there is
a Committee set up by the General Manager. The Committee takes an
overall picture of what are the likely vacancies and on that basis the p’an-
ning particularly of trainees and apprentices, is laid down.

This planning is also done at the Head Office level. About a year and a
half ago, the Chairman had appointed a Board Sub-Commiittee including the
Personnel Directors and one or two General Managers to prepare a Master
Man-Power Plan for the executive side, Last year, we recruited about
500 graduate engineers. We have to lay down the job description not only
in the matter of recruitment, but in respect or works study incentive schemes
etec. also.”

3.16. The representative of Indian Airlines stated, “In Indian Airlines,
we take the man-power forecast as the first step towards planning our re-
cruitment and by the middle of the year we make projections for the next
year for the growth of traffic, fleet compositon, utilisation of aircraft etc.
Then we arrive at a broad idea about the number of people whom we want
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to recruit next year in different categories. There are a number of cate-
gories— pilots, aircrafts engineers, technicians, traffic assistants, loaders and
so-on. By about October or so, we attempt a budget estimate. I would
like to mention here that the set up of Indian Airlines is like this. We have a
Central Office which is called Indian Airlines Headquarters which does the
man-power planning as well as recruitment for certain categories like pilots,
engineers, officers’ air hostesses and flight stewards. In other categories of
staff, the recruitment is done locally by our regional offices in Calcutta,
Bombay, Delhi and Madras. Once we have a clear idea about the man-
power plan, we take into account the time that would be involved in the
recruitment process. We also take into account the time that will be in-
volved in training the staff.

3.17. The Chairman, Life Insurance Corporation said *‘On the basis
of formula evolved by Method & Organisation Department in LIC the
staff is sanctioned for each division. We have found that this formula has
becn working satisfactorily. But the only problem that we have had bet-
ween the date of sanction and recruitment is a cumbersome procedure.
1t used to create a lot of problems in getting men under job. After recruit-
ment, we are giving training for six months to the recruited apprentices
beforé they are absorbed into the permanent service of the Corporation.
We used to have direct recruitment of officers till this year. At present,
out of officers’ cadre of about. 4000 persons merely six hundred (600) are
direct recruits. The composition of our Organisation is as such 959 of the
persons who joined as clerks do not see any possibilities of becoming officers
during their life time, Therefore, there was a considerable agitation against
this direct recruitment. Taking these feelings into consideration and also
the fact that we have had very highly qualified. persons including L.L.M.
and Ph.D. amongst our Assistants, we have decided temporarily to suspend
this direct recruitment. So far as officers are concerned, we are trying to
find out talent from within to see that they should be given opportunities to
go ferward”.

3.18. The Committee enquired whether recruitment of employees
was dependent on police verifications in Public Undertaking and if so,
the rationale behind the procedure. 1n reply, the representative of Hind-
ustan Steel Ltd. stated, *“I think in the Public Sector, we all have the police
verification. But perhaps a lot of inconvenience to the referees and to the
individuals could be saved if this process of verification can be speeded
up’.

3.19. The representatives of Qil and Natural Gas Commission, Indian
Airlines and Natural Coal Development Corporation stated that security
was extremely important in their case. So they had to rely on police veri-
fication.

3.20. The Chairman, Life Insurance Corporation said that they had
dispensed with the system of police verification since they found it unnec-

essary.
3.21. To a further question about the practice in private sector, the

the Chairman, National Coal Development Corporation stated, *‘I can
say on the basis of personal knowledge that this system opsrates in private
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sector also. Iwas in a private sector company for about 9 years.This
was done there. In addition we had another enquiry regarding antecedents
of the candidates through an officer of the Company”.

3.22. From the post evidence repligs received from undertakings, it
has been observed that some undertakings, e.g, Fertilizer Corporation
of India Hindustan Steel Ltd., Life Insurance Corporation of India, Heavy
Engineering Corporation had not given any specific opportunity to the re-
presentative bodies of the Staff to make their view points known before the
finalization of their Recruitment Rules and Regulations. Whereas in some
Undertakings e.g. Oil and Natural Gas Commission, Food Corporation
of India, Indian Airlines Recruitment Rules were drafted after giving ample
opportunity to the representative Unions to place their view before the
Management.

3.23 The Committee have also observed that in the matter of asso-
ciating outside experts in the Selection Committees for recruitment, the
policy adopted by the Undertakings had not been the same. Life Insurance
Corperation did not consider it necessary to engage outside experts
on the Selection Committee. Indian Airlines appointed an outsider only
whenever such assistance was deemed necessary; Hindustan Steel Ltd.,
associated outside experts sometimes when it was felt that such association
would improve selection and Oil and Natural Gas Commission engaged
outsiders only for Class I posts. Some other undertakings e.g.” Heavy
Engineering Corporation, Fertilizer Corporation of India, Food Corpora-
tion of India Ltd. associated experts in their Selection Committees for re-

cruitment.

3.24. During evidence of the selected Ministries the Director-General,
Bureau of Public Enterprises explained the recruitment procedure in Public
Undertakings as follows, ‘“As far as the recruitment for the top level posts
are concerned-that is, the Chairman, Managing Director, Members of Boards
of Directors and General Managers—the appointments are made by the
Government and not by the Enterprises themselves. One of the recommen-
dations of the Administrative Reforms Commission which has been accepted
by the Government, is that the Members of the Board and General Managers
should be appointed after consultation with the Chairman. For this purpose
a selection Board is there consisting of four Secretaries of the Government
from the concerned Ministries and there are four Chief Executives from the
Public Enterprises themselves. These eight people form a Board and
all those people who are aspirants to become Chief Executives and top
Executives in Public Enterprises have to.appear for a personal interview -
before this Selection Board. They interview each person, whether he be-
longs to the Public Enterprise or whether he comes from outside; every-
body has to appear before this Board. After the person is considered suit-
able by this Board, he is put in a proper panel. We have four schedules
called A.B.C. & D. Schedule A consists of posts carrying a scale of pay of
Rs. 3500-4000; schedule -B consists of posts carrying a scale of pay of Rs,
3000-3500; schedule-C consists of posts carrying a scale of pay of Rs. 2500-
3000 and schedule-D consists of posts catrying a scale of Rs. 2000-2500.

So, these people are placed in these different schedule and these panels
are sent to the different Ministries. At the time when the selection has to
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be made, these schedules are consulted and people are normally selected
from therein, Even then the Government policy is that if there are people
available within the Enterprise, who have already been screened and who have
been found suitable for these posts, they should te given first preference”.

3.25. “Now it may be that a person is there and is considered suitable
‘but he has not been screened. In such cases we even entertain special re-
quests from the Ministries to screen them quickly and if the Selection Board
consider him suitable for employment, he is given the chance for appoint-
ment, If a suitable person is not available within the Enterprise, then
naturally the Government goes outside the enterprise, People belonging'
to other Enterprises who are considered with these posts, are also given
preference, Sometimes we do induct people from Private Enterprises and

also from Government. This is the procedure followed for filling up the
the vacancies at the top level”.

3.26. Regarding the appointments in lower levels, the witness further
stated “There are two other levels, Middle level and the lower level that is
the working level. Our policy regarding recruitment at the middle level is
that except at certain injunction points, the trainees and the
operatives should be minimum and the posts should nermally be
filled up from the organisation, But there are gaps and sometimes
the recruitment has to take place in these middle levels on an all
India basis when the persons are not availabe within the organisation. Then
there is a regular advertisement and there will be a regular selection board
for selecting people. In the case of graduate trainees, engineers, managers.
etc. we follow the same principle. Sc far as other posts are concerned, the
public enterprises are as much subject to the compulsory Notification Act
as other enterprises in the country are and the recruitment has to be done
from the Employment Exchanges and quite often representatives of State
Governments are associated in this process of recruitment of workers. But
any system can be improved and should be improved. There should be
constant check over its functioning and there should be a regular rcview.
Quite a lot of modern techniques for recruitment are coming in. But

there is the process of evolution rather than scrapping the system and
bringing in a new system”.

3.27. When the Committee enquired about the views of the Govern-
ment on the formation of an Industrial Service Commission for subordinate
posts on the pattern of the Railway Service Commission for public under-
takings. The Secretary, Ministry of Finance stated “This question has
been considered but we have some difficulties. The recruitment in the
case of the public sector undertakings is very different from that of the Rail-
ways because there is only one type of people required by the different Rail-
ways and they are able to recruit, but each different undertaking has different
types of requirements. We have, therefore, felt that it would probably
be better that each public sector undertaking has its own rules and proce-
dure and a Commission for making selections, or their own board for recruit-
ment. In case of the lower grade employees, they come from the Employ-
ment Exchange, though a local selection board in which a representative
of the State Government is also normally associated. Our view is that it
would be very difficult for an Industrial Service Commission to work for a
large variety of public sector undertakings”.
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3.28. The Committee feel that broad framework for rules of recruit-
ment in Public Undertakings should be laid down by the Bureau of Public
Enterprises who are stated to be well-equipped and well experienced in matters
pertaining to public undertakings. The Rules should also define broadly the
categories which would constitute the middle and the top cadres; the others
being included in the remaining cadre. The rules may also make a distinction
between public undertakings which are engaged in industrial enterprises and
those which are concerned with insurance, financial management, busiuess,
trade etc. The guide-lines may be different, if necessary, for these two broad
categories of undertakings. Keeping in view these broad guidelines, each under
taking may lay down detailed rules which may be got approved from the Bureau
of Public Enterprises so as to make sure that they are not contrary to the prin-
ciples laid down.

3.29. There should be a system for reviewing these rules periodically
say once in two years to begin with and later once in five years to make sure
that they are in conformity with the developments in personnel management.
The Bureau of Public Enterprises should in due course develop a Manual
of Recruitment which would provide detailed guidance based on concrete cases
so that it can serve as a useful reference volume.

3.30. The Committee are of the view that better opportunity should be
provided to local persons for employment in public undertakings. Apart from
priority being given to local persons in the matter of recruitment, another way
of achieving it would be to provide vocational courses and other opportunities
to the local persons to pick up the skill, which would fit them for employment
opportunities available in the undertakings. One of the points which has been
greatly agitating the mind of the lecal persons is that outsiders who are not
really residents of the area manage to get themselves registered in the Em-
ployment Exchange by giving local addresses. It should be possible for the
Employment Exchanges to make sure, with the help of State Government,
whether or not the persons who are being registered for employment ir the pub-
lic undertakings are local residents of the area and of the State. This infor—
mation should be suitably indicated while forwarding the names to the public
undertakings so that it is able to implement in letter and spirit orders issued by
Government for giving preference to local persons for employment upto certain

levels.

3.3]1. The Committee reiterate the reccmmendations made by thke Co-
mmittee on the welfare of Scheduled Castes and Scheduled Tribes regarding
appointment of candidates from Scheduled Castes and Scheduled Tribes in the
public undertakings and desire that no efforts should be spared by the
public undertakings to give adequate representation to the Scheduled Castes
and Scheduled Tribes personnel in their appointments.

3.32, The Committee note that the Government have taken action to
issue a directive to the Public Enterprises for reservation of posts for Scheduled
Castes/Scheduled Tribes and to lay down the percentages of reservations to
be made for posts in the various categories including those corresponding to
class I and II posts under the Government. Adequate representation of Sche-
duled Castes/Scheduled Tribes at the supervisory levels will also thus be ensured.
The Committee desire that Government should pursue this matter with the
Public Undertakings with a view to ensure their implementation.
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3.33. The Committec wish to point out that there have been in recent
years developments in the matter of devising aptitude and psychological tests,
including written tests, which would facilitate objective selection of personnel.
The Bureau of Public Enterprises should also take the lead in this respect and
commend to public undertakings suitable aptitude and psychological tests for
recruitment. The help of the Institute of Management/National Productivity
Council could also be availed of in devising these tests. These tests of course
may be suitably adopted by the Public Undertakings, as necessary to suit more
precisely the specific requiremerts of the undertakings.

3.34, The Committee also think that there should be a system of “‘follow
up” of recruits through the first few years, if not right through the career, in
order to derive lessons about the futurc mode of recruitment. The idea is to
see how persons selected through a certain procedure and technique of recruit-
ment have fared so that the procedure and technique may be modified, if nece-
ssary to serve better the interest of the undertaking.

3.35. The personal reports particularly in a production unit should be
so devised as to elicit factual information on the achievement and production
record of the person so that it is free from any suspicion of a personal idiosyn-
crasy of the supervisory officials prejudicing the record of an individual,

3.36. The Committee note that Government have already laid down
a broad policy that efforts should be made to fill up the top management posts
from talentav ailable within the undertaking. It is, therefore, of the utmost
importance that recruitment and career planning should be so done as to throw
up over the years enough persons to fill top management posts. The Bureau
of Public Enterprises should take special interest in this vital field and lay down
in consultation with the Department of personnel at the Centre and the ins-
titute of Management and the U.P.S.C, by brodd guidelines for recruitment
to the management cadre, which would provide the top management in the years
to come. In view of the crucial importance of building up the Managerial
talent in public undertakings, the Committee cannot too strongly stress that
the matter should receive continuous and carnest consideration of Goverment
at the highest level so that timely action is taken to correct any imbalances.

3.37. The Committee also recommend that all the public undertakings
should give preference in employment in suitable jobs to ex-service men and
the dependents of army personnel who have laid down their lives in the last
Indo-Pakistan war. -

3.38 The Committee note that Government have set up several centres
for the welfare of handicapped persons where they are also imparted know-
ledge in different vocations. The Committee consider that public under-
takings should sct a worthy example by offering employment opportunities to
gulch of the physically handicapped persons as can be gainfully absorbed in
jobs.
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TRAINING (

. 4.1. InIndia, the traditional method of acquiring the desired level of skill
in a trade or oocupation has been to learn it initially from the elder in the
fam:lr or a family friend and practice it over long'years on the job. The skill
thus learnt is in due course passed on to the younger genration in the like
manner.

. 4.2, In Industrial Units, a worker recruited to an unskilled job gradually
picked up the required knowledge by copying his senior. Gradually the need
for trained workers came to be recognised in the industrial organisations.
But the facilities for training have not received the required attention. The
worker should be given training before and after he gets into employment.

4.3, During ecvidence Shri S.R. Vasavada, M.P. stated “it is the duty of
the public sector project as well as the private sector project to see that skill
is imparted and some initial expenses will have to be incurred in imparting
skill to the workers.”

4.4, The Chairman, Hindustan Lever stated, “a very fundamental part
of our plan is training. We have training right from the lowerst level of
unskilled wokers to the supervisory staff.”

4.5. The representative of a leading all India trade union during evidence
before the Committee stated, “The question which I would like to deal with
is the question of retraining employees with leave facility at the company’s
cost. After aday’s work, I am asked to attend some evening course. After
8 hours work, the employee has so many things to attend to. His effici-
ency is not even at 50 per cent After 8 hours of standing before a steel
furnace or in the melting shop, man is absolutely working at half his rated
capacity. And you want him after 8 hours work to take lessons. Will he
do it ? He cannot do it. My suggestion. is that a systcm has to be
evolved. Tt may be evolved easily, there is nothing very difficult in it.
Retrain employees with leave facilities at company’s cost. It does not
mean that every member of the staff must be given leave at the same time.”

’

4.6. In a Memorandum received from a leading all India trade union,
it has been stated, “there are practically no facilities for inplant training
for fitting persons for a better job. In-plant training to fit persons for a
better job, must be provided at the Company’s expense.”

4.7. Another leading all India trade union in their memorandum have
stated, “Training Scheme does not exis: in many of the Establishments.”

25
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4.8. During evidence of the selected Ministries the Committee enquired
about the facilities for training provided by the Undertakings to their em-
ployees to improve their prospects. In reply, the Director General, Bureau
of Public Enterprises stated, I do not think we have uniform system but
many of the important undertakings have introduced this in service-training
in technical institutes. They have evening classes. They have facilities for
giving training in respective trades and I know one or two enterprise who
also run classes for the qperators and for the people—B.Scs., etc. to acquire
s?h qualifications as AMIE.  1do no think we can generalise that this sort
of facility is with every enterprise, but once there is a possibility of .people .
moving up, these facilities are provided.”

4.9, In a written rcply, Bharat Heavy Electricals have stated, ‘‘Training
cayrses are arranged on full time basis at the training. centres, where library
facilities, workshop fact ities-etg. covering both practical and theoretical

aspect are provided.”

4.10, The Fertilizer Corporation of India have stated, “For our emplo-
yees we provide broad educational part time courses each of one year’s
duration as prebasic, basic and advance and also coaching for the profess-
onal degree examinations of Institute of Engineers etc. The Institution of
Engineers recognises .our advange courses and therefore any employees
who did not have fortune of going through college education, can by passing
the series of the above courses attain professional qualifications. The prebasio
and basic courses are generally tailored to the needs of the employees and
are treated equivalent to Matriculation and 1.Sc. The advance courses
are divided in specialised disciplines ‘n production, Mechanical, Electrical,
Instrumentation and Draughtsmanship etc. Besides these part time courses
we have regular specialised refresher courses for different categories of Tech-
nicians, Maintenance Operation Safety, Instrument Technology in the
various disciplines. The part time courses are specifically meant to improve
the qualifications and knowledge of the workers and their eligibility for
promotion to the supervisory ranks, specialised gourses arc meant to
broaden their knowledge in their specified field of work and improve their
performance on their jobs.”

4.11. The Food Corporation have stated, “A Central Training Institute
with Head-quarters in' New Delhi has been set up fof conducting general,
orientation, promotion and refresher courses for middle and lower manage-
ment levels. Apart from the training facilities at the institute, training

programmes are organised at zonal/regional levels for category II & III
employees.

Senior and middle level executives are deputed for specialised training
in various fields in'the established training institutions such as Administra-
tive Staff College of India, Hyderabad, Indian Institute of Public Adminis-
tration, New Delhi, Institute of Management, Calcutta & Ahmedabad,
and various short courses run by established Management Institutes.

Exccutives are also sponsored for training abroad under fellowship
programmes notified by Government from time to time.”
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4.12, The Life Insurance Corporation have stated, “The new recruits
in the Assistants’ cadre are given training for 3 months consisting of two
weeks of theoretical training and 2'1/2 months’ practical training on the
job. The training for them aims in providing such background knowledge
as will enable them to take an intelligent interest in their work and to acquire
a clear understanding of the same. The practical training helps them to
acquire a through knowledge of office proceedures within the shortest
possible period of time, so as to enable them to make an effective con-
tribution to the working of the Corporation. The Corporation has also set
up an officers’ training College in which training is given to employees pro-

moted to the officers’ cadre to equip them for higher responsibilitities.”

4.13, The Oil & Natural Gas Commission have stated, “The Commission
has an Institute of Petroleum Exploration (IPE) which imparts induction
training and Refreshers courses. The Refreshers’s courses are for the bene-
fit for the employees who have been working in the Commission, whereas the
induction training is provided to those who join its technical cadre.”

4.14. The Hindustan Steel have stated, ‘‘Aadequate facilities exist in
the plant< for employee to improve their prospects through training. Each
plan has a well equipped Technical Training Institute staffed by qualified
instructors and training officers. Training is imparted to the employees
for .improving their skill during their working hours while on the job or in
the Training [Institute.”

4.15. The Committee feel that the main burden of training the workers
after recruitment should necessarily be borne by the undertakings. In in-
dustrially advanced countries, this is the normal method of making a worker
useful to the organisation. Present economic and industrial development
in India demand comprehensive course of training at every level of staff in the
industrial as well as trading undertakings.

4,16, The recruitment in industrial units takes place both from outside
sources and from within. The Committee need hardly point out that training
courses for outside candidates would have to be more exhaustive than for in-
plants  candidates,

4.17. The Committee also recommend that adequate facilities should
exist in the plants for employees to improve their prospects through training
courses. Appropriate training schemes for differcnt categories of technicians,
should be devised by the Undertakings both in the plant and outside. As
regards middle and senior executive arrangement for refresher courses should
be arranged and full advantage of the various training centres set up by the
Universities and well known management Institutes in the country be taken.

4.18 In the trading cerporations, training programmes should be organi-
sed for the new recruits to give them theoretical and practical training in the
duties and responsibilities entrusted to them. The Corporations should also
conduct training classes in which training should be imparted to employees
promoted to the officers’ cadre to equip them for higher responsibilities.
Senior executives may be deputed for specialised training in various fields
in the established training institutions in the country.
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4.19, The Committee attach the the greatest importance to the provi-
sion of adequate training facilities including leave for workers at all levels
so that they can improve their skill and knowledge and qualify for higher
posts. The training programme may be devised in consultation with training
institutes of standing as well as representatives of labour so that it serves the
twin purpose of enabling the employees to improve their prospects and of
increasing efficiency and productivity. The Committee are sanguine that if
the training programmes are worked in the larger interests of the workers
and the undertakings it would give workers the much desired sense of belonging.



A/
PROMOTION POLICY

\

5.1. From the material received from Public Undertakings it has
been noticed that normally promotion in the lower level are made from the
lower grade in most of the Undertakings. For promotions in the middle
grade, a person’s seniority, merit, past record and conduct are taken into
account.

5.2. Higher Grade promotions are made by selection on merits from
amongst the officers in the next below grade. Some undecrtakings e.g.
Air India, Hindustan Aeronautics Ltd., Hindustan Steel Ltd., Indian
Drugs and Pharmacuetical Ltd., Life Insurance Corporation have reserved
percentage for promotion in higher category of posts. The policy of
some other undertakings e.g. Bharat Heavy E'ectricals Ltd., Ferulizer Cor-
poration of India, Heavy Engineering Corporation, Indian Qil Corporation
Ltd., has been to fill as many vacancies from internal sources as possiblc
and resort to outside recruitment when suitable persons are not available.
Some undertakings e.g. Life Insurance Corporation of India, Indian Tele-
phone Industries etc. have laid down a minimum period in one grade before
which promotion to the next higher grade is not considered.

5.3. With the establishment of a large number of Public Undertakings,
the issue of promotion has assumed importance. Discontent over promotions
has been the cause of several work stoppages. Promotion means movement
of a worker to a position of higher responsibility and increase in his emolu-
ments. It is a reward for the worker’s hard work and an incentive to give of
his best to the undertaking. It sustains and builds up the morale of workers.
Many undertakings have laid down promotion rules, or drawn up some guide-
lines on the basis of which promotions are made. Most of the Undertakings
have set up their own Departmental Promotion Committees.

5.4. In Bhilai Steel Plant suitability of employees in skilled and highly
skilled categories is determined on the basis of merit rating in which emplo-
yees are assessed in various areas like length of service, regularity of atten-
dance, amenability to discipline, qualifications and performance. In other
steel plants the system of merit rating is being considered for introduction.

5.5. During evidence, the representative of a leading all India trade
union stated “with regard to the promotion policy, we want to make it clear
that it should be seniority-cume-efficiency. Of course from the trade union
side, we do all along insi:t that the seniority should be the primary criterion
because, if it is on the basis of efficiency, there may be some nepotism and
favouritism. But in the case of seniority, the question of nepotism and
favouritism does not arise”.

29
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5.6. About Promotion Policy in the Undertakings another leading
all India trade union in a Memorandum have stated “promotion is a matter
which is causing serious unrest and discontent in almost all public sector
undertakings. At present in many places there are no tules. Where such
rules do exist, these are faulty and promotion is mostly dependent on the
subjective evaluation of work by a superior officer. In many cases, even
the faulty rules are broken to satisfy the whims and fancies of the officers.
corruption also plays a part in some cases. Channels of promotion are
designed in a way which denies opportunities to large masses of workers
who whatever their competence are compelled to stagnate in the same job
year after year. There are practically no facilities for “in-plant™ tranings
for fitting a person in a better job.

., What is required is a through over-haul of the present ploicies. Pro-
motion opportunities must be maximised. Clear objective conditions must
be laid down. Nepotism, favouritism and corruption must be eliminated.

In-plant training to fit persons for a better job must be provided at the com-
panies’ expense.

All this requires, in the case of recruitment, association of the recognis-
ed unions in laying down the policies as well as in their implementation.”

5.7. During evidence of selected Public Undertakings, the Chairman,
Fertilizer Corporation of .India stated “We have a written procedure and,
it is constantly reviewed on the basis of the exprience we gain. For instand
about the helpers—we do not have any helpers at all. What we try to do
is to retrain the people and if possible give them higher, better and more
paying job. There are certain posts which are the prerogatives of the Presi-
dent like the posts of General Manager, Financial Adviser, etc. So the
Board of Directors would recommend that person. But subsequently, it
is the Government which takes the decision as to whether he should or
should not be the General Manager.” '

5.8. The Committee enquired about the higher grade that an ordinary
worker could reach in a Public Undertaking. In reply, the Chairman,
Bharat Heavy Electricals Ltd. stated, “there is no bar for worker to come
up to any level in the Company provided he has the necessary qualifications
and his record of service is satisfactory. But I do know that workers have
come up to the level of Foreman and some of the Foremen have been promo-
ted even to the officer class. But as far as my company is concerned, I would
say that the Company is still very young and hardly 5 or 6 years old. There-
fore, 1 cannot give any specific instances where the worker has come up
to the top. But 1 do visualise that the recruitment having been made in
a very discriminating manner and the workers having a basic education
such as 11T pass etc., in future these people will be bale to reach highei levels.
In connection with this question there is a specific query whether a central
directive should be issued in the matter of promotion procedure to remove
discontenment among the employees or would you favour authonomy of
the undertaking to be retained. 1 do fee! that autonomy should be retained.
And about the central directives, first , they are very difficult to be issued
to cover the whole range of the industries that are now in the public sector

A nd secondly, the wortkman or the employee of the comapny should feel
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that he has to look forward to his prospects and career promotions etc.
and his loyalty should be basically to the. organissiion rather than depend
upon some central directive for his advance. And you have also asked
whether there is any suggestion for improving the promotion procedures in
the public sector, :

I feel that in the case of wotkmeén, we should insist upon trade test
being the basic bedrock on which promotion should'te formdlated. I 'know
that sometimes the labour demands that there shodld be no trade tests and
the promotion should be based on either seniority or on some sort of per-
fromance on the shop-floor. Well, 1 do feel that some weightage must be
given for the seniority and performance on the shop-floor. ' Basically,
from grade to grade, there should be a defind test conducted in a Scientific
manner, and the promotion should be regulated on the results of the trade
test. If you come to the promotions regarding higher categories, I feel
that the system now prevailing, that i< a Committee is appointed for con-
ducting an interview or written test ensures fair amount of objectivity in the
promotions. [ also feel that it is the only way to counteract nepotism.
The Committee method of selection is the best method that we should follow.
Of course, you can say that even a Committee could be biased. Then,
there is no human ingenuity which could eliminate some amount of subjec-
tivity in the selections. But by and large, the Committee with somebody
from the Personnel Department and discipline to which the employee
himself belongs and a representative of the top management should be
able to conduct fair selections and follow an objective assessment.”

59. In reply to a question about setting up of an Industrial Public
Service Commission for the purpose of selecting officers over a particuiar
pay range of Rs. 1,000/~ for all the Public Undertakings, the Chairman,
Bharat Heavy Eiectrica!l Ltd., <aid , “I have given some thought to this sub-
ject of a common Public Service Commission like a. panallel to U.P.S.C.
for all the Public Sector Undertakings. But, I came to the conclusion that
such a procedure might create some difficulties, fer instance, the aspirations
of local population even in the officers level would, perhaps, come in the way
of such an over-all all India recruitment. For instance, if such a Service
Commission advertises for certain number of posts at Bhopal, .Hardwar
and some places, the local people would certainly come forward in greater
numbers. But if the advertisement is on an all India bacis, naturally the
selections have got to be undet such circumstances of an all India evaluation.
Even the people from far away places would apply and compete. . There-
fore, I feel that a Public Service Commission or something like the Service
Commission with outside people or people with long experience and associa-
ting one of the General Managers for recruitment to that particular unit
would be able to, I should say, satisfy the aspirations of local people better
than a Central Service Commission.”

5.10. The representative of the Hindustan Steel Ltd. said. ““The Hindu-
tan Steel is about 17 years old that is,.only in Rourkela. And there are quite
a few instances where the workers taken in at the lowest level, having ac-
quired the qualifications, have reached the post of General Foreman i.c.
the number three post in thé Department. Froni non-executive to the ex-
cutive cadre, we have 50 per cent of vacancies resérved for promiotees
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with qualifications provided they go through the training process, first. I
think this is very essential because these days, with the standard of education
going up, people with qualifications come in at the lowest level. The unit
sho?ﬁd provide training at different levels to enable men to pass on to the
next higher post.

On the question of setting up an Industrial Services Commission, I
would rather agree with the administrative Reforms Commission that this
should be left to the Plant itself because the type of specialities are so different
that it should be done at the Specialist Unit level.

" 5.11. The representative of the Hindustan Steel Ltd. further, stated,
I feel that merely evolving promotion procedures is not enough. The whole
consideration is to see that these are consistently applied. It is not that we
do not have a promotion procedure. Procedures are there and they are
very good, But they have to be consistently applied without discrimination”.

Admitting that discrimination took place in promotions in Public
Undertakings the representative of the Hindustan Steel Ltd. stated, T will
have to be frank and I would not be telling the truth if I say that no discri-
mination has ever taken place™.

5.12. The Chairman, Heavy Engineering Corporation explained,
“To my mind, if you really want to build up a proper cadre at different
levels, an independent recruitment body is absolutely necessary. This is
my personal view because, at the time of recruitment, high and low pressures
are built up. 1 think an independent Industrial Commission will go a long
way in solving the problem. In the Railways, for instance, we have a
Regional Organisation and this Regional Organisation can confine recruit-
ments in the region itself at the lower level. But for the higher level like
the officers’ level and supervisory level, an independent organisation is ab-
solutely necessary because, whatever we may say, it is the top which is res-
ponsible for running the organisation; if the top is weak or is not strong
enough, it will have its repercussions on the workers of the organisations.

With regard to promotions, you also raise the question of the workers
coming up to the: highest cadre. Rightly or wrongly, the people at the lower
level insist that there should be promotion by seniority and it has almost
been accepted that people at the lower level are promoted by seniority sub-
ject to suitability. But if you go on promting by seniority at higher levels,
they seme times do not become suitable themselves and it is difficult to
promote people of juniority at the higher level; and if at the higher level
we try to have selection, it means only one in ten come up and nine in ten
get neglected. So, some thought should be given to holding a test at the
lower level so that the people come up not because of their length of serivce
but because of their qualifications. Once they develop their capacity it
should not be difficult for them or difficult for the Management to accept
them at the higher level. So, this is one big snag in the seniority method—
that junior people are not coming up”.

5.13. Inreply to a question about his views for associating the Labour
Unions in the matter ;of promotions, the Chairman, Heavy Engineering
Corporation stated, “I am rather old-fashioned. If the Union can provide
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people who can really be selocted, I have no objection but unfortunately today,
the people who can be selected are not available to that extent. If the Labour
Unions can provide that amount of professional ability to be able to select

people. We have no objection; but unfortunately it is not so.”

5.14. The Chairman, Life Insurance Corporation expressed the view
that considerable importance had to be given to management development
in the Public Sector Undertakings. He was against the tendency of bring-
ing heads of Undertakings from outside. He stated that even lowest man
who started his career should aspire to go to the top. For that purpose
training courses should be introduced. It wasa pity that Life Insurance
Corporation though employing thousands of workers was not able to pro-
duce even one Chairman so far. It was therefore, evident that in this huge
organisation there was no long range development. The philosophy that
the men inside the organisation were not good and the man brought from
ouside was good had to be changed. The Chairman, L.I.C. further stated
that if during his tenure, he was not able to produce his successor, it would
be a failure on his part. Stable management had to be assured. They were
going into the entire question of promotions and eliminate the fear of favouri- .
tism and nepotism that was at present prevailing.

.

5.15. During evidence of Ministries when the Committee enquired
about percentage of workers that had been able to rise from floor level
to supervisory level in undertakings the Director General, Public Enter-
prises replied, “Of course, 1 cannot answer for all the undertakings. But
I do know something from my own experience that in many undertakings.
at the supervisory level, that is directly in charge of the work floor or a shop
floor, a very large percentage —50 per cent—is reserved for people from
lower level in the Steel Plants. This gives, first, an incentive to work better
and they get better chances, and secondly, the pyramid is not over-loaded
with a very large number of young graduates, who in the next level or level
above that would not get any chance for moving up further and would be
frustrated. So, it will serve as an incentive for the lower man to go up and
the base of the pyramid is not too much overloaded with people who are
aspirants to move up in middle management level. So, we follow this in quite
a large number of undertakings”.

5.16. The Committee enquired whether there was any system of ex-
amination while giving lift to the next grade or automatically the workers

were lifted to the next grade?

The Director General, Bureau of Public Enterprises replied, *‘Cross-
ing over from the workman level to the supervisory level is not automatic.
Different enterprises have different systems. If it was a question of turners
trade or machimist trade, then he must get the trade test certificate. If
it was a question of operating plant, usually, these things were done on
the basis of seniority cum-merit. After one was qualified, after a few years
of service, there is an interview, and Interview Board comprises of people
of that particular shop or Department, and on the basis of interview and on
the basis of seniority, these people were promoted ™.
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5.17. The Committee enquired whether there was a system of indenti-
fying talent among the workers and giving them opportunities for develop-
ment in the interest of the Undertakings?

In reply while admitting that there was no such system prevailing
in Public Undertaking, the Director General, Bureau of Public Enterprises
stated, “We have much not work done in the area of talent hunting and
talent tapping at workman’s level. And it is an area where we should
start work now. Quite a few have computers and, perhaps, it will be possible
for them to store the information and systematise the whole thing. It is a
wonderful suggestion and we will certainly try to follow”.

5.18. The Bureau of Public Enterprises have forwarded with their
U.O. note No. 205/PPE(GM-I)/72, dated 3-2-1972, a copy of the Ministry
of Labour, Employment and Rehabilitation O.M. No. 31(M)/66-LWI-1
dated 13th July, 1967, wherein it has been stated, “At the meeting of the
Heads of Public Sector Undertakings held in July, 1963 it was decided that
a Model Promotion Procedure should be drawn up 8o as to minimise the grie-
vances of the workers arising out of the promotions ordered by the manage-
ments. Accordingly the Ministry of Labour, Employment and Rehabili-
tation corresponded with 15 of the larger undertakings in the Public Sec-
tor, and eleven from among the efficient and well established undertakings,
Indian and foreign, in the private sector. In addition, the Ministry of,
Defence and Railways were also addressed and their procedure studied.
Personal discussions with the top management of a number of public and
private sector undcrlakinfs were also held in order to understand fully the
promotion procedures followed by them. . ;

A set of draft model principles was evolved in the light of studies and
discussions and placed before the 5th meeting of the Heads of Public
Sector Undertakings held in July, 1966. After some discussion it was decided
that a small sub-committee comprising representatives of certain Public Sec-
tor Undertakings and of Ministries of Mines and metals, and Industry and
Labour and Employment should go into the question and recommend a suit-
able classification of posts for which the criteria for promotion might be
seniority and those for which the criteria might be seniority-cum-merit, or
selection or trade tests, and to suggest a suitable Model Promotion proce-
dure in the light of the views expressed at the meeting,

The Sub-Committee met in January, 1967, and agreed upon certain
changes in the Model Principles. These changes have been incorporated
and the draft, as finally approved, by the members of the sub-committee,
is enclosed herewith”,

The Ministry of Industrial Development in their O.M. No. Pr. C. 14
(3)/67-PEC, dated 24-3-1972 have stated :

*“The Ministry of Labour & Employment O.M. No. LWI (I)-31(7)/66,
dated the 3rd July, 1967, incorporating the ‘Model Principles
to be followed when ordering promotions of industrial workers
in public sector undertakinis’, was circulated to the public sector
undertakings then under the control of this Ministry for their
information and guidance vide this Ministry’s letter No. Pr. C.
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14(3)/67, dated the 2Ist August, 1967. . The undertakings con-
cerned are being requested to intimate to this Ministry urgently,
whether the instructions contained in the above mentioned letter
are being followed by them. A further communication will be
sent to the Lok Sabha Secretariat as soon as the latest position
is available from the undertakings, A copy of this Ministry’s
letter referred to above is also being forwarded to the new under-
takings (who could not obviously be addressed previously), for
their information and guidance.

2. A copy of this Ministry’s letter referred to above along with
a copy of the Ministry of Labour and Employment O.M. dated
the 3rd July, 1967 embodying the ‘Model Principles for Promotion’
was also subsequently circulated (vide this Ministry’s O.M.
No. Pr. C. 14(3)/67, dated the 21st January, 1969 to all the Minis-
tries/Departments concerned with public sector undertakings,
for their information and guidance. They are being requested
to intimate the position regarding implementation of these ins-
tructions by the Public sector undertakings with which they are
concerned direct to the Lok Sabha Secretariat immediately."”

The ‘Model Principles’ are as follows:—

Model Principles to be followed when ordering Promotion of Indus-
trial workers in Public Sector Undertakings

Scope and coverage

1. These Model Principles shall generally apply to industrial wor-
kers as defined in the Industrial Disputes Act.

Counsultation with the Unions

2. The drafting of the promotion procedure or the adaptation of any
model procedure in any Public sector enterprise must be preceded by the
fullest possible consultations with recognised trade unions or service asso-
ciations or, if there are no such recognised unions or associations, with all
categories of workers in general. Such consultation should especially be
directed to :—

(a) proposed categorisation and classification of posts on the basis
of clearly enunicated qualifications for each ;

(b) provision for appeal and representation by an aggrieved indivi-
dual or a trade union in promotion matters.

(c) extent of association of trade union representatives with trade
tests ; and

(d) exclusion of such association with the deliberations of the pro-
motion committees.
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Giving publicity to promotion Me

3. The promotion procedure once finalised should be given the widest
possible publicity. The procedure and service rules should be printed in the
form of a Service Mannual. Translations in such regional language or
languages as are understood by a substantial number of workers should
also be made available to ensure that the promotion procedure is properly
understood by all concerned.

Classification of post/employees prescription of minimum qualifications and
experience.

4. All posts, permanent or temporary should be classified according
to the nature of duties, e. g. superivisory, clearical, technical, etc. and also
according to trades. Minimum qualifications or experience to be prescribed
for each class or category of posts should be clearly defind so as to (a) to
avoid premature promotions and (b) to reduce the element of non-selection
variety of posts to the maximum extent possible. While classifiying the posts,
mention should also be made of the method and mode of recruitment, viz.,
the percentage of vacancies to be filled in a particular grade by promotion
and the percentage to be filled by direct recruitment. While laying down
the qualifications not only the educational qualifications but the specific
job requirements should also be specified. Except in very exceptional cases
(where reasons should be recorded in writing) minimum qualification and
e:é?‘erieé\ce prescribed for the various categories of posts should be strictly
adhered to............

Eligibility for promotion

5. Such elegibility should depend not only on the possession of a
minimum qualification and experience prescribed for the higher post, but
also on a minimum length of service in the present grade or post or, where
there is a system of qualifying tests for promotion, on the passing of such
atest. Generally a minimum of three years’ experience should be prescribed
for determining eligibility for promotion to a higher grade, the limit of three
years being relaxable in exceptional cases for reasons to be recorded in writ-
ing. The limit of 3 years’ experience may not necessarily be applicable
in cases where promotion is made on the passing of a qualifying test.

Promofion Committees

6. At every level promotion should be based on the recommendation
of a Promotion Committee and not left to the discretion of an individual.
No promotion Committee should have less than three members. Where-
ever possible the Promotion Committee should be so constituted that at
least one of the members represented, on the Committee has a personal
knowledge of the capabilities and aptitudes of the workers concerned. Wher-
ever for any reason association of such an officer with the Promotion Com-
mittee is not possible, the Committee should while making selection have
before it a written as assessment of the candidates work by the Officer
concerned.
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In determining the composition of a Promotion Committee care
should be taken to ensure that there is no room for any local influence or
pressure. This could be done wherever necessary, by associating an officer
from the Headquarters Office with the local Promotion Committees.

Merit rating

7. There should be a system of merit-rating based on various factors,
e. g. length of service, regular attendance, amenability to discipline, quali-
fications, performance, safety-mindedness, etc. The system should be
evolved for each undertaking according to its local requirements.

Criteria for Promotion

8. In the lower categories of posts, i. e., un-skilled, semi-skilled,
clerical workers and routine clerks, promotions should be based on seniority
subject to fitness. When a job required a higher skill or a different skill,
promotions should be on the basis of trade tests, qualifying tests and seniority-
cum-merit. While holding trade tests, a representative of the recognised
union who should be technically qualified ; should be associated as an
observer, wherever possible. For commercial, ministerial and adminis-
trative jobs, there should be system of qualifying tests for promotion to
higher grades. For selection posts, the criterion should be mainly merit.

Training of workers

9. There should be a regular system of selecting potentially good
workers for training for higher skills and reponsibilities, instead of relying
mostly on the open market. (This will ensure loyality of the worker to
the undertaking, discourage this migration to other enterprises, provide
an incentive for efficiency and productivity and eliminate the friction which
usually attends the adjustability of an ‘outsider’ to the methods and pro-

cesses of a plant.)

Communication of reasons for non-selection

10. Whenever a worker who is otherwise due for promotion i§ not
selected for promotion, he should, in-case he desires to know the reasons
for his non-promotion, and there is no serious objection to doing so, be
normally advised of such reasons, either orally or in writing, so that he may
endeavour to rectify the defects or deficiencies which stood in the way of
his promotion. (This principle is, however, in the nature of guidance for
managements and need not necessarily be formally incorporated in the pro-

motion rules.)

Representation of grievances relating to non-promotion

11. Written representations from individual workers or unions re-
lating to promotion matters should be freely entertained, examined and
replied to within a stated time. Adequate opportunity should also be pro-
vided to the workers to represent their grievances in person, if they so desire,
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and this method of representation should be encouraged. An attempt
should always be made at the personal level, to explain to a worker why he
could not be promoted.

5.19. The Committee observe that a uniform and well defined promotion
policy has not been laid down for most public undertakings. Different un-
dertakings follow different promotion procedure with the result that discontent-
ment over promotions in undertakings is often evidenced. The Committee
is also of the view that discontent over promotions has been the primary cause
of several work stoppages in undertakings.

5.20. The Committee feel that the entire question of promotions
in the Public Undertakings should be reviewed by the Government. The pro-
‘motion policy should be based on seniority-cum-merit, trade test etc. and it
should be strictly observed in practice.

5.21. The Committee note that as early as July, 1963 it was decided
to draw up a model promotion procedure and that after detailed discussions
between representatives of certain selected public sector undertakings and the
administrative Ministries concerned including the Ministry of Labour and
Employment certain model principles governing promotion were drawn up
in 1967, and forwarded by the Ministry of Labour and Employment to the
Ministry of Industrial Development in original with a copy to the Bureau
of Public Enterprises. The Committee find that the Ministry of Industrial
Development contented themselves with forwarding a copy of it to the public
undertakings under their control in August, 1967. The Committee also note
that it was only in January, 1969 that the Ministry of Industrial Development
circulated the Model principles to other Ministries/Departments of the Govern-
ment of India connected with Public Undertakings. It is only on the insistence
of the Committee that the Ministry of Industrial Development have now add-
ressed these undertakings to ascertain whether the instructions contained in
the model principles are in fact being followed by them. The Ministry of
Industrial Development are also only now thinking of circulating these model
principles to new undertakings which have come into being after 1967.

The Bureau of Public Enterprises have taken an even more complacent
attitute by stating that the letter by the Ministry of Labour was addressed to
them for information only and that it was for the Ministry of Industrial Deve-
lopment to take necessary action for circulation to the undertakings. The
Committee are shocked at this lack of earnestness in following up instructions
issued about a crucial matter which intimately affects the service conditions and
propects of employees working in public undertakings and which has admittedly
been responsible for lot of discontent and unrest amongst the employees. The
Committee feel that it was the bounden duty of the Bureau of Public Enterprises
who have a separate Division for General Management as well as the Ministry
of Industrial Development and other administrative Ministries concerned to
make sure that these model principles were in fact circulated as soon as they
were finalised and that mecessary action on the lines mentioned therein was
taken by each of the public undertakings. The Committee feel certain that
had the promotion procedures suggested therein as early as 1967 been devised
after fullest consultation with the recognised trade-uniems or service associa-
tions and given widest publicity and printed in the form of service manuals,



39

there would not have been this widespread feeling amongst the trade umions
(hat the promotion procedures leave much to be desired. Even the represen-
tatives of management of public undertakings could not deny that there were
complaints about promotion procedures from staffl. The Committee cannot
too strongly stress the need for a close follow-up by the Bureau of Public
Enterprises to make sure that the model principles are at least now given effect
to in letter and spitrit by the undertakings. The workers representatives should
be associated with the implementation of those ‘Model principles’ for promotion.
The Committee would like to be informed within three moaths in detail of the
action taken by each undertaking with particular reference to the eleven points
mentioned in the Model Principles.

5.22. The Committee are also of the view that a system of identifying
talent among the workers and giving them opportunities for development should
be introduced in the Undertakings. Broadly, the Committee would recommead :

(i) Seniority should be the basis for promotion at lower levels. There
should be a promotion committee for the lower level in each under-
taking.

(ii) In respect of middle management-level (technical supervisory and
administrative personnel), seniority-cum-merit should be the crite-
rion for promotion. The general policy should be to fill as many
vacancies as possible from internal sources by promotion. Only
when suitable persons are not available, resort to outside recruit-
ment may be made, on all India basis. A promotion Committee
should be set up for middle management level in each undertaking.

(iii) For highcer managerial (technical and administrative positions) merit
alone should be the guiding factor. As far as possible, talented and profess-
onally competent persons should be selected from within the Undertaking
for managerial posts, If, however, suitable and competent persons are not
available inside the organisation, selection on All India basis may be made.
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PERSONNEL DEPARTMENT

6.1. Personnel Departments are generally entrusted with functions
relating to recruitment, promotion, training and establishment matters.
They are also concerncd with the settlement of grievances of workers and
promotion of smooth and healthy human relations. Personnel Depart-
ments in some Public Undertakings look after both welfare and personnel
management. It is therefore very necessary that efficient Personnel Depart-
ment, adequately staffed with trained and experienced officers should be
set up in all the Public Sector Undertakings to deal with labour matters.
It has been noticed that a number of undertakings have organised their
personnel departments and have provided sufficient staff for them.

6.2 Regarding the Personnel Departments in Public Undertakings,
the following comments have been received by the Committee from some
leading trade unions :}

(i) “For the better understanding, well organised Personnel Depart-
ment with the trained officials in the Public Sectors is must”.

(ii) “The set-up and functions of Personnel Department in public
sector undertakings are hopeless, the personnel departments are
looking to the interests of the management and they are always
against the workers”.

(iii) “The Personnel Departments in Public Sector Undertakings,
must be manned by people not necessarily with legal qualifica-
tions. They must be experts in human relations apart from hav-
ing studied organisation systems and methods etc. The Chief
of Personnel should have complete freedom to take decisions
and implement them underterred by political influence, from
above. It is a specia'ised job and would require specialisation.
We do not think we have such specialists manning personnel
departments in most of the public sector undertakings”.

(iv) “The functioning of personnel departments is outdated. The
personnel departments conduct their activities not only with a
bureaucratic mind but also at the dictation of the management.
They do not pay due heed to the view point of the workmen.
They have no labour background and are not trained in industrial
relations. They have no adequate knowledge about the exist-
ing law and conception of the genesis of industrial disputes™.

6.3. During evidence, the representative of a leading all India trade
union stated, “To be quite frank, I do not think that there is a sort of simi-
larity in personnel policy in all the undertakings. There is a lack of per-
sonnel policy in many places and specially even for these personnel officers

40
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appoiated by the same Ministry as the employment Mioistry, no real justice is
done. 1 had aiways been:asking this point that:the personael officers should
be appointed by the Labour Ministry and not by the Employment Miaistry.
This is the point which everybody is dealing with this difficulty in these un-
dertakings. I can understand and natuarlly the officers do not like these
remarks. And apart from thas, this personnel policy is very different in
different undertakings. There is a lot of room for improvement but one
has to go into it with a great deal of paticnce and-sometime if we generalise
it like Public Undertakings, we may be making some mistakes. There are
different types of policies adopted in these undertakings”.

6.4. The representative of another leading all India trade union stated,
“specialised Personnel Officers should be in the public undertakings™.

0.5 During evdience of the selected Ministries the Committee enquired
whether Personnel Departments in the Public Undertakings maintain liaison
and close contact with the State Labour Ministry/Union Labour Ministry for
effective functioning of the Personnel Departments. 1n reply the Director-
Genera!, Bureau of Public Enterprises stated, “‘So far as the Personnel De-
partment is concerned, it is a part of the over-all management organisation.
And certainly it is not the intention that these individual Departments, in-
dividual limbs and organs of the over-all Management Organisation should
liaise with Government, | mean the admini.trative Ministry. There isa
liaison of the top management with the Administrative Ministry, with the
autonomy the over-all responsibility being delegated to the top management.
We do not feel that there should be any particular sort of tic up between the
Personnel Department and officers in the Ministry. On the other hand,
so far as the Labour Ministry is concerned, they have a lot to do with the
Personnel Departments. Whether the undertakings are under the Central
Government for labour purposes, or State labour machineries where the
Undertakings are under the State Governments for purposes of labour re-
lations. There is a lot of co-operation at that level.

6.6. The Committec then pointed out that they had received a sugge-
stion that personnel department people in Public Undertakings should be
appointed directly by the Labour Ministry and they should be under the
controt of Labour Ministry and asked for the reactions of the Ministries
in the matter. .

6.7. In reply, the Director-General of Bureau of Public Enterprises
stated, “The personnel department is a very important and indivisible
organ of the overall management. If the personnel department is taken
away from the management of the enterprise. then there may come an idea
that DGS&D should take over the inventory management because there is
Tot of inventory and similarly the Finance Ministry should take over the
financial management. That means different organisations will be respon-
sible for different limbs of management, of the same emterprise, while the
chief executive or the general managemenmt is responsible for delivering the
goods. If you make the general management responsible: for delivering
the goods you cannot take away any part of the management. That has
to be there”.
3 LSS/12—4.
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- 6.8, Asked aboik the'vole of Labogr Ministry-for maintaining close
Hisison between -workers sid'management in Public ‘Sector Undertakings,
the Socretdry, Minfitdy-of LaBour stated, *n ‘so faf'as this question is con-
eerned, Labour Mihistry does attempt to keep ‘incloss totich wWith industrial
Teldtions in the public séctor units. ' We get monthly yéports nbt only from
the heads of these public'sector units, but also from our Chief Labour Com-
missiner and Labour Comissionets of the various States, Thére is a spe-
«cial wing in the Labout Ministry which is entrusted with periodical examina-
tion of the state of implémentation of theé'labour laws in all the public sector
undertakings, and the state of industrial‘refations; On an average I think,
this special wing makes a detailed study at the rate of about 8 units per year.
These reperts do contain many, concrete suggestions for the development of
a suitable and effective channel of communication between the management
and the workers and thereby improving the climate of industrial relations™.

1

6.9. To a question whether the Ministries were ‘satisfied with the work-
ing of the Personnel Department in their Public Undertakings, the Director
Gener1l, Bureau of Pub'ic Enterprises stated, * As far as Steel Plants are
concerned, in HSL, the Director of Personnel, Mr. Billimoria, who has come
from Tatas, has a long experience to deal with the Personn:l Management,
etc. Of course, he does not dea] directly with the problems of each Plant
but even in each Plant , the Personnel Officers, the Labour Officers are people
with good experience. My general impression is that there is so much that
depends on the' individual Personnel Officers. Once thé tradition is built
‘up by the Personnel Officers, there will be no trouble later on. The tradi-
tion has been built up in Tatas becaute they are in the field for the last 60
yeas or more. 1 have worked in Jamshedpur during the war period. There-
fore I know much about Tatas. In our Steel Plants we have in a period of
15 years, employed thousands and thousands of people from all sources,
and therefore our problems are some what larger. It would be wrong to
say that they are moving in an ideal way. The Bureau of Public Enterprises
endeavour is to give model rules and guidelines which are generally to be
followed by the public sector undertakings™.

, 6.10. The Committee have observed that the top posts in the
Pesonnel Departments in a number of undertakings are. manned by employees
on deputation from the Central cadre who are not specially trained in
personnel work.

6.11, The Committee consider that the organisation of the Personnel
Department of the Public Undertakings deserve their special attention. The
officer in overall charge of the personnel matters should be accorded a status
of importance comparable to that of the Director/Manager to facilitate the
Industrial Relations problem to be considered at the highest level. Personnel
Director/Manager, the Committee suggest, should be manned by personnel
executives having the required aptitude, training and experience in Industrial
Relations and Labour Masagement, preferably drawn out of the employees
of the undertakings. Sufficient opportanities should be effered to these Per-
somnel Officers to use their own persounel initiative in solving the labour pro-
blems orginating in their respective spheres. Personnel Director/Manager
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and the officers in his Organisation, the Committee recommend, should be well-
versed in industrial relations commanding considerable experience in dealing
with labour. They should be specialist in Labour Management Relations.
In the opinion of the Commiittee, they should be specially aware of the working
of the different departments of their respective undertakings. Awareness of
the character and nature of the people of the ares including the knowledge of
their language, the Committee feel, should be learnt by the Personnel Officers

of every level.
6.12 In the discharge of their duties, the Committee recommend that:—

(i) Personnel Director/Manager and the Officers should render impar-
tial and objective advice.

(ii) They should work in a dedicated manner so as to inspire confidence
in the rank and file of labour.

(iii) Officers of the Personnel Department should develop a personnal
touch with the labour and their accredited representatives should
be easily acccssible for the redress of genuine grievances.

(iv) Personnel Officers should ensure that all genuine gricvances of the
staff are attended to and redressed without delay.

(v) Personnel Director/Manager should pay special attention to wel-
fare work relating to the employees and their families.
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o FOREIGN PBRSONNE‘L
7.1 A study of some undertakings has revealed that the following 8
undertakings have foreign techpicians/experts etc. in employment in their
undertakings.

(1) Air India
Total—1403

(2) Bharat Heavy Electricals
At Hardwar At Hyderbad At Tiruchy

109 32 21
(3) Heavy Electricals Ltd. (Bhopal)
Total—21

(4) Heavy Engineering Corporation
Total—82

(5) Hindustan Steel Ltd.
BSP RSP Central Engg. & Design Bureau
13

57 25
(6) Indian Airlines
Total-—7
(7) Indian Drugs & Pharmaceuticals Ltd.
At Hyderabad At Rishikesh
5 11

(8) National Minerals Development Corporation
Total—12

7.2 As regards the foreign staff in Air India, the Corporation is re-
quired to appoint local nationals in their offices at forelgn stations in view

of the requirements of the local law and the practice prevailing among the
airlines.

7.3 In other undertakings e.g. Bharat Heavy Electricals, Heavy
Electricals, Heavy Engineering Corporation, Indian Drugs & Pharmaceuti-
cals Ltd. etc. foreign technicals consultants/experts were usually engaged
in accordance with the provisions laid down in the Aggreements entered
into with the foreign collaborators or the Governments. The technical
specialists were appointed in such number and on such terms as were mut-
ually agreed upon for work connected with the construction and operation
of the plant/project. Their number kept on changing from time to time.
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It had been stated that for replacing the foreign technicians, the Undertakings
from the very beginning post suitable under-studies to work with the foreign
technicians, so that they might take their functions in course of time. The
foreign technicians were retained as long as the Indian understudies were
not considered to be mature enough to take over.

It has also. been stated that: “‘according to the existing procedure
Government approval is required for release of foreign exchange involved
in the engagement of foreign technicians. Their approval is also required
for obtaining income tax exemption for the foreign technicians engaged by

us™.

7.4 For the appointment of non-Indians to civil posgs under the
Government, Corporations, public undertakings etc, the Ministry of Home
Affairs issued instructions vide their O. M. No. 12/9/65-Est.(B) dated 23-2-
1966. A copy of these instructions is at appendix 111, According o these
instructions the appointment of non-Indians should be made only in very
exceptional circumstances and there also, only on contract for minimum
period necessary. Concurrence of the Administrative Ministry is required
to be obtained in respect of all proposals fcr appointment of non-Indians.
The Ministry is also required.to obtain the orders of the Minister-in-charge
or the Deputy Minister in such cases. p

. I ' it

« 1.5 Shri D. Thengari, M. P. in .a note submitted to the Committee
has stated : * In the initial stage, engagement of fogeign technical personnel
is inevitable. But there is reason to, suspect that the foreigners are not cager
to give their technical know-how tc.local people. Qur technicians also are
not encouraged to advance on their own so as to render the services of fore-
igners superfluous. In many cases, the number of foreign techniciuns in
the plant is much more than what is really required. It should be our object
to completely dispense with foreign technical personnel. This can be ach-
ieved .through proper amendment of collaboration agreements, This is,
in a way, a war-of nerves. But if we are determined, we can win it. No
restrictive clause in this respect should be tolerated in the agreement or in

practice”’.

-7.6 A leading all India trade union in their memorandum have stated,
“Indian Technicians have now acquired sufficient experience and know-
how during all these years to handle the jobs for which foreign technicians
have been engaged in some undertakings. There is no necessity of cngaging
foreign technical personnel.” ‘

7.7 During evidence of the selected Ministries the Committee pointed
out that they had observed that in some undertakings, the foreign technicians
continued to linger on for long:r time than necessary.  Ouf young men
should be able to pick up know-how within a shorter period and the foreign
technicians should lcave as early as possible.  In reply the Director-General,
Bureau of Public Enterprises stated, *““Perhaps it is not the same foreign per-
sonnel, 1 will elucidate this point. For example, is Rourkela Steel Plant
where T used to work in 1964, when | wem there first; we'had omly 213 persons
working'over there, By the end of 1965 or the begimning 6f'1966, the.num-
ber of persons tame down'to' 12. - ‘We bsuld: get rid of more than 200 per-
sons. What happéned was 4t the-time of expansion we'ked to instal some
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equipments and for that purpose we required some ppople to help us in
operating these equipments which we had put up forexpansion. That sort
of thing continues. Whenever there is an expansion or a new know-how is
required, new technology is required, we need a certain number of people
who come over. But certainly it is our intention that our people should
pick up the work as soon as possible and the foreing personnel who have
come for that purpose should go away. But what happens they again come
up for some other purposc’.

7.8 As regards the instructions issued by the Governments for en-
gagement of foreign teehnicians, the Secrecary, Ministry of Finance stated,
“Government issued fairly strict instructions about the engagement of foreign
technicians. Every administrative Ministry examines the request for a fore-
ign technician. The recommendations are usually received from the Director
General of Technical Development. The Administrative Ministry examines
as to how many people and for what period of time they are required and
approval at a fairly high level is needed from the Administrative Ministry
i. e., approval from not less than a Joint Secretary.

Our tax laws have made it difficult rather do not encourage to entertain
technicians -beyond the certain minimum period as after that period they
have to pay heavy income tax. These are reviewed by the Administrative
Ministry from time to time. The effort is to reduce the total number of
technicians. - We do not want to keep the man unless he is of absolute
necessity. If any foreign technician is to be kept at more- than Rs. 3,000
per month, it has to be specially approved by the Secretary of the Adminis-
trative Ministry concerned and then he examines the need the period for
which he is required.” :

7.9 Tnreply to a question about sending our people for training abroad.
the Secretary Ministry of Finance stated. “That is usually made part of the
agreement with the party i.e. they will train so many of our people in such
altimc at different levels and we send our officers for study in their major
plants™.

7.10 The Director General, Burcau ol Public Enterprises added.
“If I may supplement here, initially we had to send a large number of people
for technical training because we did not have the facility. Now with the
increase in facilities of coursc the number has come down and now we are
sending those who have put in three to four years work to develop their
knowledge. That is on the technological side.

So far as the Managerial side is concerncd centrally we have pooled
everything—USAID and other sources and we have a centralised system
of selection for sending people-middle level people and also senior level
people for training in managerial aspects, production management, etc..
to these countries for a specified period™.

7.11 The Committee note that Government have issued comprehensive
instructions regarding the appolatment of non-Indisas to posts in public under-
takings. Accerding to the genersl policy laid down in this bebslf, appointment
of non-Indians should be made only in very exceptiomal circumstances and then
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also on a contract for the minimum period necessary and simultaneously suitable
steps should be taken to train Indians to fill such posts on a regular basis.
Prior approval of Minister incharge or the Deputy Minister of the adminis-
trative Department of the Governmisst: under which the public undertaking is
functioning is also required. The Committee feel that if these instructiors
are followed in letter and spirit by the public. wndertakings and by the adminis-
trative Government Departments it should be possible to ensure that non-
Indians are appointed only where absolutely necessary and there should be no
room for any complaint that foreign technicians are occupying posts where
Indians can do the job as well. The Committee suggest that the position should
be reviewed by the undertaking/department concerned well in advance of the
completion of the period of contract of the non-Indian person so as to redouble
efforts, where necessary, to replace him by an Indian, there should normally be
no question of extension of the contract period.

7.12 The Committee also suggest that the admimistrative Ministries
may be required to consult the Burean of Public Eaterprises 50 that the possibility
of getting an expert from snother undertaking eagaged in the same or similar
or related line of manufacture is thoronghly gome into before appreval is
accorded to the engagement of a non-Indian person.

7.13 The Committee strongly stress that Government/public under-
takings should make full use of the agreements with foreign colll':bonton to
train Indian personnel in drawing, designing and operational work. The
Committee suggest that progress made in this behalf may be reviewed perio-
dically at least once in six months by the undertaking/Government so as to
cnsure that no effort is being spared to train adequate number of Indian
personnel in drawing, designing and operational work well before the collabo-
ration agreement comes to a close.

7.14 The Committee also suggest that a sumber of Indians may be
attached with non-Indian personnel so that they are able to pick up the intricacies
of the work and develop capability of handling it on their own at the earliest.

The Committee also suggest that the Income Tax regulations should be
so framed and applied as to act as a disincentive for employment of non-Indian
personnel except in areas where it is absolutely essential and inescapable to
employ them and that too for the minimum period necessary.
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WORKERS’ PARTICIPATION IN MANAGEMENT

8.1 It has been observed that joint consultation between labour and
management in most of the Public Undertakings is through joint committees.
i.e.,, Works Committee, Production Committee, General Safety Committec,
Labour Welfare Committee etc. Some Undertakings attzmpted to introduce
Joint Managemient councils, but thede are reported to have not met with any

significdnt success.

2

8.2 Addressing the Conference of Representatives of Trade Union
Organisations held in New Delhi on'the 20th May, 1971 the Prime Minister
stated, “when you'consider ways and means of improving industrial relations
as a whole, pleast-do give special'thought to the evolution of a healthy and
fruitful partnership between management and labour in Public Undertakings.
in which the nation has such a large stake.... | must admit that there is
scope for improvement of communication between management and workers
in Public entétprises. 1 do not think that it is enodgh to give workers repre-
sentation merely on the Boards of management. We necd {0 involve them
more intimately in the'problems of the enterprise at various-levels.”

-8.3 The Union Labour:Minister in his address at thé Conferencé
statzd, “‘I hope 1 nced not emphaise the need'for the increasing association
of workers and their representatives in dccision making at various levles in
the undertaking. We'inow have the statutory works committees as also
voluntary bodies like joint management councils. 'Past ‘experience has
shown that these and other similar bodies have riot ‘been able to fulfil the
purpose for which they were set up. Government consider that for ensuring
industrial harmony and increasing production and productivity. it'is essential
to enlist the willing and active dooperation of workers' it “the day-to-day
working of the undertiiking and to create a climate which would enable
the workers to feel that they are¢’not mére wage-earners but partners in the
enterprise. | may mention that so far as the public sector is concerned.
Government have decided that a representative of the workers actually
working in the undertaking should be given a seat in the Board of Directors.
Employers in the private sector may like to consider the introduction of
similar measure designed to promote a sense of belonging among workers.
It is only by such an attitude of identification that workers can be enthused
to give of their best.”

8.4 The representative of a leading all-India trade uwnion during
evidence before th¢ Committee stated, “I don’t think that the workers’
participation in the management alone would serve the purpose. What

48
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kind of participation should be is a vexed question? If participation means
appointing a Director on the Board of Directors, then it is not a particular
meaning to us. Participation in management is but another aspect of collec-
tive bargaining. Participation and collective bargaining means any decision
which is connected with the efficient functioning of the plant which is jointly
taken by the workers and the management.”

8.5 The representative of another leading all-India Trade Union stated.
“*we are against the proposal for a representation on the management Board,
because we consider that the identity of the union must be kept separate and
the identity of the management should be kept separate. This is because
there is, at the present juncture, no policy followed by the different upions.
If the worker’s representative participates, in the management there is every
chance of the representative being misunderstood and the rival union would
take the opportunity of carrying on falsc propaganda and slander him that
he has become a party to the employer. Therefore, Sir, for, the present.
until and unless the inter-union rivalries are minimised, we are against the
propgsal of worker’s representative’s participation in the management
Board.”

8.6 A leading all-India trade union in their memorandum to the
Committee have stated, “'The question of workers participation in manage-
ment has been raised from time to time in various forms. All earlier experi-
ments through joint management councils, Works Committees, Production
Committees, etc. despite all the fanfare and tomtom with which each succes-
sive scheme as ushered, ended in a complete failure. Such was bound to
be the case, since none of these defined the perspective nor did any of these
take into account the actual conditions. Above all no scheme can succeed
unless it is a complete, integrated one and bases itself on the conscious
participation of workers from the shop floor level upwards. The latest
announcements about nominating one or two workers directors on the Board
of Directors of Public Sector Undertakings are therefore also doomed to
complete failure™.

8.7 Shri S.R. Vasavade, M.P. in his evidence before thc Committee
stated, “I have been hearing for thc last 7 or 8 years about the workers
parti cipation. This question was also put to Mahatma Gandhi in 1924-25.
If the worker was put on the Board of Management, do you think that he
participates? The workers will not understand anything. He will be
befooled and cheated. He will be dis-owned by the workers™.

8.8 Shri P. Ramamurthi, ex-M.P. stated, *‘with regard to this manage-
ment and labour relations, the major aspect is the bureaucratic attitude of
the management to the workers. The management thinks, the official cadre
thinks that they are some superior beings and these workers are inferior
people. The normal human relations that should exist between man and
man do not exist in these public undertakings™.

8.9 In a written note to the Committee, Shri D. Thengari, M.P.
has stated, **Labour representatives should be taken on the Board of Directors
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of an undertaking through the process of election. The recent decision to
bring the labour representatives on the Board of Directors of public under-
takings may not meet the requirement of Labour participation in manage-
ment. For representatives are not properly equipped to play the role and
the Industrial climate within the undertaking is not congenial for the real
participation®".

8.10 In a written reply. the Chairman, Hindustan Lever Ltd. has
stated, ‘“‘consulting labour representatives in matter such as welfare measures,
safety, ergonomic improvement, some aspects of productivity and discipline
are both desirable and nccessary, although where matters of financeare in-
volved, giving them a role in decision making would put thzm in an awkward
position. They are placed in a much more invidious position if in other
matters concerning them i.e. lay offs, promotions. they are seen to play a

' role which in the short term at least is seen to act against their own interest.™

8.11 During evidence of the selected Undertakings, the Committee
mentioned that generally the labour unions were against putting labour
representatives on the Board of Director of undertakings and enquircd about
the suggestions of the representatives of the undertakings in the matter.

8.12 In reply the representatives of the Indian Airlines stated, “We
agree that putting onec labour representative on the Board will not achieve
the purpose. If the idea is to get the labour involved in Public Undertakings
we have to get the individual worker to participate. Putting a solitary
representative on the Board is not going to achieve the purpose. What is
required is the involvement at the ‘grass root” level, as we call it. That is to
say you get the workers involved in the process of work itself. That is their
interest. They should participate in the working conditions, the methods
of work, how work has to be performed and workers can certainly make very
useful suggestions as to how to improve the methods of functioning. This
is meaningful participation, meaningful involvement all along the line and
in this process. the union leaders do not have any major role to play. It
is the rank and file the workers who are to play the major role. This is
what can give them the real sensc of belonging.”

8.13 The representative of the Hindustan Steel Ltd. stated, **Coming
to the fundamentals, I agree with my colleague here that there should be a
sound foundation for closer association of workers with management. The
Planning Commission in the Second Five Year Plan used the word ‘increased
measure of association of workers with management’. Then in the Third
Five Year Plan that phrase was changed to ‘workers participation’
English is an elastic language which is a bit alien to us. Even if
we sit and have discussion you will say you are participating. But in strict
parlance ‘workers participation® would mean ‘joint decision making'. From
1959 to 69 to digress a little when 1 was Incharge of the Personnel Depart-
ment in TISCO, such machinery was set up on three tier system. I will not
go into the details. I would not go on to assert that merely having repre-
sentative of workers on the Board of Directors whould be of no posstble use
to anybody. (a) It depends on the individual who sits on the Board.
(b) It depends on the level of cooperation under standing ‘and willingness on
the part of his collecagues on the Board to make the best use of his services.
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8.14 1 feel that :the recent move requesting the Joint Negotiating
Committee for the Steel Industry for two workers representatives on the Board
of HSL is healthy because we have, as a nation, been making assertions in
Parliament and clsewhere that we want to appoint workers representatives on
the Board. Once that is done we should follow it up. The methodology of
selection has been left to the Joint Negotiating Committee™.

8.15 The representative of the Hindustan Steel Ltd. further stated,
*[ have no doubt in my mind that this is the only ultimate solution and |
have also no doubt in my mind that when the two Directors are chosen, we
will try to take full advantage of their appointment”.

8.16 When asked about the procedure that would be followed in
selecting the representatives of the workers on the Board of Directors, the
representative of the Hindustan Steel stated, “Sir, there is only one Board
for the HSL, which includes all the plants, And the Government have
stated that they would have two representatives of workers on the Board.
The Minister of Steel & Mines attencfed the meeting of the Joint Negotiating
Committee by invitation and said that this is the Government’s decision and
let the Committee advise him on the names of the two persons or on the
method of selecting them™.

8.17 In reply to a further question whether it could be possible for the
Joint Negotiating Committee representing a number of unions to nominate
or elect the representatives, the witness stated, “1 happen to be the Member-
Convenor of the Joint Negotiating Committee. When we first sat for de-
ciding on the Interim Relief and the whole wage structure and fringe benefits
for the Steel industry, all of us felt that we are 19 strange bed-fellows and we
would never come to a decision. But the fact remains that on something
so very vital to the industry, the wage structure covering about two hundred
thousand workers and on the fringe benefits, there was complete unanimity
of agreement among so many people. So Sir, with your permission, | would
venture to say that in respect of this methodology and selection also. there
may be unanimity,”

8.18 The Chairman, Bharat Heavy Electricals stated *“‘In our
present context, | feel that the assaciation of labour with the industry, if
meaningful, should result in increased production. And for this, there are
two aspects one is industrial peace and the second is increased productivity.
If the question is that by appointing a couple of Directors on the Board, are
we going to achieve definitely the increased production or industrial peace,
perhaps, the intention is the latter part of it. Because a couple of Directors
on the Board of Management, unless they have the full backing of the whole
labour force in a production unit, will not be able to achicve the objective
of increased production. Perhaps the intention apparently is to see that the
Jabour’ interests are safe-guarded and the occasions of clash between the
labour and management could be minimised by having Directors on the
Board of Management.”

8.19 The Committee pointed out that when the Government have
taken a decision to take the representative of the!labour unions on the Board
of Director, it was the quty of the top management to make it a success.
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The Chairman, Bharat Heavy Electricals stated, “Therée is no doubt that
some day the worker has to sit on the Board of Directors. But what I was
mentioning was that, because of the multiplicity of Unions the person who
sits on the Board of Directors may not be able to deliver the goods™.

8.20 The Chairman, Fertilizer Corporation of India stated, *‘I think
that the labour should be associated with management all the way through.
It would not be at all advisable to have them merely on the Board of Directors,
It has to start at a lower level and this would involve. to put in it other words.
reduction of both management and the labour, The point which worries
me at times is the fact that how fong will the particular group vou selected
or who have been selected by labour, te able to control labour essentially,
or shall we say. to deliver the goods so that there is proper dialogue between
the management and the labour and both are looking at the common objec-
tive of building up the organisation and this is the only part which worries
people, but T only think that with re-education, with better out look with
more trust in cach other this objective can be achieved, specially in the public
sector”. :

8.21 The Committee pointed out that in all Public Undertakings, no
serious efforts appeared to have been made to psychologically inspirc and
involve the mass of workers in the actual working of the undertaking. There
was the need for employing appropriate psychological methods of inspiring
workers and making them realise that they werc also partners in a national
adventure. ‘

8.22 Durig evidence of the selected Ministeries. the Committee
enquired about the vitws of the Government for evolution of healthy and
fruitful partnership between the management and Labour in the Public
Undertakings.

8.23 In reply the Secretary, Ministry of Labour stated, “The first
thing to realise is that it is a partnership. The relationship is not that of
master and servant, it is between an employer and an employee. It is a
partnership with certain well-defined rights and obligations, privileges
and responsibilities. So far as the worker is concerned the primary object
of labour legislation has been to protect his rights and interest as a worker
and a number of Acts have been passed for this purpose to give him more
protection, to improve the working place to provide social security and
other benefits. So far as the legislation is concerned, it is a question of
implementation by the employer and this is where an important factor enters
into healthy and fruitful labour relations. Now, this calls, 1 think, for a
complementary approach on the part of workers and trade unions also.
1 would suggest that the kind of negative ard defensive attitude on the part of
trade unions, which was perhaps very necessary 30, 40 or 50 years ago when
the trade union movement was still in the initial stage and there was a great
deal of exploitation of workers, is out-dated and the time has now come for
a certain re-orientation of attitudes on the part of trade union: leaders and
workers in order to evolve a more positive approach to the problems of
production involved in the public sector undertakings. This, 1 appreciate,
is not a matter which can be laid dewn or regulated by law; it should be
left to the evolution of an effective system, of workers’ education such as the
Scheme which is already in operation in a large number of public as well
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as private sector units. Apart from all this laying down of laws, regulations
and rules, there is also that somewhat undefinable and intangible thing
called human relations in industry, which to a large extent jufluences the
attitud: of both employers and workers to.co-operate with each other, There
appear (o be a certain deficiency in the approach of some of the managers.
Perhaps some of the managers in the public sector units do not bring to bear
on their duties, and their functions this need to create a sense of identi-
fication a sense of belonging among the workers. This should be easier
in a public sector unit then in a private sector unit because there is no question
of workers feeling that the factory or the unit is owned by a private employer
and therefors whatever profits arise out of the unit go to the private employer
only. Here, it is a question of profits going to augment the nation’s resources
for further development.”

8.24 When asked about the Government’s views on labour repre-
sentative being taken on the Board of Directors of undertakings, the Seeretary,
Ministry of Labour stated, “Government shares the view that association
of representatives of workers within the management would give the labour
a sens¢ of participation and afford opportunity in shaping the policies of the
management at the decision making level. This would improve the pro-
duction capacity of the undertaking. So, starting from this promise Govern-
ment have recently approved a scheme whereby representatives of workers
Will(l' be provided with seats on the Board of Management in some Under-
takings™.

8.25. To a further question as to how would the Government like the o
representatives to be appointed i.e. by nomination or selection, the Secretary
Ministry of Labour replied. *“The Government share the view that the best
course would be to invite recognised trade unions, which function as bar-
gaining agents for all consultations, discussions and negotiations between
management and the workers. Invite the leader of the trade union and ask
him to submit a panel of names of workers who fulfil certain essential condi-
tions like experience, educational qualifications, etc. Educational quali-
fications are perhaps not so very important, but it is necessary for them to
have practical experience of the work of the unit. [t should then be left for
the Government to nominate one from these names. That is the decision
which the Government have recently taken.”

8.26 The Secretary, Ministry of Labour added, *“‘The representatives
of the workers should be associated right at the lower levels. As a matter
of fact such association can be much more effective and fruitful at the shop
floor Jevel and also at the supervisory level because that is the level at which
the workers are directly involved in the process of production and therefore,
have acquired very intimate experience of the factors of production. And
it does not also require any further intensive course of training or education
to make them suitable for this purpose. But to take part as equals in consul-
tations and discussions in the Board of Management, I think it is essential
that the Undertaking should provide sufficient opportunities for training
these workers. The training should be given not only in the process of pro-
duction but in the financial matters, marketing as well as industrial relations
and personnel management. There should be further intensive course of
training imparted to the workers so that they can do justice when they act
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as Directors. If the wotkers are properly and adequately trained for under-
taking these respomsibilities; they can make contribution in the Matter ol
decision making not only at the lower level but-also-at the higher extent,
on the training that is given:to the workers. A special course will have to
be proposed to familiarise them with the principal matters that arise in the
management of a large undertaking. Apart from making their own contri-
bution to decision making, [ think this will provide them with an unrivalled
opportunity for establishing the means of communications between the
management and the workers because the Director is appointed from the
cadre of workers and he will be in- a much better position to act as a link.”

8.27 The Committee are strongly in favour of participation of workers
and their representatives in management of Public Undertakings. By worker’s
participation in management, the Committee understand that (i) workers,
through their duly elected representatives, must physically participate in
actual decision making (ii) this participation should be at all levels beginning
from the shop level to the Board of Directors and (iii) the participation means
that workers and their representatives should not only be consulted, but should
also feel that they are actual partners in management.

8.28 The purpose of workers’ participation in management is to arouse
among the workers a sense of identity, belongingness and participation with a
view to promote industrial harmony and maximize production.

8.29 The Committee consider the Public Undertakings as national
assets and that there is no room for a class struggle in these undertakings.
The woskers should be made to realise that they are equal partners in these
national aindertakings; that they should give their best to them and that the
benefit of their labour will accrue to them and to the whole nation.

8.30 The Committee regret that no systematic study has ever been made
by Sociologists and Social-Psychologists in the matter of industrial motiva-
tion, nor has the Bureau of Public Enterprises made any effort in this direction.
The Committee would recommend that a systematic study should be conducted
with a view to devise ways and means of promoting a psychological climate
in the Public Undertakings wherein the workers and the management give their
best to the undertakings.

8.31 The Committee find that there does not exist any regular system
of reporting to the workers by the management in any of the Public Underta-
kings. Unless, major decisions about production targets, performance of the
undertakings, shortcomings and hurdles are reported to the workers, the latter
will not appreciate the position in which the undertaking is placed, and a sense
of confidence and understanding between the workers and maagement cannot
be created. The Committee recommend that such reporting by the manage-
ment to the workers collectively should take place periodically so as to generate
a climate of confidence and understanding.

8.32 Since direct participation of the workers in management is not
possible, it can be achieved only through the elected representatives of the
workers. A system of election by the workers employed in the undertaking is,
therefore, indispensable for achieving workers’ participation. If this parti-
cipation is to be real, it should be achieved at all levels. Workers working
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in & shop may elect representatives who will cooperate with the Supervisor
in all matters concerning the shop. Similarly, workers should elect their
representatives to participate at higher levels and in all matter concernnig
target fixation, performance, recruitmhent, promotions, disciplinary actions,
safety, welfare and working conditions. This alone will give 2 meaning and
content to worker’s participation in Management and will arouse among the
workers a sense of belonging and playing a productive role in the larger national
interest.

Only when such a participation is cnsured, will nomination of workers’
representatives to the Board of Directors assume real significance. Divorced
from participation at lower levels, the nomination of worker’s representatives
to the Board of Directors will have only a symbolic meaning and might lead to
aHenation of the workers’ representative from the mass of the workers or at
best his presence weuld be nominal.

8.33 The Committee recommend that such a scheme of worker’s actual
participation at all levels by elected representatives of the workers should be
first tried in one or two selected undertakings and watched. The Committec
are confident that the experiment will bear good fruits and when extended to
all undertakings will open up a new chapter in labour management relations in
public sector undertakings.



X
LABOUR UNREST

9.1 The right to strikeflock out in industries is recognised in all
democratic societies. Strike or other kinds of work stoppages indicating
conflict between labour and management exist everywhere, no matter how
developed the country is.

9.2 Under the Industrial Disputes Act, 1947, a distinction has been
made between a strike/lock out in public utilities services and in other esta-
blishments. The Act makes a strike (or lock out) in public utility servioces
illegal if it takes place without giving prescribed notices etc. In Indus-
tries in general, a strike or lock out is prohibited only during pendency
of conciliation, arbitration or adjudication proceedings. The causes of
strike are usually economic, political, social and the. role of unions and
management in the working of the industry. A large percentage of indus-
trial disputes in India are related to economic issues, such as wages, allow-
ances and bonus etc. In developed countries also the position is the same.

9.3 1t has been observed that labour management relations in a
number of public undertakings are not cordial. There had been frequent
strikes, work stoppages, lock outs etc. and considerable loss in production
and value. Given below are figures of strikes/lock outs and the value of
production lost/revenue lost during 1969 and 1970 received from some under-
takings :—

 BHARAT HEAVY ELECTRICALS LTD.

Year . No. of strikes/lock-outs Loss in production
in terms of value

1969  Nostrike/lock-out —
1970 (May) (i) Hyderabad Unit—strike for 12 60 lakhs
days.

1970 (Dec.) (ii) Hyderabad Unit—combined 80 lakhs
strike and lock out for 39 days.

HEAVY ENGINEERING CORPORATION

Year Plants Mandays lost  Loss of produc-
due to strike  tion in terms
of money
11969 & Foundry Forge Plant 15306 Rs. 3.12 lakhs
1970
-do- Heavy Machine Building 27871 Rs. 81.85 lakhs
Plant.
-do- Heavy Machine Tools Plant 799 Rs. 2.00 lakhs

56
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“HINDUSTAN'STEEL. LD,
L . Man hours Fipanc 8S (ﬁxed
Natile, of Plaiit T 'M |
e foge-70  16¥G-T1 — -
1968170 . 197071
- e
Rs. " Rs’
Bhilai Steel
Plapt 31,668 Nil. 3,825,000 “Nil
Durgapur Stect Plafit SIM9 1763660 60)531,457 62,197,124
Rourkela Steel Plant 167,112 292420 19:141,000 - 27,447,880
Alloy.Stecls,Bt: -, 108,456 809,298 /3,071,309 5,588,840
Value of Production Lost * -
{Rs.)
‘1969&0 497&71v. .
44853000 N
116,304,499 111,597,060
70,940,000 120,420,000
7,770,254 15,319,300
| INDIAN AIRLINES
Year No. of strikes. Loss of Revenue
1969 . : 6 Rs. 15.67 lakhs
1970 8 Rs. 200.50 lakhs

+

9 4 Dunng the lut few years the Mandays lost n Publlc Under-
takings hawe been -increasing due to:industxial disputes. The number of
Mandays lost as;a result of strikes has rigen three times, from about 6.5
million or so in 1965 to about 19 millions in 1970. Labour has now also

3 LSS/72—5.
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devised new forms of agitation such as go glow, work to rule, “‘gheraos™
in recent years, which fall beyond the purview ol’ statutory provisions relat-
ing to strikes.

9.5 " [ndustrial disputes are; dt present, settled through tripartite nego-
tiations, conciliation, and arbitration or adjudication by industrial tribunals
set up under the Industrial Disputes Act, 1947. Provision also exists for
settlement of certain types of disputes by labour courts. The National
Commission on Labour examined the existing arrangements of settlement
of disputes and came to the conclusion that they were dilatory, expensive
and ad hoc in nature and also liable to be viewed with fear of undue inter-
vention by Government. It, therefore. recommended :

“The present arrangement for appointing ad hoc industrial tribupals
should be discontinued. An TIndustrial Relations Commission
(IRC) on a permanent basis should be set up at the Centre and
one in each State for settling ‘interest disputes.” The IRC will
be an authority independent of the executive.”

9.6 The Prime Minister in her address at the Conference of Repre-
sentatives of Trade Union Organisations held on 20th May 1971 in New
Delhi stated “Not for a moment am 1 suggesting that the lower industrial
production in the last few years is due solely or even substant.ally to indus-
trial strike. Shortages of raw materials, obsolete administrative procedures
mismanagements and misdeployment of resources have also hit production.
But no observer of our scene will fail to concede tha« lack of industrial har-
mony has surely been an important contributery factor. 1 understand that
the number of mandays lost as a result of strikes has risen nearly three times
from about 6.5 millions or so in 1965 to about 19 million in 1970. It
would be a sterile exercise to seek to apportion the blame for this situation
now. What we have to consider is whether we can reduce this wastage
within the framework of our present social and political order; or must we
wait for the fulfilment of the ideal social order which each political party
may have in view.

Let us be frank enough to recognise that this increase in the intensity
and duration of stoppages of work has prevented our economy from realis-
ing its full potential. Whichever party to the dispute may have emerged
victorious from these confrontations, so far as the nation is concerned
the strikes have inflicted urimitigated loss. ‘We need industrial harmony
not for the benefit of the classes who control the means of production, not
for the further advancement of the affluent sections of the society, but for
the sake of the poorer masses, who suffer an erosion of their low standards
of living as a result of these interruptions in production. The unemployed
whose only hope lies in higher rate of capital formation and investment,
whether in the public or in the private sector, suffer most in this process.™

9.7 Addressing the Conference the Union Labour Minister stated,
“But unhampered production is possible only if we have system of indus-
trial relations built on the basis of general consent—a system that enables
the workers to develop a sense of personal involvement in' tHeir work and
provides for:smooth settlement of all dispites. In a free society, disputes
are bound to arise in the industrial ficld as elsewhere. 'But thiere must be

A | \
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an accepted mechanism through which they are resolved in a peaceful man-
net without causing any stoppage of production. We must prevent a situa-
tion from arising 'w here the time-loss in production has to be recknowed
in terms of millions of mandays. We must also find a remedy for the recur-
ring cases of closure not all of which are always justified.

I need hardly tell you that disputes are best settled between the parties
through mutual discussion and negotiation. But negotiations can succeed
only when the parties are united, sure of their position and not afraid of
‘making concessions”.

9.8 During evidence, the representative of a leading All India trade
union stated, “Labour unrest in the public undertakings. specially is due to
dack of dialogue between officers and the workmen”’.

9.9 The representative of another leading all India trade union
stated, “We have these three factors-rise in prices, greater unemployment
and closures—and the unwillingness of the employers to realise that workers
are under pressure and, I am sorry to say, the unwillingness of the Goven-
ment also to face the fact that workers have to be assisted in this and under-
stood instead of repeating in various forums that workers are resﬁonsiblc for
this. In 1969 there was a situation in which the textile workers, the engineer-
ing and plantation workers and even the jute workers and all types of work-
ers were fighting unitedly for a rise in wages or fighting unitedly for putting
an end to closures of these industries. Before that, the Central Govern-
ment employees were fighting against the Government of India for protec-
tion of their real wages. Those conflicts were already there. I am mention-
ing this just to point out that these things do not happen only in the public
sector undertakings; these things are taking place all over and as long as
the powers that be in both the private and public sectors and the Govern-
ment are not appreciative of the problems but desire to silence them or sup-
press them, conflicts will always take place.”

9.10 One of the lead’ng all India trade union in a written reply have
stated the following main causes for labour unrest in the public unertakings.

“(a) Bad terms and conditions of service, lack of provision of a need-
based minimum wage or any scientific wage policy, absence
of a bonus scheme, bad housing etc.

(b) Unsatisfactory living conditions.

(c) Top heavy management and migratory executives.

(d) Lack of proper personnel management.

{e) Non-recognition of Trade Union and lack of facilities for collec-
tive bdrgaining.

(f) Inter-Union rivalry.

{8) Absence of job satisfaction.

(h) Unhealthy working conditions.

(i) Steep rise in prices and consequent fall in rcal wages.

{j) Pactisan politics.”
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9.11 During evidence, Shri P. Ramamurthi, ex-M.P. stated, “The
labour unrest in this country is due to economic conditions that are .preva~
lent here. As a matter of fact, if you read the Indian Labour Commission’s
Report, you would find that productivity has increased by 659 between
1964-68. So you cannot say that the worker has worked less. But agtually
production has increased by 659, it is a fact and justified by the manage-
ments themselves. They accepted that the productivity of the work has
increased by 659, between 1964-67 but in spite of this increase in the produc-
tivity of the worker, the real wages of the worker—I am not talking of
money value —as gone down during this period. Evzn according to the
Indian Labour Commission’s report. the real wage has been depressed
because of the rise in prices. The workers’ wages have not been commensu-
rate with the rise in price. There has been a continuous erosion in the real
wages of the working class, That is why, particularly, during the last 4
or 5 years when inflationary pressure have not been checked and in spite of
the introduction of green revolution, the real wage of the working class is
eroded. That is one aspect.

The second aspect of it is with regard to the norms of work. They do
not realise how much work a worker can do. The time and motion studies
and conducted but they do not understand that a human body is a machine
and unless there is an intake of particular amount of calories, it will not be
possible for a man to put out the required amount of the work. This is a basic

uestion, Unfortunately, today the Indian worker takes for less calories
than what is necessary for an ordinary worker. Even the Government of
India had appointed a Committee to go into the question of the nutritional
problem and this Committee pointed out defects in our food value., There-
fore, with regard to the norms of work, it is not this kind of time-motion
study that will work. For example, when a motor car is there, you have to.
put sufficient petrol for keeping it running and if you put less petrol, then
the motor car will not run. Similarly, fuel is necessary for the human
machine so that it can work properly. But this factor is not taken into
consideration when the experts work out the ‘time and motion* formula,
They just tell the motion of the machine and so how much time this machine
will require to produce a certain quantity of goods. Therefore, when this
kind of thing comes up naturally the labour unrest goes on increasing.
This has got to be recognised by the public sector undertakings. So this
question of the norms of work can be decided by means of experience gained
by the workers themselves during the period. After the workers gained
more and more experience, the management and the workers should sit to-
gether and fix up the target and not by the ‘time-motion-study*.™

9.12 During the evidence, the representative of the Hindustan Steel
Ltd. stated, “We have eight units in our undertaking—Rourkela, Bhilai,
Durgapur Alloy Steel Plant, Coal Washeries, Sales, Transport & Shipping
and the Head Office. Barring Durgapur Steel Plant and the Alloy Steel
Plant [ would say that our Management-Labour relations have been good
throughout. Last year we had no trouble in Bhilai and since September
last year no major stoppage of work in Rourkels, For 1970-71 the loss
of production is worth about Rs. 247 million. ‘

9.13 Now, Sir, one important item mentioned by evepybody is the
inter-Union rivalry. Whereas [ am not trying to reduge the gravity of that,
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I would respectfully submit that inter-management and inter-management
rivalry can also cause as ‘much damage to an organisation as inter-union
rivalry. The sooner this is realised the better.

Coming to::the question of inter-union rivalry and the question of
recognition about two years ago I had made a suggestion on the concept
of Plant Representative Union. Why? Because, with due respect, the Code
of Discipline (to put it very mildly) is not being effectively implemented.

9.14 The National Labour Commission, Sir, merely mentioned that
Industrial Relations Commission in each State would decide on the method
of recognition of trade unions. It did not give specific measures by which
recognition should be given or denied., Third factor, Sir, is that you
have got to accept the fact that there are multiple unions. The question
about giving weightage was mentioned to Unions with 41 per cent member-
ship of the workers, But 1 would submit to you and it has happened only
last week that 7 persons who can form a union and who have formed a union
can bring the work to a standstill. So you have got to accept the fact that
there will be more than one union irrespective of the number of workers
percentage-wise. Even a small faction, if it is in certain key units, having
key workers can stop work in the plant. 1 am not talking of strikes with
notice. I am talking about the sudden stoppage of work which is detri-
mental to the organisation. So long as we have our democratic system,
there will be the trade unions affiliated to various political parties. The
present dispute is in regard to the method. One group is very strong to in-
sist on membership varification saying that only the Members of a union
should be allowed to have a say and that this we can determine only by veri-
fication. The other group insists that it should be done by secret ballot.

9.15 I place before you the concept of the Plant Representative Union.
Let us say that it would be compulsory for a worker to become a member
of the Plant Representative Union within a period of 3 months. Now who
will run the Plant Representative Union. 1 would suggest let each of the
registered unions submit a panel. Suppose there are going to be 100 exe-
cutive committees in the plant, the 100 names each from the AITUC, INTUC
and HMS Unions and independents may be given. Then you should elect
for the executive committees by secret ballot. You may have 60 persons
from one union, you may have 30 or 35 persons from another union and a
few more from others and independents. In other words you will have a
Plant Representative Union Executive Committee consisting of members
from different parties. You may ask Sir, will it work? If you can run
our State Governments and the Centre through a multi-party parliamentary
system, why could our union-management relations and unions be run in that
way? I know that some amendment will be required in regard to funda-
mental rights. But I think Sir, perhaps a very close look can be given, be-
cause we find we cannot run a unit by recognising and dealing with one unit
exclusively.

9.16 I entirely agree, Sir, with my colleagues here who have mention-
ed about the need for continuity and consistency of management because
we find in many public ssctor units or even in the private sector there is a
frequent change of styles of management during different periods or even
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at the same period of time. | may have the hand-line approach, he may
have the soft-line approach and third man’s approach may be diffevent.
1 may want to give weightage to seniority, he may want to-give weightage
to merit. If I have my system uniformly followed and he has his system
uniformly followed then we would have better results. But if there'is any
mixture of the two, this will lead to considerable unrest. . Sir, there is @nother
factor, namely, the need for professional management. 1 mean the profes-
sionals in the personnel field, professionals in the technical field and profes-
sionals in the accounting field. This is very imperative because we are in
the days of specialization and | may submit Sir éver in the field of personnel
management and labour relation. we have reached a state of sophistic-
ation in India where professionalism is imperative. We lhave professionals
dedicated professiomals—both on the side of labour and on the side of
management and I think they would need to: be associated with the respective
speciality like personnel, accounts, in all levels .of management in the public
sector. Once you have the professionals-in these fields; then this question
of training-development-indication. will follow ‘with continuity of manage-
ment.” : : :

9.17 The representatives of the -Indian Airlines stated: “Till 1969,
the relations between management and labour in Indian Airlines were quite
good. As a matter of fact, in 1968, we have no strikes at all in spite of the
fact that we have 8 very powerful crafts Unions operating in Indian Airlines.
In 1968-69 we made a decent profit of about Rs. 1.66 crores, and in 1969-70
we made a profit of Rs. 2.28 crores. Ours is a very sensitive industry here
it is easy for a small group of people to ground the aircraft almost through-
out the country at very short notice or without any notice -at all. The
trouble started in Indian Airlines in 1970 mainly because of two reasons.
One reason was that a decision to go in for a new aircraft was taken. Simui-
taneously by the end of 1968, our previous wage Agreement with the various
Unions had expired and new wage scttlements were due. This was a very
delicate situation for an Airlines Management to settle wage negotiations
with the unions while introducing a new aircraft. 1 would like to point out
that this happens in all parts of the world. Whencver any airline wants to
introduce a new equipment, il is a big occasion for personnel particularly
the pilots to get big amount of money and they bargained hard. 1 can
mention the case of BOAC, for instance they bought Boeing 747 (Jumbo
Jet) aircraft which were on the ground for good =ight months and they were
losing about £ 50,000 a day, just because the pilots wanted an enormous
amount of money which was considered beyond the capability of BOAC
to pay. We startcd negotiating of wage settlement with the pilots at a point
of time when we were going in for new aircraft-Boeing-737. They are very
expensive equipment and we cannot afford to let the aircraft remain on the
ground. And the pilots are aware of it. As a matter of fact, technicians
are also aware of it. The second reason is the multiciplicity of unions and
inter-union rivalries. We would naturally like only one union in the indus-
try. But in the air transportation industry it has been the tradition that the
Unions are split craftwisc and this starts from the top. There is an Inter-
national Federation of Airlines Pilots Associations and Pilots of all Airlines
all over the world are members of that Association. Similarly, there is
also an International Association of the Flight Engineers. , There is an Inter-
national Association of the Aircrafts Ground Engineers and this has, been
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the practice and traditipn in the Airlines. In an industry like this, it is a
very peculiar sitdation' which is unavoidable and which-affects alt ‘sirlines of
the world. But it does place a tremendous strain on a-domestic -girline
like ours in India, which provides an essential service. Ours is the only
trans ({rfh(ion service available in'the country. Al this makés the bargain-
ing of the various Unions very strotig"and it "ppgs' the management in & very
uncomfortable position ih the pgdcess of collective bargaining. R

’ L L N TR S ST I

9/{8 On the one hand, we are ‘pressurised ‘by the unions and on the
other 'hand, we have our obligations to the travelling public. We have to
provide an essétitfal setvice in'a cdtintry where we have to feed all parts of
the country. " We havé to' go t8 abscure regions of the country: we have to
2o to strategic regions of the country. - 'We provide an’essential link in the
social and economic life of the country. The unions do take full advantage
of dlT'this. I 'you get a combination ‘of these facts, you can'imagine how
difficult the situation would be from the management point of view. You
must have seen in the newspapers dnd many of you have been-taking person-
al interest il knowing what is happentng in indian Airlines. We have had
several strikes and work stoppagetand go-slow dctions in Indian Air Lines du-~
ring the prast year. -Recently, there'was also a lock-out. When the manage-
ment found that ddy-in-and day oat, thousand of passengers were stranded
and they‘were absolutely uncertain‘as to whether: they were gouig to fly on
time or five hours later, today or tomorrow, the management felt that they
had no dMernative other than to declare a lockrout.  After the lock-out, we
had signed a settlement with the Unions concerned who were on-work-to-
rule agitation at that time and it was decided that the Chief Labour Com-
missioners would resume. negotiations or discussions and whatever can be
agreed upon would be implemented and whatever could not be agreed upon
would be referred to arbitration by a person to be nominated by the Union
Ministry of Labour. Accordingly, the Chief Labour Commissioner’s
Oftice did start discussions. But unfortunately they did not succeed. The
Unions wanted bilateral discussions and 1 am now able to report that we
have succeeded in arriving at a settlement with the largest unions covering
more than 8,000 people out of 14.000 in the Corporation. We are nego-
tiating with the other Unions and we do hope that fairly soon, we will be
able to settle the wages issues. In:fact. we have also signed an agreement with
certain other minor Unions who represent small sections of people and per-
haxs by the end of September or so. we will be able to settle our disputes
with the other Unions. I hope that once it is accomplished. industrial
relations in Indian Airlines will improve very substantially. In 1969, our
loss was 15 lakhs. In 1970-71, our loss was 220 lakhs on account of strike.
This does not include the figure of the lock-out which will also be another

Rs. 1.5 crores’™.

9.19 During evidence of the selected Ministries. the Secretary,
Ministry of Labour $tated, “Strikes and lock outs will disappear under
two sets of circumstances—ifl the law prohibits strikes and lock outs or we
have a system of industrial relations which renders strikes and lock-outs
unriecessdry. ‘We may devise more civilised ways of settling industrial dis-
‘putes than the open war-fare which goes on in the shape of strikes and lock-
outs. T miay be open to us to evolve other methods of sojving industrial
disputes, provided such disputes do not have the character of any political
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disputes or political differences. If they are really honest differepces of
opinion among honest people, then 1 thmk it Abpuzi be possible to devise
alternative. methods of solving them”,.

9,20 'l\e foremost need of the country is for imcreased production
rmicnlﬂ'ly in the lom in whla. are situated m;e:f the cracially
mportant basic steel, heayy engineer vy e‘lectrlals,
etc. It is only through increased production that welcu:n hope to ralse th
woefully low standard of living of ear people including the workers. It annot
be denled that Iack of industrial barmiony in public sector bas been an impor-
tant contributory factor in depressing the production in public sector units
below the techmically feasible capacity. The Committee camnot, therefore,
too strongly reiterate that the public undertakings should spare no efforts
to give the workers in these undertakings a sense of participation and involve-
ment in the challenging task of greater production for the good of the country.

9.21 The Committee are inclined to agree with the representatives of
leading trade unions that the main caoses for labour unrest in public under-
takings are lack of dialegue between Isbour and management, rise in prices,
absence of job satisfaction, unhealthy working conditions, inter-union rivalry,
nlmtory executives, lack of proper persommel management. The Com-

mittee consider that none of these difficulties is insurmountable and that given
dedication, a sense of involvement snd of participation, these matters can be
resolved in the interest of greater production which is the crying need of the
nation.

9.22 As recommended by the Committee elsewhere in the Report there
is no reason why terms and conditions of service cannot be regulated to the
satisfaction of the workers by following a model set of rules to be drawn up by
the Barean of Public Enterprises in the light of experience gathered in the
field and in consultation with the representatives of all concerned. Similarly
it should be the first duty of the management to improve the working conditions
in order to make them cheerful, healthy and production-oriented. No effort
should be spared to make possible job satisfaction for all ranks of workers by
following a well-coordinated policy of recruitment based on aptitude tests,
in-plant training, rationalisation of work-load and assured channels of promo-
tion. The wage structure should be production-oriented and hane relevance to
minimum needs and an {n-bullt mechanism for neutralising steep rises in cest
of living. Well balanced mourishing diet should be available from the plant
canteen at a rate which is reasonable and within the reach of every worker.
Personnel management ia public undertakings, above all, should receive great-
er attention than hitherto and the senior posts should be manned by executives
who are professionally qualified and who are non-migratory and have a genuine
interest in resolving all difficulties without delay and in building up bridges
of understanding betweea the workers and management at every level in the
interest of harmonious working and greater production.

The Committee also suggest that Gevernmeat say examine the feasi-
bility of bringing Central Government public undertakings, functioning in the
States slso under the purview of the lsbour legisistion of the ceatre for pur-
poses of umiformity so that the Goverument may be able to help the labour
as well as the management 4a the best interests of the country.
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RECOGNITION OF LABOUR UNIONS

10.1 The functions of the labour unions are to promote and protect
the interests of its members. It, therefore, strives to. better the terms and
conditions of employment and generally to advance their economic and social
interest so as to achieve for them rising standard of living.

10.2 Prior to the Code of Discipline in Industry for recognitson of
unions, there was the Trade Unions Act, 1926, State Legislation, like the
Bombay Industrial Relations Act, 1946 and similar other State Acts on the
subject. Whether under the statute or under voluntary basis, like Code, the
union recognition has always been on the basis of paid membership. Both
the Bombay Industrial Relations Act and the Code provide for certain
tests in addition to the membership strength.

10.3 The recognition of unions in Public Undertakings is largely
governed by voluntary arrangement under the Code of Discipline in Indus-
try. Some Undertakings have, however, suggested for statutory backing
for recognition of unions in order to avoid inter-union rivalry.

10.4 According to the criteria in the Code, a Union claiming recog-
nition should have been functioning at least for a priod of one year as a
registered union and should have the specified membership. In case of
more than one union functioning in an establishment, the membership
of all eligible unions is verified by the Chief Labour Commissioner (Central)
if the establishment falls under the Central sphere or the State Labour Com-
missioner in other cases. Once a Union is recognised under the Code, it
is entitled to enjoy the status for at least two years from the date of recogni-
tion. A union which does not observe the Code can be derecognised. A
copy each of the criteria for recognition of union and the rights of recognised
unions under the Code of Discipline are given at Appendices 1V and V. It
has been suggested that recognition of unions should be based on the secret
ballot of workers, and not on the basis of paying membership. The issue
has been debated in Central and State Legislatures and at various other
platforms but without reaching unanimity.

10.5 Regarding union recognition, the National Commission on
Labour recommended as follows :

“It would be desirable to make recognition compulsory undera
Central law in all undertakings employing 100 or more workers
or where the capital invested is above a stipulated size. A trade
Union seeking recognition as a bargaining agent from an individual
employer should have a membership of at least 30 per cent of
workers in the establishment. The minimum membership should
be 25 per cent if recognition is sought for an industry in a local
area.” ‘ ,

65
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10.6 The National Commission on Labeur, 1969 also recommended
setting up of Industrial Relations Commission (IRC) at the national and
State levels to decide besides other matters, the manner of choosing the re-
presentative unions.

10.7 The Prime Minister in her address at the Conference of repre-
sentatives of Trade Union Qeoganisations held in. New:. Delhi on the 20th
May, 1971, stated, ‘I am sure that trade unions witk interest their. responsi-
bilities in this wider sense and. work towards securing for. labour those now
employed as well as potantial entrants from-the rank of labour—an increas-
ing equitable share of progressively rising national product. Our country
‘has.gons through a very difficult period but there is every indication that we
are poised forirapid advance. - So it is especially disturbing that we should be
quarrelling amongst ourselves instead of eing partners in theé common
endeavour to take the country forward and give a better life to the masses
of our people.” : : :

10.8 The Union Labour Minister at the above Conferénce stated,
*‘As long as the multiciplicity of various unions persists, recognition of a
single bargaining agent will continue to pose a problem and there is always
the risk of one union being played off against another. ‘But clearly. there is
need for a bargaining agent whom the employers are obliged by law to recog-
nise. A good deal of thinking has gone into the question and a number
of suggestions have been made about the method of determining the re-
presentative character of a union so that it can be legally recognised as the
sole bargaining agent.” - .

10.9 During evidence the representative of a leading all India Trade
Union stated, “‘One single union should be recognised, and it should be the
sole bargaining agency. That has been the policy of almost all trade unions.
But now, in certain countries, because of the political situation in the coun-
try, it does not take anywhere. Therefore, I have been an advocate of a
round table conference by substantially all unions in certain industries.
That is not the policy which can be followed always. The general principle
is to recognise the union, depending on verification.”

10.10 A leading all India trade union in their memorandum to the
Committee have stated, “They stand for compulsory recognition of unions
by law; determination of majority status through secret ballot of all workers
and the association of minority unions with the biggest union at the bargain-
ing table.”

10.11 Another leading all India trade union in their memorandum
have stated, “We stand for recognition of union through secret ballot but
if there are other unmions having substantial following, they also should
have some say in matters connected with labour. Even a minority union
should have the right to represent the case of termination of service of its
members before the employer and other appropriate authorities. Recog-
nition should also be given to plant unions having a substantial following.
We feel that no effective suggestion can be immediately made to reduce the
multiplicity of unions. It will depend upon higher level of consciousness
of the workmen and proper education in matters affecting labour and spe-
cially on the attitude of the employer in setting up company backed union.”
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10.12 Shri D. Thengasi, MP in a weitten.note to the Oépumittce has
stated, “We have already crossed the stage when one recogfised union
within an industry could deliver goods, in spite of the multiplicity of unions
therein. . ‘Today, the recognition of a recognised. umon cdrmes no sthse or
significance unless the recognised union is also recognised by the unrecognised
unions within the tndustry. In view of this change, it is advisable to intro-
duce corresponding change: in the procedure aof recognition. i,

We are of the view that a composite bargainitig agenc should’ be set
up ineveryindustry. - Such an agency should ptoportioriately teflect differ-
ent trends among the workers. This can ®¢ done on the basi$ of propor-
tional representation or cumulative vote. The process of verificatian is not
dependable. The recourse must be taken to the process of sccret ‘ballot.”

10.13 During evidence, Shri S. R. Vasavada, M.P. st’é‘fed, “There are
two or three more ticklish points. One is about the recognition of the union.
The best and only course is to recognise the unioh according’ to. standards
and that too with regular method, by verification of the membership. So
many things have been said, literature has been produced and National
Labour Commission has déalt with ‘this question. [ have written a minute
of dissent on that, I will request you to go through the pros and cons of
recognition of union by verification or elections. You know how election
takes place, how can the things be placed before the workers? I have
come to the conclusion that the only way of recognising the union is by way
of fee-paid membership union. You mdy raise the limit. Today Railway’s
limit is 7%. It is a very low limit. In some states for recognition the limit
is 25%;. 1 say in your Public Sector you may raise to 519/." Thete must b
collective bargaining. There is no other choice but doing that. Alf ‘the
100", membership is not possible except in a country where ‘there is no demo-
cracy like Russia.”

10.14 In a written reply, the Chairman, Hindustan Lever Ltd., has
stated, *‘I am satisfied with the principles laid down in the Code of Disci-
pline for recognition of trade unions. 1 am in favour of having a single
bargaining agent in each undertaking/industry. . | would favour recognition
of the bargaining agent through secret ballot. We have felt the problem of
multiplicity of trade union. We do have recognition policy under which
one trade union is recognised for one unit, but in spite of this the problem of
multiplicity of trade unions persists. This is largely because of the fact that
Government allows any trade union to raise a dispute at conciliation. Some-
times in spite of a settlement with recognised trade unions, Government
refers dispute for adjudication on the initiative of unrecognised trade unions.
This upsets the. whole frame of reference regarding collective bargaining
with a bargaining agent. When a collective bargaining agent in.the form: of
recognised trade union exists, the Government should not intervene at:all
in regard to collective matters on the initiative of other trade union.”

10.15 The Bharat Heavy Electricals in a written reply have stated:

“The procedure laid down in ‘the godé of ‘Discipling for ind%y
for recognising a labour ‘unioh is ¢guite ~ satisfactory. e
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following improvements in the procedure ecan, however, be consi-

(1) Action to de-recognise a union violating the Code should be simp-
Jer and swift. . It should be possible for the Management to take
action on this in consultation with a member (designated for the
purpose) of the State Evaluation and Implementation Committee.

(2) The management should be encouraged to deal with the recognised
union only, in respect of all policy matters, and any violation
should be seriously viewed.

(3) The conduct of a union during its non-recognition period (Whe-
ther it has conducted itself constructively or irresporsibally)
should be taken into account when it seeks recognition.

" (4) 1f possible, a law should be enacted stipulating only one union
for one industry.

(5) The percentage given for eligibility of recognition, i.e. 159 is too
low and should be raised.

Of the two alternatives, we are in favour of determining a Union’s
following by verification of fee paying membership, but some method has
got to be found to avoid dual membership. Compulsory recognition under
a control law is necessary for the growth of democratic and responsible trade
unions. The law should also consider banning of multiplicity of unions.
A single bargaining agent would be preferable and attempt should be made
to achieve this objective as early as possible.”

10.16 The Food Corporation of India have stated, “The procedure
laid dowa in the Code of Discipline of industry for recognition of labour
unions, has to be reconsidered in the light of the recommendations of the Na-
tional Commission on Labour. It has recommended, broadly, recognition of
one ‘bargaining agent’-—i.e. one representative union, in each industry.
verification of which is to be left to independent State/Central Industrial
Relations Commissions which are yet to be set up. This recommendation
should, be able to improve the procedures with regard to recognition of
labour unions.

The policy of the management is not to encourage multiplicity of Asso-
ciation/Union of the staff working in the Corporation. We find that it
is better to negotiate with one union which is of a representative character.
If the recommendation of National Labour Commission on Labour to have
one union in one organisation is to be implemented, it will bs necessary to
provide for compulsory recognition under a Central Law.

Itis felt that industrial relations may improve considerably if the
National Labour Commission’s recommendation to have a single bargain-
ing agent in each undertaking is implemented. The multiplicity of unions
having different ideologies and different interests is not conducive to smooth
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working of any organisation. A single bargaining agent with whom settle-
ments can be reached will ensure that the same are more effeotively carried
out by the Labour Union.” : oo

10.17 The Heavy Engineering Corporation Ltd.. have stated, “There
should be only one union for an untertaking, if net, for the Industry and the
membership of this union should be compulsory. Multiplicity of unions
which are normally associated with political parties has already-donie damage
to the M_apagcment.-‘ If steps are not taken to disassocidte-labour problems
from politics, there is a grave danger that this tendency may infiltrate into
Management also which would be suicidal for the Public Sector Undertakings.

10.18 The Hindustan Steel Ltd. have stated, “The procedure laid down
in the Code of Discipline for recognition of labour unions’leaves much to
be desired. It is possible for any political party in power to ring the veri-
fication of membership records, and manipulate the results to suit its
interests. The random checking exercised by the vetifying authérity is done
at his discretion, and anything left to discretion is liable to be misused. We
would, therefore, suggest alternative methods for verifying the membership
of a union for purposes of recognition, as explained below:

The following of a union cannot be linked to the paying members,
for the reason that the majority of the employees do not pay their “union
subscription, and whenever an important issue arises, employees who are
not ordinarily members of the union also join the union. It also happens
that some employees are simultaneously members of more than one union
in the same organisation. As issues for which the Labour unions ‘are in
the field affect all employees, it will be only appropriate that every employee
irrespective of his being a member of a particular union or not, should be
permitted to exercise his franchise, by secret ballot, at the union elections.
A question could be asked as to what would happen if there are more than
one union in an organisation. The answer to this is as follows:

The advantage of there being only one bargaining agent for one under-
taking cannot be over-emphasised. Even in developed and developing
nations abroad, where more than one political party has influence on the
trade unions, one union for one industry is the normal rule. Once
it is determined statutorily "that there is to be only one union as
the bargaining agent for an undertaking. all diverse political influences
will coalesee into one and the party which is the strongest will assert itself.
It is also possible that representatives of other political parties without losing
their identities would be on the trade union executive as happened in the
UK where extreme leftists and moderates functioned harmoneously in the
trade union movement. We would, therefore, submit that it would be
extremely desirable to have a single bargaining agent for an undertaking,
if it could be brought about, statutorial or otherwise™.

10.19 The Indian Airlines have stated, “The obj‘ect of granting recog-
nition to a Trade Union is to create a representative agent with which the
management can deal on matters of collective interest to employees. - Any
method that ensures that the union thus recognised will enjoy the con-
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fidonce of a large majasity of workers should be acceptable to the manage-
ment. Basically, therefore, it is for the unions to agree on the acceptable
method for determining the representative character of a umion.

- .. Whege circumstances permit, is it is best to have a single bargaining
agent. - However, there may be ¢ases where interests of different categories
of werkers are widely divergent and a single bargaining agent may not be a
feasible propesition. In such a situation, recognition of category-wise
unions may be desirable in the interest of industrial peace. In such cases
also, effort should be made to evolve a machinery where matters of common
interest among the unions representing dlﬁ'crent categories could be discuss-
<d at a common platform.

- Anything which helps to bring about a single bargaining agent in indus-
try will, obviously, be a step in the right direction; but, we apprehend that
a legislation to this effect may create certain difficulties. For example, there
may be only one upion in an under taking and that may not
be sufficiently representative in character. Under these circumstances, the
employer will not be in a position to bargain with such a union with full
confidence that the agreement, when reached, would be honoured by the
employees.

Multiplicity of trade unions has certainly led to inter-union rivalries,
and adversely affected industrial relations. Inter-union's rivalry leads to
disputes which do not arise out of the union’s desire to improve
terms and conditions of employment for their members but are motivated
by .extraneous factors. Such rivalry also leads to delays in settlement of
disputes _and demands even where, on merits, it is possible to come to agree-
ment. This is so because reason becomes constantly clouded by partisan
passion which often has an elemental force. Collective bargaining is reduced
to ‘horse trading’ on the part of the union leaders who seem to believe that
the ignorant workers will always rally behind the ‘highest bidder’ in a given
situation. Jealousy and suspicion destroy all trust and goodwill between
the management and the union.

This is also suicidal for the trade unions, as the.rank and file of workers
become thoroughly disiltusioned and eventually develop a cynical opportu-
nism which seeks to destroy the roots of the trade union movement.

Multiplicity of trade unions can be, to some extent, stemmed by amen-
ding the Trade Unions Act, 1926 so as to raise the number of workmen re-
quired to form a trade union. It also calls for strict enforcement of all the
the provisions of the Act. The unions which fail to comply with these pro-
visions should lose their registration. As a procedure of control, a list of
registered trade unions should be published periodically™.

"10.20 The Life Insurance Corporation of India have stated, “we feel
tha t the procedure laid down in the Code of Discipline in Industry for re-
cognition of unions i not satisfactory. For example, criterion (1) pro-
vid es that for the purpose of recognition, the membership of the union should
cover at -least 159, of the workers in the establishment concerned. This
will mean that a union representing only a small number of workers in an
est:ablishment will have to be conceded the right to represent all workers

v
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in such an establishment although it may. not enjoy the support of an gver-
whelmiag majority of the workers in that estal u{\mc ment. . Any settlement
reached with such a union is bound to be challenged if other unions come up
claiming support of the ather employees, with the resultant strife and tension.
It would, therefore, be desirable to raise the limit of 159 provided in criterion
(2) to at least 30%. A union which does not cover membership of at least
309, of the workers in an establishment should not be granted the status
of a representative union.

As to the procedure for verification also, the entire procedure requires
to be streamlined so as to obtain the result of verification within a period of
3 to 4 months at the most. As it is, the verification takes a very long time
especially in the case of an undertaking like ours with offices spread all
over the country.

The voluntary nature of the Code of Discipline in industry creates pro-
blems as it vests certain rights without any means of enforcing the corres-
ponding obligations. If the Code is replaced by appropriate laws on the
Statute Book, it would make both the sides realise their obligations better
and promote enforcement of the obligations.

A secret ballot is an essential prequisite of a democracy and if trade
unions are to function in a democratic way, we do not see why the method
of election by secret ballot cannot be adopted for the purpose of verification
of the representative character of a union. For this purpose, all the employ-
ees of the Undertakings may be allowed to vote in favour of any of the regis-
tered trade unions.

If a strong trade union movement and healthy industria! relations are
to be built up it is essential to have a single agent in each undertaking with
whom the employer can enter into collective bargaining and arrive at negotia-
ted settlements binding all the employees. In the absence of a suitable
machinery for determining the single bargaining agent, most of the indus-
trial undertakings in India are suffering from inter-union rivalry resulting
from multiplicy of unions. The only way in which a single bargaining agent
can be recognised is by determining the representative union through secret
ballot. To have the representation of the minority unions on the bargain-
ing agency would defeat the very purpose of having a single bargaining agent.
However, recognition of the majority, union as the single bargaining agent
would not mean that the other unrecognised unions will not have any rights
whatsoever. The unrecognised unions may be allowed to take up with the
management, complaints affecting one or more individual workers in respect
of wage payment, overtime, leave, transfer, work assignment and other grie-
vances of their members in cases of termination, dismissal, discharge and
disciplinary proceedings. Where, however, the questions at dispute are of
general applicability or involving questions of policy, they can be taken up
only by the recognised Union. A binding settlement applicable to all em-
ployees can only be entered into between the management and the recognised
union”,

~10.21 The Oil and Natural Gas Commission have stated, “We are
s atisfied with the procedure for recognition of labour unions, laid down in
the Code of Discipline of Industry. It is suggested that the procedure may
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be made compulsory under central law. The National Commission
Labour has already given its views on the subject that there cannot be hard
and fast rules and each case should be décided on its merit i.e. wherever
suitable it can be Ballot or by checking of membership depending upon the
authotities handling the matter. We agree with the views of the National
Commission on Labour. -~~~ -

We would like to make the Union recognition compuisory under the
central law in all undertakings because by keeping the code of Discipline as
a voluntary subject, the other ' registered uwions under the Industrial Disputes
Act are free to raise any Industrial Dispute with the result that a kind of
competition develops between the recognised unions and un-recognised
unions.: The unrecognised unions try to show to the employees that they are
the champions of their cause, by raising frivolous disputes before conciliation
officers and court, in order to get more and more following of the employees.
Such disputes unnecessarily lead to a lot of litigation and avoidable work of
labour machinery. Besides:-as held by the various industrial authorities,
the ‘Government cannot refuse adjudication on the ground that the parti-
cular union is not recognised and thus many a time references of disputes for
adjudication are obtained by un-recognised unions given a feeling to the
employee-members of the recognised unions that they are not championing
the cause of the employees. .

It is our view that there should be only one bargaining agent in each
undertaking. This will avoid unhealthy competition between too many
unions and also reduce inter-union rivalries. 1t will also help the employees
from shifting their loyalties from one union to the other on one pretext or the
other. This will also reduce the mushroom growth of the unions as it
happens at present in certain cases. When there are too many unions, the
political ideology creeps in and the employees will be interested more and
more in politics rather than production or productivity with the result that
the undertaking's production suffers. The system of single bargaining union
will also be in the larger interest of the employees as the union will be a
strong bargaining agent

10.22 During evidence of the selected Ministries, the Secretary,
Ministry of Labour & Employment stated, ‘“There is no proposal to make
membership of trade unions compulsory. All that Government is thinking
of doing now is to make recognition by the employer of the most represen-
tative union undertaking compulsorily binding. At the moment employer
is not required by law excepting by the voluntary code to recognise and bar-
gain in good faith with the most representative union. Multiplicity of the
unions is the source of several evils that assail industry now and this is the
view among the trade unions themselves. Now they are trying to bring about
some unity of purpose. To the extent the trade union movement has been
politicised, difterent undertakings reflect different ideologies, programmes,
programmes and procedures of various political parties. If we have to live
with a divided trade union movement or with the sense of multiplicy of unions
based on different political ideologies, first of all its is necessary to make
changes in the Trade Union law. At present seven members of industrial
unit can form into a Union and get it registered and can claim all the rights
and privileges which the Industrial Disptes Act accords to a union. I
think one solution is to increase the minimum membership. The National
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Commission on Labour had suggested that at least 109/ of the total number
of employees in a plant (subject to a minimum of 7) or 100 whichever is
lower should be members of the Union before it is registred and in order to
make ita really effective instrument in the hands of the worker it is also
suggested that the present membership fee of 25 paise per month should
be raised to Re. 1/- per month.

There is also another important manner in which we can eliminate the
ills of multiplicity and that.is by refusing rights to an un-recognised union,
i.e. they should nat' be allowed to raise questions of disputes of a collective
character. That should be the sole privilege of only the recognised unions.
So far as the unrecognised unions are concerned, they should be limited to
raising individual disputes and not the collective disputes’.

10.23. The Committee are of the opinion that the existing arrangement
for recogpition of uniens under the Voluntary Code of Discipline has not proved
to be quite effective. The voluntary nature of the Code of Discipline has created
problems as it vests certain rights without any means of enforcing the corres-

obligation. The Trade Union Act was enscted in 1926 and since then
the industrial problems have grown in size and in complexity. It needs revision
in kceping with the present day requirement. A Central Law for a Union
recognition is mecessary for the growth of democratic and responsible trade
wnions. It would make the sides realise their obligations better and promote
enforcement of obligations,

10.24. The Committee consider that it should be obligatory for the
management of each undertaking to accord recognition to one union.

The Committee are of the view that as far as possible, there should be
onc bargaining agent for an undertaking. The present criterion in the Code
is that a labeur union having 152/ or more of the total membership is eligible
for recognition. The Committee suggest that it may be desirable to revise the
criterion to 30 9, of the total membership to give it a more representative charac-
ter. Where ne registered union functioning in the undertaking can satisfy the
condition of 30°; of membership, the union with the Jargest numbers and
percentage of membership may be recognised. If the verification of the mem-
bership of the registered unions does not prove to be conclusive on account of
differences in number of membership being marginal for the purpose of throwing
up the most representative union for recognition, the Committee suggest that
resort may be had to secret ballot to determinc that most represemtative
registered union.

The Committee consider that while the undertaking may hold direct
negotiations with the most represemtative union, a way should be found to
associate representatives of other registered unions functioning in the under-
taking when general question pertaining to workload, pay-scales etc. affecting
the workers of the undertaking as a whole. etc. are discussed so that
agreed decisions may be more rcadily implemented.

10.25. The Committee think that maltiplicity of tradelunions has led to
inter-union rivalries adversely affecting industrial relations. lncrease in the
limit of percentage of membership for recoguition of a union in the Trade Union
law will go a long way in solving this problem. ‘ﬂ

10.26. In the opinion of the Committee, a single. bargaiming agent in

each undertaking is essential in order to reach any meaningfol and lasting
agreement with the workers. It will also avoid unhealthy competition between

unions and reduce inter-union rivalries.
3 LSS/72—6.



XI
LABOUR WELFARE SCHEMES

11.1. The need for providing welfare activities for the workers hardly
received attention in our country in the early stages of industnalization,

Employers were not generally inclined to accept the financial burden an
account of welfare activities,

11.2. The Government had to intervene using its persuasive and
legislative powers, The Factories Act, 1948, provided for some amenities
in respect of general health, safety and welfare of the workers. Later Govern-
ment started evinsing interest in welfare programmes and introduced schemes
for labour welfare in their factories. For improving work efficiency, welfare
schemes within and outside the establishments were introduced.

11.3. In its Resolution the ILO defined Labour welfare as ‘“‘such
services, facilities and amenities as adequate canteens, rest and recreation
facilities, arrangements for travel to and from place of work and for the
accommodation of workers employed at a distance from their houses, and
such other services, amenities and facilities as contribute to improve the
conditions under which workers are employed”.

11.4 The ILO divided the entire range of welfare activities into two
groups:—

(i) Welfare and amenities within the precincts of the establishment viz,
(a) Working and bathing facilities
(&) Creches
(c) Rest shelters and canteens
(d) Drinking water
(¢) Medical aid
(/) Uniform and protective clothing
(g) Uniform and protective clothing
(h) The shifts allowance

(ii) Welfare outside the establishment
(@) Housing facilities
(b) Education

(¢) Recreation facilitie§ including sports, cultural Library and reading
room activities.
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(d) Medical facilities
(e) Holiday Homes and leave travel facilities
(f) Workers co-operatives including consumers stores.
(g) Transport to and from the place of work
(A) Family Planning
(i) Maternity benefits and
(j) Benevolent funds etc.

11.5. In 1966, the Government set up a Committee on Labour Welfare
(CLW) which made several recommendations about improvements needed
in welfare schemes in industrial establishments, mines and plantations etc.
The National Commission on Labour, 1969 took account of those recom-
mendations and later on drew their own conclusions, They urged that the
concept of Labcur Welfare should be more dynamic and suggested providing
more welfare amenities to the workers in the years to come.

11.6. Most of the Public Undertakings have implemented Labour
Welfare Schemes viz. Housing, canteen, medical facilities, recreation and
sports, education, cooperative institutions, family planning etc.

11.7. During evidence of the selected Ministries the Director General.
Bureau of Public Enterprises stated, ““So far as the expenses on welfare and
other amenities for the workers are concerned, public enterprises spend
nothing less than what the private enterprises do".

11.8. The Committec have noticed during its tour to the various Public
Undertakings that there is a desire among the workers to live better. They
want more and better houses, good educational institutions for their children,
improved standard of medical facilities, recreation and cultural activities
adequate transport facilities to and from place of work, nutrious food at
reasonable price in canteens, provision of clean sanitation, first aid, washing
and bathing facilities, rest shelters, drinking water, etc.

Housing ,,, |

11.9. The following is the:‘pcmentage, -of workers provided with housing
facilities in some of the Public Undertakings:—

1+ Bharat Heavy Electricals

Hyderabad Unit " . . , . . . . e 4.7%
Hardwar Unit . . . . . . . . 459,
Tiruchirappali Unit . . . . . . . 37.1%

2. Fertilizer Corporation of India

65 to 77% Except in Barauni and Gorakhpur where percentage is 52%,
and 449 respectively.

3. Food Corporation of India
No housing scheme drawn up for employees so far .
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4. Heavy Engineering Corporation

About 659 . e e .y S T AN Y R B

5. Hindustan Steel Lid. e e
Bhilai Steel Plant . . . . . 537
Durgapur Stzel Plant : . . .o 52%,
Rourkela Stecl Plant . . . . . . 58%
Alloy Steel Plant . . . . 469,

6. Life Insurance Corporation

The have drawn up.a programm= for construction of staff
-quarters at- various Divisional head-quarters

11.10 [n the Public Undertakings, employezs who have not been
provided w'th houses, house Rent allowance is paid to the employees varying
from 7°/ to 30%. Some undertdKings e.g. l?ﬁndustaq Steel Ltd., Indian
Airlines and Life Insurance Corporatioa have encouraged formation of
Coopzrative House building socities.

1L.11 The Committee consider that adequate housing for workers,
particolarly in places which are being developed as new indutrsial centres,
is an essential amenity. The Committee consider that Government should
take a constious decision, after cdreful consideration about the type and per-
centage and phased programm: of construction of staff quarters at the time of
sanctioning a project. There should'be a follow up of the decision to ensure
its implementation. L

11.12 The Committee note that House Rent allowance at varying rates
is allowed to employees of different public undertakings living i» rented accom-
modation. The Commitice are of the view that House Rent sllowances should
be on a realistic rate in relations to the cost of hired gccommedation ir the area
and they recommend that the Burcau of Public Enterprises should fix. & reason-
able House Rent allowance to be paid to the employees in all the public under-
takings. The existing disparity in payment of House rent allowance by the
undertakings should be avoided. v

11.13 The Pabikc Undertakings should enconrage the dévelopment of
Cooperative Housing Societies smong woikers uand sarrange for advance of
loans to the Societies at concessional rate of interest for constructing houses
not only to ameliorate their housing problem but also to further the feeling of
uttachment to their respective undertakings.

Transport

11.14  Some industrial undertakings ¢.g. Hindustan Steel Lid, Heavy
Enginecring Corporation maintain a fleet of buses to transport theic workers
to and from place of work, Some commercial undertakings e.g. Indian
Airlines. Qil & Natural Gas Commission etc. provide free subsidised transport
to their staff for going to .Airports or - the . driling site and return.
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Some. undertakings e¢.8. FReod Corporation of India, L#é Infrsurance
Corporation do not-provide transport facilities at all as their offices
are spread throughout the <ountry and they have notfound practicable
or necessary to provide transport facilities to their employees. ' :

11.15 The Committee feel that where the workers are reguired to reach
a far off or remote place for duty, provision of -adequate transport facilities are
essential. The Committee, therefore, recommend that the management of the
public undertakings should examine the matter in all its aspects so that the
workers are enabled to rcach their place of work punctualy and without under-
going hardship.

11.16 The Management of public sector entcrprises should also continue
to strive to secure the cooperation of State Governments and local bodies towards
the improvement of transport facilities for the benefit -of irdustrial workers.

Educational lastitutions

11.17 In the industrial units of Bharat Heavy Electricals, Fertilizer
Corporation of India, Heavyv Engineering Corporation, Hindustan Steel Ltd..
the public iundertakings have set up their primary, secondary and higher
secondary schools for the education of the children of their employees.
In some cases the State Goverrtments have also established schools. Mostly
free educaticn upto middle school standard or equivalent is impartcd. In
most cases for college education, the employees are required to send their
children outside the townships. The industrial undertakings have laid down
rules for giving financial assistance to the employees in respect of payment
of school fees, scasonal charges, examination fees-etc. more or less on the
lines” of assistancs extended to Central Government employees. Central
schools have not been establishid in the township of the individual plants.
In the trading undertakings e.g. "Life Insurance Corporation etc. ro
financial assistance is provided to the employe¢s for education of their
children.

11'18 The Committee consider that one of the most important welfare
dutics that an undertaking owes to its employees is to emsure that proper educa-
tional facilities are provided to the children of the workers. The Committee
recommend that the management, at the highest level, should, concern themselves
with the provision of these facilities and these shenld be of adequate standard
so as to inspire confidence in the workers that their children arc getting equal
opportunities,

® 11.19 The Committec except the management of Public Undertakings
to secure fruitful coordination amongst all the concerned authorities, State
Governments and local bodies so as to provide facilities for setting up educa-
tional institutioris and fo ensure improvensent in the sténdard of ¢ducation to
the tndustrial conimunity residing o the ares, " “”-‘ s :

11.20 (i) The Committee would also like st governmeitt shovld consider
the feasibility of setting up Central Schools in major areas of public enterprise
to sacure sdoquate and insproved cducational fycifitios ‘to the:ckilldeea of all
levels, of their employees. o I R
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(ii) The Committee have mo doubt that in accordance with Govern-
ment’s policy, adeguate facilities would also be provided for imparting educa-
tion in regional languages where twenty or more children of employees. of the
Undertaking desire education in a particular regional language.

(iii) The Public Undertakings may lay down rules im respect of pay-
ment of school fees, sessional charges and examination fees etc. on the lines
of the assistance extended to Central Govermment employees.

Medical facilities :

11.21 It is seen frem the written replies reeeived from Public Under-
takings that a number of undertakings e.g. Bharat Heavy Electricals, Ferti-
lizer Corporation of India. Food Corporation of India, Heavy Engineering
Corporation, Hindustan Steel Ltd., Oil and Natural Gas Commission provide
medical facilities directly to their employyes, and the families of the employees
are also covered by their medical scheme. The employees are not required
to contribute any share towards the expenditure on medical facilities. The
undertakings have also set up First Aid Centres and engaged qualified
medical officers in the Plants to attend to emergency cases.

11.22 The Committee are much concerned about the health of the
workers and their families and feel that adequate medical facilities should be
provided by the undertakings to the industrial workers and their families.
The bigger industrial upderfakings may set up their own dispensaries and
hospital near the plants attended by competent and experienced physicians and
surgeons to provide adequate medical aid to their employees and families.
First Aid Centres with qualified Medical Officers should also be set up at
convenient places .in the factories to attend to emergency cases. Adequate
provision for rushing the patients in emergency, or in cases of grave injury on
duty, to the hospital should be made so that there is no avoidable delay in
rendering medical assistance.

Family Planning :

11.23 Some Public Undertakings e.g. Bharat Heavy Electricals,
Heavy Engineering Corporation, Fertllizer Corporation of India, Hindustan
Steel Ltd,. have organised Family Planning Centres in their dispensaries and
Hospitals. The Family Planning pfogramme are propagated by door to
door convassing. Exhibition "on Family Planning, and Film shows are
shown to the workers. Booklets, pamphlets and other literaturé are also
distributed to them. Contreceptives are supplied free by the clinics and
sterlization operations are also performed.

. 1124 The Commitiee suggest that all Public Undertakings shoald
maintain close liaison with both the Union Mimistry of Health and Family
Planning, and the State Family Planning authorities for taking measures for
intensification of family plesning, .. : , 0

ST S PR T :( ve . tot : BN
The Public Undersakings should set up-a high eXample in family planning
for emulation by otlier industrial units and local populatién.- . = ‘v
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Staff Benefit Fund

11.25 Some Public Undertakings e¢.g. Bharat Heavy Electricals, Life
Insurance Corporation and Heavy Engineering Corporation and Hindustan
Steel Ltd., have introduced the scheme of staff Benefit Fund, In a few under-
takings e.g. Fertilizer Corporation of India, Food Corporation of India,
Oil and Natural Gas Commission the scheme of Staff Benefit Fund is under
consideration. '

11.26 The Committee recommend that the Staff Benefit Fand Scheme
may be introduced in each undertaking and the purpose of such a scheme may
be broadly to give (i) monetary assistance at the time of prolonged sickness of
the employee when he is not getting adequate leave salary to support his/her
family (ii) relief to employees in acute distress (iii) money to meet emergent
expenditure connected with funeral of the employee.

Canteens/Lunch Rooms

11.27 1t is seen that in some Public Undertakings, the Canteens are
run departmentally and in others they are run on cooperative basis. In
both the cases efforts are being made to run them on no profit and no loss
basis. In a few undertakings apart from the canteens, separate lunch rooms
and'rest rooms have been provided. Necessary furniture, fans, water coolers,
ncwspapers, indoor games etc. have also been provided in the lunch rooms
and rest rooms. In other undértakings canteen halls are sufficiently big
and they serve both the purpose.

11.28 The Committee comsider that running of canteens on cooperative
basis is a step in the right direction. The canteens should be run as far as
possible on no profit and no loss basis and should serve wholesome, well balanced
and putritious meals. The Welfare Wing in the undertakings should take
initiative and sustained interest to see that well balanced, nourishing and appe-
tising meals are served at the canteens. The Welfare Officer/Sanitary or
Medical Officers shoald make sure that the kitchens of the Canteen aund the
general environmental conditions are hygenic and healthy.

11,29 The Committee have no doubt that Managements of public
undertakings, particularly these engaged in manufacturing process:s, would
extend all necessary facilities such as, rent free accommodation, and supply
of power and water at concessional rates so as to ensure that refreshments and
meals are made available to workers at cheap rates, particularly those in the
lower income group, in the interest of their health, efficieacy and production.

11.30 There should be a separate rest room apart from lanch room in
the undertakings which should be provided with necessary furniture, fans,
water coolers, newspapers, magazines etc. so that employees may be able to
relax themselves during the rest interval.

Cooperative Credit Societies

11.31 Mostly the public undertakings are giving credit to the em-
ployees by way of festival advance, advance for purchasc of conveyance etc.
Employees can also obtain loans from their Provident Fund deposits as
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per the Rules.  So far not many undertakings have encouraged th: formation
of cooperative Credit Societies to meet the credit needs of the workers and
promote the habit of thrift among them.

11.32 The Committee feel that Cooperative Credit Societies can play
a very useful role in meeting the credit needs. of workers as also in promoting
the habit of thrift. Depending on the attitude of the workers, the undertakings
may promote the formation of such cooperative credit societies. The assistance
of the Registrar of Cooperative Societies of the State concerned may also be
taken in the matter,

Hondicraft Centres

11.33 In a few undertakingse.g. Bharat Heavy Electricals, Fertilizer
Corporation of India and Bhilai Steel Plant (of Huindustan Steel Ltd.)
handicraft centres have been established in workers’ colonies. The handi-
craft centres help the family members of staff to learn knitting, stitching ctc.
and thus provide them with work to earn some extra earnings.

11.34  The Comnmittee think that it is a useful idea to establish handi-
craft centres in the workers’ colonies attached to the industrial units. This
may well enable the families of the workers to supplement family budget.
When such handicraft centres start functioning, undertakings may consider
placing suitable orders such as stitching of uniforms, dusters etc. on those
Handicraft centres. The Committee feel that the development of such centres
would contribute in no small measure to the general well-being of the families of
employees particularly those in lower income group residing in the colony.

Holiday Homes

11:35 Out of the 9 Publi¢ Undertakings examined in detail only one-
Indian Airlines have established Holiday Homes for their -employees
at different places. It has béen stated that the-Holiday Homes have become
popular with the employees and remain occupied during most part of the
year. The Corporation charges nominal rent for the accommodation and
supply utensils, crockery, free services of the caretaker/eboks could also be
availed of by the employees.

11.36 The Committee snggest that Public Undertakiugs should
provide all possible facilities to the workers to spend their holidays at near by
hill stations or sea shores or at places of hutonul interest.

s



X1
GRIEVANCE MACHINERY

12.1 The Industrial Employment (Standing Orders) Act, 1946 provides
for settlement of day to day grievances of workers in the companies. It
applies only to these establishments employing hundred or more workers,
but does not provide for bipartite discussion or for prompt redressal of grie-
vances. Industrial complaints of workers, relating to discharge, dismissal
and retrenchment can also be taken up for relief under the Industrial Dis-
pute Act, 1947 as amended in 1965,

12.2 The Code of Discipline in Industry has also laid down that the
management and unions “‘will establish, upon a mutually agreed basis, a
greivances procedure which will ensure speedy and fully investigation leading
to settlement.”” The guiding principles which were evolved under the Code
of Discipline for this purpose, and the Model Grievance Procedure for adop-
tion by the parties were settled in Tripartite Committee in 1958. The Model
Grievance Procedure envisages successive steps to betaken in time, each
leading to the next in case of lack of satisfaction. Copies of the Code of
la;sc&pl{,riel and the Model Grievance Procedure are reproduced at Appendices

12.3 A number of Public Undertakings have adopted the Model Grie-
vance Procedure as laid down in the Code of Discipline in Industry.
Usually the grievances of the workers are in respect of their wage payments,
overtime, leave, transfer, promotion, seniority, work assignment discharge etc.
The cases requiring policy decision and involving financial commitments
are required to be referred to the Head Office or to the top management.
A study of Annual Reports of some undertakings show that labour
relations have continued to remain disturbed during the last 2 or 3 years.
The man-days lost and loss in production on account of strikes and lock
outs etc. in the Public Undertakings have been quite heavy.

12.4 The National Commission on Labour have recommended
as follows about the grievance procedure :

‘Grievance procedure should be simple and have a provisien for
at least one appeal. The procedure should ensure that it
gives a sense of (i) satisfaction to the individual worker, (ii) reason-
able exercise of authority to the manager, and (/i) participation
to unions. A formal grievance procedure should be introduced
in unjts employing 100 or more workers.

A grievance procedure should normally provide three steps (i) sub-
mission of a grievance by the aggrieved worker to his immediate
superior; (i) appeal to the department head/manager.(iii) appeal
to \a bipartite gricvance committee representing the management
and the recognised union. In rare cases where upanimity eludes
the Committee in (iii) the matter may be referred to an arbitrator™.
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12.5 A leading all India trade union in a written note have stated,
““Model grievance procedure is not satisfactory and does not provide quick
and prompt redress of grievances and does not provide for substantial social
justice. The first intervention and mediation must be on the spot and
immediately after the complaints is lodged. The second step should
be an enquiry at the level of a tripartite grievance committee representing
management and the recognised union. It is not sufficient that justice
should be done but the party must feel that justice is being done.”

12.6 Another leading all India trade union have stated, “No grie-
vance procedure will be satisfactory unless there is a built in grievance arbi-
tration clause in that scheme. Where the procedure has been gone through
grievances still survive, the matter should be left for arbitration. Grievance
procedure in force are generally on the lines of the “Model Grievance Pro-
cedure” accepted under the Tripartite™.

12,7 The Chairman of Hindustan Lever Ltd. in a written reply has
stated, **“We have a well accepted but informal procedure for settlement of
grievances. It has proved entirely satisfactory throughout the company.
In the past, we did offer a formal grievance procedure to the unions, but this
did not find favour with them. However, recently the trade union recegnis-
ed in some of our units has come forward requesting a formal grievance
procedure. We are in the process of discussing this matter with the union
concerned’".

12.8 During evidence of the selected undertakings, the Chairman,
Bharat Heavy Electricals stated. *The grievance machinery in Bharat Heavy
Electricals is based on the model procedure that has been prescribed by the
Code of Conduct.  As regards the question whether we are satisfied with
it , I must admit that I am not satisfied with the procedure and the delays that
take place in implementing the model that has been set before the company.
There are human failures in implementing this and we are trying to improve
the Grievance procedure. It is not the procedure that is at fault but it is that
in implementing it, expeditious disposals are not taking place.

As far as the delegation of powers for removal of grievances is concern-
ed. in one or two instances 1 have found that the grievances have got to come
1o the very top. T am trying to rectify this and to see that adequate powers
are given in the case of minor grievances (not in the case of promotions or
other matters which have to come up to the highest level) adequate powers
are given. There is no question that we shotld have a procedure where cer-
tain types of work should be done at certain levels and that everything need
not come to the top for redressal of the grievances™.

129 The Chairman Fertilizer Corporation of India stated, “We also
have the model grievance procedure as given under the Code of Discipline.
1 agree with my colleague here that what is required is that the procedure
should be sharpened in the sense that the whole procedure should be shorten-
edtotheleast possible time; because, when things take a long time, the
workers become more and more upset about the conditions.
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As far as the delegation of powers is concerned, in the Fertilizer Cor-
poration of India, powers have been delegated to the local units because we
are a multi-unit Corporation, and only those which require a policy decision
are referred to the Head-quarters, otherwise, all the decisions are taken and
implemented at the local level'.

12.10 The representative, Food Corporation of India stated, “In the
Food Corporation, we have not so far adopted the model grievance procedure
largely because the bulk of our staff has not yet become a regular part of
the Food Corporation. They have still to exercise option. We have not
formally recognised Union or Association although we have given more or
less a de facto recognition to some of these Associations and Unions. The
machinery we have at present at different levels (we have a machinery at the
All-India level, at the zonal level and the regional level) is working
fairly smoothly and satisfactorily. There has been considerable delegation
of powers to our Zonal Managers and the Regional Managers at the zonal
and regional levels respectively, and, as 1 said, this arrangement has been
working satisfactorily. But as soon as conditions do get stabilised, I see no
reason why the model grievance procedure should not be adopted with suita-
ble modifications™.

12.11 The Chairman, Heavy Engineering Corporation of India stated,
“We do not follow the model procedure. As far as the procedure itself is
concerned, there is nothing very much wrong with it, but what we find is
that the grievances are not handled expeditiously, we are now devising a
system for seeing that whatever is pending comes to the notice of the Manage-
ment very fast so that the grievances are disposed of very quickly™.

12.12. The representative of the Hindustan Steel Ltd., stated, “A
proper grievance machinery, to my mind is the sound plank of good indus-
trial relations. The main thing is that it is not the procedure or number of
subjects that are dealt with by the organisation but my suggestion would be
that wherever a grievance procedure is followed, there should be a definite
time limit set for the supervisor according to which he has got to give a reply
within the specified period. And not only give a formal reply but he should
see that it i1s implemented also. This is though work and the supervisor
knows that at the end of the year, it is going to be evaluated quantitatively
that he handled so many grievances and he disposed of them effectively. For
that we have to give training to the supervisor and sufficient delegation of
authority should also be given to- him,

Now about the delegation of powers, there is always a perennial mis-
understanding or should we say tension between the higher level and the
lower level. The people at the lower level complain that enough authority
has not been delegated to them or that the higher levels interferring.  But
Sir, according to the concepts of management and delegation of power without
commensurate control measures, is sterile by control, I mean ‘control’ in
the management sense, through a statistical process or through random samp-
ling, to see that the man is exercising the power according to the rules, regula-
“tions and policies of the enterprise. In any instrument of delegation, Sir,
it is mentioned “you” are hereby delegated the following powers subject to
the rules and regulations of the entee..rpris.... 'What 'some managers,
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what some supervisors feel, and say is *“You'’ have given me powers to appoint
or to promote say upto Rs. 1500, but it is for me to do so as 1
like, so don’t interfere”’. So you would have a typical case. There is
pressure that “this man is only an intermediate, you have laid down the mini-
mum qualification of Graduate but you don’t require this qualification,
please agree to this”, The Supervisor says, ‘‘He has exercised powers dele-
gated to him wrongly and if you don’t interfere it leads to a chain of labour
trouble because if you give in to X’ in plant ‘A’, there js no reason why
should not to ‘Y’ in plant ‘B’. But Delegation of Power should be as far
as possible, given to a manager right down the line. There should be ade-
quate scientific control measures, in whatever form you wish to introduce,
to ensure that the supervisor uses the powers delegated to him correctly and
that as and when he takes action which is against policies or rules and regula-
tions, you should see that action is immediately stopped”.

12.13 The representative of Indian Airlines stated, “‘In Indian Air-
lines, we have also the system of grievance procedure based on the model
grievance procedure. 1 am very sorry to say that this is not working satis-
factorily at all. As a matter of fact it could not really function at all because
the Union in the first place did not nominate its representatives for the griev-
ance committee. We have been trying to persuade them for the last 3 or 4
years. Their ostensible reason, of course, is that even the model grievance
procedure is time-consuming and it will be a very long drawn out affair.
It appears, however that the Union feels some what insecure that its own in-
fluence is likely to be undermined if the grievances are sorted out between
the individual worker and the management. We have made a strong issue
of this, so much so that in the context of our recent wage negotiations, one
of the things we demanded in return was that the union should agree to ins-
tall the grievance procedure.

Unfortunately, the union did not agree to this and it is still pending
before the Tribunal. 1 think this is perhaps unique in the history of the
country, that the Management has gone to the Tribunal in order to persuade
the union or rather to get a judicial order for installing a grievance procedure.

We are still trying to persuade the union but we do not know what will be
the result”™,

The Representative of National Coal Development Corporation' stat-
ed, “In the NCDC, we have grievance procedure working for quite long and
by and large it has given very successful resuits; we have given appropriate
powers (which we considered appropriate) to the local authorities to decide
and settle the grievances and also decided and settle the demands which are
of local nature essentially or which do not have implications with the other
Unions of the Corporations. In such matters, where decision taken in one
area or one unit is likely to cause certain difficulties in another area, then
such matters are decided at the central level. Besides the normal grievance
machinery, that is the procedure evolved by the Ministry of Labour. we have
a system of bi-monthly meetings at the central level. . With the apex
union, we have central organisation like INTUC and also an independent
set of unions. Now all these unions meet once in two months. 1t would
be the model function meeting at the central level, at the level of workers’
concerned or at the level of the Chairman to sort out any grievance which
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may naot be or need to be sorted out at the centraddevel, la our experience,
this is going on quite well, This system was.introduced a few years back.
that is, the bi-monthly system meeting. and this has produced good results.™

12.14 . The Chairman, Qil.and Najunal Gas Commissien stated; *‘We
have our own grievance procedure which is based on the model procedure.
First our grievances are sorted out at the Project Mannger's level. If they
are not settled there, then they are taken up at the General Manager level.
And- such of the grievances which are not settled. at the ‘Genesal Maniager's
level are brought o Dehra Dun and there they are discussed with all the
principal Unions. After having discussed with the Unions, a decision is
taken. Although there has been some delay in regard to certain grievances,
but we feel that by and large the system has been working satisfactorily”.

12.15 During evidence of the selected Ministries, the Secretary.
Ministry of Labour & Rehabilitation stated, ‘‘Sir, in the code of discipline
a model grievance procedure is provided. 1t was formulated in discussion
in the Indiaa Labour conference itself:.: This appears to have worked well.
But Goverament have been feeling ‘that it would be advisable to give it a
statutory shape and character.

One of the proposals under consideration and which incidentally re-
ceived wide support at the recent meeting of the Labour Ministers’ Con-
ference was that ths grievance proczdure should be made a part of the
Employment Standing Orders Act so that every industrial undertaking has a
well-defined, clearly understood and simple procedure for the considera-
tion of the grievances of workers. These grievances do have a very serious
impact on the state of industrial. relations *because if a grievance is ‘not
attended to in time, it very soon acquires the character of a demand and then
becomes a dispute and so on. | think, very soon Government will promote
legislation to give statutory character to the grievance machinery in an
undertaking™.

12.16  When asked how is the Head of the Undertakings kept inform-
ed contemporaneously of workers genuine difficulties and grievances, the
Director-General, Bureau of Public Enterprises replied “‘Sir, so far as
thz Chief Executive is concerned, he can only have his own normal channels
of communications, that is his own line Managers, Personnel Department
and the Public Relations Department. Perhaps it is not possible for him
to actually keep any regular touch with the workmen even though some
workmen do come and appraise him of the genuine grievances. But these
three basic lines of communications are the main sources for supplying
the information from various segments of the Undertaking. In the case of in-
dividual grievance, the Chief Executive seldom handles the case directly.
Perhaps he does not get very many grievance but, if a workman is not satis-
fied with the decisions at the floor level, he has the right to go right upto the
Chief Executive™.

12.17 To a question whether the undertakings maintain any Sugges-
tion Box where the workers could put their genuine grievances and give sug-
gestions for improvement in the undertakings, the Director-General Bureau
of Public Enterprises replied, “Yes, Sir. We have the Suggestion Box
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system, mainly for suggesting improvements and not for just a sort of making
complaints. The Suggestion Box is only meant for giving suggestions as to
how to improve the things and all that”.

12.18 The Committee find that existing grievance procedure though

useful, is time consuming and combersome and at times fails to arouse a sense
of satisfaction to individual worker.

The Committee recommend that conditions should be created so that the
workers may continue to work unperturbed pending the settlement of dispute.

12.19 The Committee therefore ‘recommend that:—

(i) the model grievance procedure should be given a statutory shape and
character.

(i) it should be prompt, well defined, simple and time bound.

(iii) the supervisors/Managers should be given training to handle griev-

ances and to dispose them off effectively. There should also be suffi-
cient delegation of authority to them to deal with grievances prompt-
ly.

(iv) The unresolved grievances may be brought expeditiously to the

notice of the higher echelons in management so that these are settled
quickly.

12.20 The Committee agree with the recommendation of the National
Commission on Labour about the grievance procedure and recommend that

there should be provision in the Grievance Procedure for an arbitrator as
envisaged therein.



X
WORKING CONDITIONS

13.1 The Factories Act, 1948 and other State Legislations provide
adequate Legislative framework in regard to the working conditions in indus-
tries etc. The recommendations in all the three Five Year Plans also recog-
nised the adequacy of the Legislative provisions, but emphasised measures
for effective implementation. The First Plan laid stress on a better under-
standing of occupational diseases, medical examination of workers at regular
intervals and arrangements for research in health, safety and welfare apart
from the need for strengthening inspection arrangement. The Second and
Third Plan did not suggest any new approach, except that in view of the
economic difficulties that the country was passing, introduced a strong ele-
ment of production in its relationship with the working conditions.

13.2 The public sector undertakings mostly being new, workers do
not have the same type of difficulties about working conditions as are expe-
rienced in the older plants in the country. There are certainly hazards
associated with work. It is common experience that construction workers
are more liable to accidents than workers engaged in production. Where
constructionand production work go simultaneously, the rateof accident
can be higher. It has been observed that in some public sector units, obser-
vation of safety provisions is inadequate. Strict enforcement of statutory
provisions is very essential, ‘Safety’ should become the habit with employers
and workers both.

13.3 A leading all India Trade Union in a written note have stated,
“Accidents are generally more in the construction industry. In other
industries too there should be systematic education for the workers, both
by the management and unions to make them safety-conscious and also’
make the workers shed their indifference to utilise the various safety devices,
including masks, gloves etc. where worker has to work under disagreeable
conditions because of obnoxious gases etc. apart from giving them protective
masks etc., their working hours should be reduced and special diet should be
given to improve their resistance capacity”.

13.4 In a written note a leading trade union have stated, ‘‘to make
the workers safety conscious, weekly safety classes should be held -and some
incentive should be awarded to the Plant who perform the hazards free
work”’,

13.5 Another leading trade union in a note have stated, *‘(a) there
should be one permanent Committee consisting of the engineers and workers
representatives in each shops or zones and authority responsible for giving
direction at proper places of the workers to avoid accidents etc.
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(b) The workers should be supplied with safety implements and there
should be safety inspectors in every shops to check whether or not the work-
ers doing a particular job, is taking with him the safety equipments. No
worker should be allowed to do any such work without using safety imple-
ment.

(c) During working hours, the workers should not be allowed to do
any such work which create any industrial hazards in the factory’. .

13.6 The Bharat Heavy Electricals in a written reply have stated,
“three standing committees on which the workers are also represented viz.
Accident Investigation Committee, Safety Equipment Committee and Safety
Education Tnvestigation Committee have been set up. The Committees
review the safety measures from time to time. Besides the Unit conducts
regular training classes for the supervisory staff, each class extending for a
period of two months, training being only for half day every day. Regular
Safety Education classes for workers are also held. These classes are held
one hour a day for six days and approximately 25 workers are taken in one
class. Uptill now, nearly 2,000 workers have derived the benefit of these
classes. Further safety posters are displayed on the shop floors which are

eriodically replaced by fresh ones. Safety equipments are provided to
all workers engaged in hazardous jobs and the workers are insisted- upon
using them. Investigation of every reportable accident is personally seen
by the Works Manager and necessary instructions regarding prevention
of recurrence of such accidents are issued promptly. The accident rate has
been progressively sliced down over the years”.

13.7 The Fertilizer Corporation of India have stated. “All of our
Units have well organised safety departments with competent personnel to
look after the safety of the plant and machinery. All possible measures
have been taken to make our workmen safety conscious. Regular seminars
are held where subjects dealing with the safety are discussed and such semi-
nars are attended by workers. The safety competitions are regularly held,
safety weeks are organised and regular inspections are undertaken by the
?afety Committees. The safety record of our Units have been very satis-
actory™. ' :

13.8 The Food Corporation have stated, “So far as port workers are
concerned, the workers receive training for safety conscious and to reduce
incidence of accidents through participation, invokes safety measures at the
various ports. The incidence of accidents at the storage depots had been
negligible. The workers are engaged only in manual operations and do not
require any specialised training for safety measures. However, our Quality
Control staff who are engeged in the Preservation of foodgrains are given
training at the Central Institute at Hapur, which includes a course on adop-
tion of safety measures while dealing with various insecticides”.

13.9  The heavy Enginecring Corporation haye stated, '_‘The following
measures have been taken to make the workers safety conscious :—

(i) The workers are taught about the safety rules and books per-
taining to safety rules in Hindi and English are distributed among
them.



(ii) Display of Safety Posters ; .

(iii) Celebration of Saféty weeks and 'Safety ‘months;

(iv) Conducting safety essay awards v

(v) Inviting suggestions on safety, N - ‘

(vi) Demonstration to empioyees throngh publimy ete"‘ o

(vii) We are having departmental safety commlttees and control safety
committees . under the chairmanship of shop Supdts. and Chief
. Mechanical Mgintenance Engineer respecgively.

(viii) Workers partjcipate in the departmental safety Committees wheéré-
_,in various aspects of safety matters are discussed rogularly.

(:x) Gonductmg regular inspections of Shop by safety persownel, mem-
bers of departinental safety Committees and Central Suf&ty Com-
mlttees to mculcate safety consciousness among workers;

(x) Enquiry into accidents and finding out the causes of such accidents
and suggestions are given for implementation so as to prevent
recurrence of the same”.

13.10 The Hindustan Steel Ltd. have stated, “Fullfledged safety
engineering departments under qualified and experienced staff have been
set up. These safety departmsnts arrange safety induction for new workers,
and regular safety training programmss for serving employees. They con-
duct regular safety propaganda through safety competitions, house
keeping competitions, etc. Workers representatives are also included in joint
consultative committees on safety”.

13.11 The Indian Airlines have stated *‘Safety posters are displayed
in the work premises”.

13.12 The Oil and Natural Gas Commission have stated, ‘‘Safety
posters are displayed at prominent places. The Commission organises
Safety Week celebrations in which the importance of safety precautions
are emphasised. In its house-journal the Commission has been publishing
safety slogans as also an article every month on safety”.

13.13 The Committee fee]l that usually human failure due to careless-
ness, ignorance, inadequate skill negligence in provision or use of safety equip-
ment and improper supervision cause accidents in industries. Creation of
safety consciousness on the part of both workers and management, is, therefore,
an imperative necessity. This consciousness could be generated by educating
the workers about the safety rules, celebration of safety weeks/months, de-
monstration to workers through publicity media, inviting suggestions from
workers on safety and encouraging their participation regularly in departmental
safety committees.

13.14 The Public Undertakings should maintain a safety Inspectorate
which should advise and assist employers in drawing up training programme in
safety. The training should cover workers as well as supervnsors. The In-

3 LSS;/72—1.
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spectarate personnel should conduct regular inspections of plants etc. to inculcate
safety consciousness among workers etc. and organise safety weeks, seminars
and display of safety posters at important places in the work premises.

13.15 The workers should be supplied with safety equipment and there
should be regular check to see that the workers in fact use those equipments.
They should be protected against any health hazards which may arise out of
their work or the condition in which their work is carried out.

13.16 The Public Undertakings should also consider introducing the
Floating Insurance Pelicy scheme with the Life Insurance Corporation of
India for group of workers against accidents.

13.17 The Committee also recommend that the Government should
introduce Safety Award Schemes for all the undertakings, and the undertakings
with the lowest number of accidents during a year should be awarded prizes
and certificate of merit,



X1v
CONCLUSION

14.1 The Public Sector is destined to play a vital role in the economy of
the country. Since 1951, the number of public undertakings has been on
the increase. There are 99 Public Undertakings at present employing about
six lakhs of persons. Consequently, the promotion of good labour-manage-
ment relations and maintenance of industrial peace for achieving maximum
production are very essential. The problem of labour in the public under-
takings, has, therefore, to be considered with special reference to :—

(i) recruitment and promotion policies;
(ii) working conditions;

(iii) labour welfare;

(iv) state of industrial relations etc.

The Report covers these problems and the recommendations are in-
tended to improve the Labour-Management Relations in the undertakings
and not be construed as placing responsibility for the present state of affairs
on workers only.

142 The Committee feel that the most important duty cast upon the pub-
lic sector is to ensure that not only they are model employers but also model
producers for in them are invested the nation’s precious resources and high
hopes of generation of assets which would make for greater production.
The Committee expect that Government as a whole including the Bureau
of Public Enterprises, the administrative Ministry concerned with the public
undertaking, the associated Finance, etc. would take special care to see that
norms for man-power requirements are worked out at the time of preparing
the detailed project report and that these are further improved upon as more
details of the project are worked out. The Committee like to emphasise that
there should be an incentive system built into the working of the public un-
dertaking right from the inception and that the parameters for this incentive
system should be realistic with an accent on greater production.

There should be a system of reviewing the man-power requirements
including officers in each undertaking through a trained team of experts
well versed in time and motion study, productivity, quality control, costing,
etc. in consultation with the workmen etc. Such studies and analysis should
be actively attended to by the Bureau of Public Enterprises.

The Committee would like Government to carry out a systematic
review through the Bureau of Public Enterprises to analyse objectively the
extent of over-staffiing to ensure that each undertaking does not carry out
such a review on priority basis and according to a time bound programme
and take effective action to work off its surplus personnel so that all men
are engaged in productive efforts.
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14.3 The Committee feel that in the matter of employment of helpers/
khalasis for skilled workers, the Public Undertakings should be very selective-
and reasonable. As far as possible the Undertakings should minimise the
number of helper and only where the job is of a very heavy nature, a hel-
per need be provided to the skilled worker.

14.4 The Committee feel that broad frame work for rules of recruitment
in Public Undertakings should be laid down by the Bureau of Public Enter-
prises. The rules may also make a distinction between public undertak-
ings which are engaged in industrial enterprises and those which are concerned
with insurance, financial management, business, trades, etc. Keeping in
view these broad guidelines, each undertaking may lay down detailed rules.
which may be got approved from the Bureau of public Enterprises.

The Bureau of Public Enterprises should in due course develop a
Manual of Recruitment so that it can serve as a useful reference volume..

The Committee are of the view that better opportunity should be pro-
vided to local persons for employment in public undertakings, by giving
them priority in the matter of recruitment or by providing vocational courses.
for developing skill. The Employment Exchanges should also make sure
with the help of State Government that persons who are registergd are local
residents of the areas of the State.

The Committee reiterate the recommendations made by the Committee:
on the Welfare of Scheduled castes and Scheduled Tribes regarding appoint-
ment of candidates from Scheduled Castes and Scheduled Tribes in the Pub~
lic Undertakings and giving adequate representation to them.

The Committee desire that in view of recent development in the matter
of devising aptitude and psychological test,including written tests,which would
facilitate objective selection of personnel. The Bureau of Public Enterprises
should take the lead in this respect and command to public undertakings
suitable aptitude and psychological tests for recruitment.

The Committee also think that there should be a system of ‘follow
up’ of recruits through the first few years, if not right through the career,.
in order to derive lessons about the future made of recruitment.

The Committee note that Government have already laid down a broad
policy that efforts should be made to fill up the top-management posts from
talent available within the undertaking. 1t is. therefore, of the utmost im-
portance that recruitment and career planning should be so done as to throw
up, over the years, enough persons to fill top-management posts. The Bureau
of Public Enterprises should take special interest in this vital field and lay
down in consultation with the Department of Personnel at the Centre and
the Institute of Management and the UPSC, broad guidelines for recruit-
ment to the Management cadre, which would provide the top-management
in the years to come.

The Committee also recommend that all the public undertakings
should give prefercnce in employment in suitable jobs to ex-service men and
the dependents of army personnel who have laid down their lives in the last
Indo-Pakistan war.
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The Committee consider that public undertakings should set a worthy
example by offering employment opportunities to such of the physically
handicapped persons as can be gainfully absorbed in jobs.

14.5 The Committee feel that the main burden of training the workers
after recruitment should necessarily be borne by the undertakings, as the
present economic and industrial development in India demand compre-
hensive course of training at every level of staff.

The Committee also recommend that adequate facilities should exist
in the plants for employees to improve their prospect through training cours-
es. Arrangemens should also be made for refresher courses for middle and
'Senior executives.

In the trading corporations, training programmes should be organised
for the new recruits to give them theoretical and practical training in the dut-
ies and responsibilities entrusted to them. Senior executives may be deputed
for specialised training in various fields in the established training institutions
in the country.

14.6 The Committee observe that a uniform and well defined promoti-
on policy has not been laid down for most public undertakings. The
‘Committee is of the view that discontent over promotions has been the pri-
mary cause of several work stoppages in undertakings, and therefore feel
that the entire question of promotions in the Public Undertakings should
be reviewed by the Government.

The Committee note that certain model principles governing pro-
motion were drawn up by the Ministry of Labour and Employment in 1967
and forwarded to the Ministry of Industrial Development and Bureau of
Public Enterprises. The Committee find that neither the Ministry of In-
-dustriai Develpment nor the Bureau of Public Enterprises took effective steps
for the implementation of the model promotion principles by the Public Un-
dertakings. The Committee are shocked at this lack of earnestness on the
part of the Ministry of Industrial Development and the Bureau of Public
Enterprises in following up instructions issued about a crucial matter which
intimately affects the service conditions and prospects of employees wor-
king in public undertakings and which has admittedly been responsible
for lot of discontent and unrest amongst the employees. The Committ ee
feel that it was the bounden duty of thc Bureau of Public Enterprises
who have a full fledged Directorate of Personnel as well as the
Ministry of  Industrial Development and other administrative
Ministries concerned to make surc that these model principles
were circulated and necessary action on the lines mentioned
therein was taken by each of the Public Undertakings. The Committee
feel certain that had the promotion procedures suggested therein as early
as 1967 been devised after fullest consultation with the recognised trade
unions or service associations and given widest publicity and printed in the
form of service manuals there would not have been this widespread feeling
amongst the trade unions that the promotion procedures leave much to be
desired. The Committee cannot too strongly stress the need for a close
follow up by the Burcau of Public Enterprises to make sure that the model
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principles are at least now given effect to in letter and spirit by the under-
takings. The workers reprcsentatives should be associated with the imple-
mentation of those “Model Principles” for promotion.

The Committee are also of the view that a system of identifying
talent among the workers and giving them opportunities for development
should be introduced in the Undertakings. The Committee would recom-
mend that

(i) Seniority should be the basis for promotion at lower levels.

(ii) In respect of middle management-level (technical supervisory
and administrative personnel) seniority-cum-merit should be the
criterion for promotion. Only when suitable persons are not
available, resort to outside recruitment may be made on all-India
basis.

(i) For higher managerial (technical and administrative positions)
merit alone should be the guiding factor. If suitable.and compe-
tent persons are not available inside the organisation selection
on All India basis may be made.

14.7 The Committee consider that the organisation of the Personnel
Department of the Public Undertaking deserve special attention.

The Committee recommend that:—

Officers of the Personnel Department should develop a personal touch
with the labour and their accredited representatives should easily accessi-
ble for the redress of genuine grievances without delay; and Personnel
Director/Manager should pay special attention to welfare work relating to
the employees and their families.

14.8 The Committee note that Government have issued comprehensive:
instructions regarding the appointment of non-Indians to posts in public
undertakings. The Committee feel that if these instructions are followed
in letter and spirit by the public undertakings and by the administrative
Government Departments, there should be no room for any complaint

that f]c;reign technicians are occupying posts where Indians can do the job
as well,

The Committee strongly stress that Government/public undertakings.
should make full use of the agreements with foreign collaborators to' train
Indian personnel in drawing, designing and operational work.

The Committee also suggest that a number of Indians may be attach-
ed with non-Indian personnel so that they are able to pick up the intricacies
of the work and develop capability of handling it on their own at the
earliest.

14.9 The Committee are stronglyin favour of participation of workers.
and their representatives in management of Public Undertakings. By wor-
kers' participation in management, the Committee understand that
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(i) workers, through their duly elected representatives, must physically
participate in actual .decision making; (ii) this participation should be
at all levels partlclpatc begmmng from the shop level' 1o the Board * of
Directors and (jii) the participation means that workers and their repre-
sentatives should notonly be consulted, but should also feel that.they
are actual partners in management.

The Committee would recommend that a systematic study should
be eonducted with a view to devise ways and means of promoting a psycho-
logical climate in the Public Undertakings'wherein the workers andthe
management give their best to the undertakings. -

The Committee recommend that a system of repbrting to the wor-
kers collectively by the Management about production targets, perfi rm-
ance of the undertakings, shortcomings and hurdles should be ado sted
so as to generate a climate of confidence and understanding between the
werkers and the Management.

A system of election by the workers employed in the undertaking is
indispensable for achieving workers, participation in management. If
this participation is to be real, it should be achieved at all levels.

Only when such a participation: is ensured, will, nomination of wor-
kers representatives to the Board of Directors assume real significance
otherwise it will have only a symbolic meaning and might lead to aliénation
of the workers® representative from the mass of :the workcrs or his presence
would be nominal. oy

14,10 The Committee strongly reiterate that the public undertakings should
spare no efforts to give the workers in these undertakings a sense of parti-
cipation and involvement in the challenging task of greater productien for
the good of the country as lack.of industrial harmony in public sector has
been an important contributory factor in depressing the production in. pub-
lic sector units below the technically feasible capacnty

The Committee agree with the representatives of leading trade unions
that the main causes for labour unrest in public undertakings are lack of
dialogue between labour and management, rise in prnces, abseance of job
satisfaction, unhealthy working conditions, inter-union rivalery, migratory
executives, lack of proper personnel management. The Committee con-
sider that none of these difficulties is insurmountable and that given dedi-
cation, a sense of involvement and of participation, these matters can be
resolved in the interest of greater production which is the crying need of
the nation.

The Committee suggest that Government may examine the feasibi-
lity of bringing Central Government public undertakings. functioning in
the States also under the purview of the labour legislation of the centre for
purposes of uniformity so that the Government may be able to help the
labour as well as the management in the best interests of the country.
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14.11 The Committee dfe of the opinion that the existing arrangement for
recognition of unions:under the Voluntary Code of Discipline has not pro-
ved to be quite effective. The Committee consider that a Central Law
for a union recognition is necessary for the growth of democratic and res-
ponsible trade unions and that it sholild be obligatory for the management
of each undertaking to accord recognition to one union.

As far as possible, there should be one bargaining agent for an un-
dertaking.

The present criterion in the Code is that a labour union having 15
or more of the total, membership is eligible for recognition. The Committee
suggest that it may be desirable to revise the criterion to 309, of the total
membership to give it a more representative character. Where no regis-
tered union functioning in the undertaking can satisfy the condition of
30% of membership, the union with the largest number and percentage of
membership may be recognised. If the verification of the membership of
the registered unions does not prove to be conclusive on account of differ-
ences in number of membership being marginal for the purpose of throw-
ing up the most representative union for recognition, the Committee sug-
gest that resort may be had to secret ballot to determine the most represen-
tative reégistered union.

The Committee consider that while the undertaking may hold direct
negotiations, with the most representative union, a way should be found
to associate .representatives of other registered unions functioning in the
undestaking ‘when general questions pertaining to workload, pay-scales
etc. affecting the workers of the wndertaking as a whole etc. are discussed
so that:agreed decisions may be more readily implemented. The Committee
think that multiplicity of trade unions has led to inter-union rivalries ad-
versely affecting industrial relations.

14,12 The Committee consider that adequate housing for workers parti-
cularly in places which are being developed as new industrial centres, is
an essential amenity and that Government should take a conscious decision,
after careful consideration abbut the type and percentage and phased
programme of construction of staff quarters at the time of sanctioning
a project.

The Committee are of the view that House Rent Allowances should
be on a realistic rate in relations to the cost of hired accommodation in the
area and they recommend that the Bureau of Public Enterprises should fix
a reasonable House Retit allowance to be paid to the employees in all the
public ndertakings.

f'I_fhe"Public Undertakings should encourage the development of Co-
operative Housing Socicties among workers and arrange for advance of
loans to the Societies at concessonal rate of intérest for constructing
houses.

The Committee feel that where the workers are required to reach a far
off or remote place for duty, provision of adequate transport facilities are
essential and recommend that the management of the public undertakings
should examine the matter in all its aspects.
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The Committee recommend that the management, at the highest
level, should concern themselves with the provision of proper educational
facilities to the children of the workers of adequate standard so as to ins-
Ritx]:e confidence in the workers that their children are getting equal opportu-
nities,

. The management of Public Undertakings should secure fruitful co-
ordination amongst all the concerned authorities, State Governments and
local bodies in this regard.

The Government should consider the feasibility of setting up Central
Schools in major areas of public enterprise.

Adequate facilities would also be provided for imparting education
in regional languages where twenty or more children of employees of the
Undertaking desire education in a particular regional language.

The Committee feel that adequate medical facilities should be pro-
vided by the undertakings to the industrial workers and their families.

The Committee recommend that the Staff Benefit Fund Scheme may
be introduced in each undertaking to give monetary dssistance.

The Committee consider that Canteens should be run on a coopera-
tive basis as far as possible or no profit no loss basis and Management
should extend all facilities such as rent, free accommodation and supply
of power and water at concessional rates so as to ensure that refreshments
and meals are made available to workers at cheap rates.

The Committee think that it is a useful idea to establish handicraft
centres in the workers’ colonies attached to the industrial units to enable
the families of the workers to supplement family budget.

The Committee suggest that Public Undertakings should provide
all possible facilities to workers to spend their holidays at near-by hill
stations or sea-shores or at places of historical interest.

14.13 The Committee find that existing grievance procedure though
useful, is time consuming and cumbersome and at times fails to arouse a
sense of satisfaction to individual worker.

The Committee recommend that :

(i) the model grievance procedure should be given a statutory shape
and character.

(ii) it should be prompt, well defined, simple and time bound.
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(iii) the supervisor/Managers should be given training to handle griev-
ances and to dispose them of effectively.

(iv) The unresolved grievances may be brought expeditiously to the
notice of the higher echelons in management so that these are set-
tled quickly.

The Committee agree with the recommendation of National Commi-
ssion on Labour about grievance procedure and recommend that there
should be Provision in the grievance procedure for an arbitrator as envisaged
therein.

14.14 The Committee feel that human failure due to carelessness, ignor-
ance, inadequate skill negligence in provision or use of safety equipment
and improper supervision cause accidents in industries, Creation of safety
consciousness on the part of both workers and management, is an imperative
necessity.

The Public Undertakings should maintain a safety inspectorate
which should advise and assist employers in drawing up training programme
in safety to cover workers as well as supervisors.

The workers should be supplied with safety equipment and there
should be regular check to see that the workers in fact use those equipments.

The public undertakings should also consider introducing the Floating
Insurance policy scheme with the Life Insurance Corporation of India for

group of workers aganist accidents,

The Committee also recommend that the Government should intro-
duce Safety Award Scheme for all the undertakings, and the undertakings
with the lowest number of accidents during a year should be awarded prices
and certificate of merit.

NEw DELHI, M. B. RANA,
April 25,1972 Chairman,
r——e Committee on Public Undertakings.

Vaisakha 5, 1894



APPENDIX 1

Preliminary Material on Personnel Policies and Labour-Management Re-
lations has been received from the following Public Undertakings.

. Air India.
. Bharat Aluminium Co. Ltd. -
. Bharat Earth Movers Ltd.
. Bharat Electronics Ltd.
. Bharat Heavy Electricals Ltd.
Bharat Heavy Plates & Vessels Ltd.
. Bharat Pumps & Compressors Ltd.
. Bokaro Steel Ltd.
. Cement Corporation of India Ltd.

tr,
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. Central Fisheries Corporation Ltd.

. Central Inland Water Transport Corporation.

—
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t

. Central Road Transport Corporation Ltd.
13. Central Warehousing Corporation.
14. Cochin Refineries Ltd. —
15. Damodar Valley Corporation.

16. Electronics Corporation of India Ltd. ‘

17. Engineers India Ltd.

18. Fertilizers & Chemicals Travancore Ltd.

19. Fertilizer Corporation of India Ltd.

20. Film Finance (forporation Ltd.

21. Food Corporation of India Ltd.

22. Goa Shipyard Ltd.

23. Handicrafts and Handlooms Export Corporation of India Lid.
24. Heavy Electricals (India) Ltd.

25. Heavy Engineering Corporation Ltd.

26. Hindustan Aeronautics Ltd.

27. Hindustan Antibiotics Ltd.
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28.
29.
30.
31
32,
33.
34,
3s.
36.
37.
38.
39.
. Hindustan Zinc Ltd.
41.
42,
43,
. Indian Oil Corporation Ltd.
45,
46.
47.
48,
49,
. Lubrizoal India Ltd.
51.
52.
53.
54,
55.
56.
57.
58.
59.

. National Coal Development Corporation Ltd.
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Hindustan Cables Ltd.

Hindustan Copper Ltd.

Hindustan Housing Factory Ltd.
Hindustan Insecticides Ltd.
Hindustan Latex Ltd.

Hindustan Organic Chemicals Ltd.
Hindustan Photo Films Mfg. Co. Ltd.
Hindustan Salts Ltd.

Hindustan Steel Ltd.

Hindustan Steel Works Construction Ltd.
Hindustan Shipyard Ltd.

Hindustan Teleprinters Ltd.

Indian Tourism Development Corporation Ltd.
Indian Airlines.
Indian Drugs & Pharmaceuticals Ltd.

Indian Petro-Chemicals Corporation Ltd.
Indian Rare Earths Ltd.

Indian Telephone Industries Ltd.
Instrumentation Ltd.

Life Insurance Corporation of India Ltd.

Madras Fertilizers Ltd.
Madras Refineries Ltd.
Manganese Ore (India) Ltd.
Mazagon Dock Ltd.

Minerals & Metals Trading Corporation of India Ltd.

Mining and Allied Machinery Corporation Ltd.
Modern Bakeries (India) Ltd.

Mogul Line Ltd.

National Buildings Construction Corporation Ltd.



61.
62.
63.

65.

67.

68.
69.

70.

71.
72.
73.
74.
75.
76.

71.

78.
7.
80.
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National Industrial Development Corporation
National Mineral Development Corporation Ltd.
National Projects Construction Ltd.

. National Research Development Corporation Ltd.

National Seeds Corporation Ltd.

. National Small Industries Corporation Ltd.

National Textile Corporation Ltd.

Neyveli Lignite Corporation Ltd.

Oil & Natural Gas Commission

Praga Tools Ltd.

Pyrites Phosphates & Chemicals Ltd.

Rural Electrification Corporation '(P) Ltd.
Shipping Corporatibn of India.

State Farm Corpordfion of India (P) Ltd.

State Trading Corporation of India Ltd g

The Tannery & Footwear Corporation of India Ltd.
Triveni Structyrals Ltd. T
Tungabhadra Steel Products Ltd.

Uranium Corporation of India Ltd.

Water & Pow.;f;rp:velopm:‘nt'Comultancy"Serviccs (P)Ltd.



APPENDIX I
Note on Recruitment Policy in the Public Sector Undertakings

1t will be of advantage to the units in various directions, if persons
who come from areas near about the place of location of the project secure
appointment to posts in the lower scales. In the casé of all unskilled wor-
kers, even without any special efforts, they are generally drawn from the
Tocality where the project is situated. Every effort should be made in such
recruitment to give preference to persons displaced from the areas acquired
for the project especially of scheduled castes and scheduled tribes (e.g., Adi-
vasis). Next should be preferred those, who even if they come from some
distance, have been or are about to be retrenched from other government
undertakings.

In the case of skilled workers, clerks and other non-technical staff
who se scales are comparatively low, so long as the basic qualifications and
experience are forthcoming, preference should be given in the order of
priority mentioned in the previous paragraph.

In the case of middle level technical and non-technical posts, having
higher starting salaries equivalent to the Class I Junior scale of the Go-
vernment of India (Rs. 350-850), recruitment should be made on an All-
India basis, merit and qualifications being the principal criteria. Com-
plaints have sometimes been made in the past that local candidates to not
Teceive a fair deal. Special care should be taken to ensure that there is
no reasonable ground for any such complaint.

In the case of higher non-technical posts, e.g. top general management
finance and accounts, sales, purchase, stores, transport, personnel manage-
ment and welfare and town administration carrying a salary of Rs. 600
.and above, candidates available in the Industrial Management Pool should
first be considered. Failing such candidates, there should be advertise-
ments on all-India basis. This does not, however, preclude considering
candidates who may have applied on their own or may have been retrenched
from other government projects.

For the higher technical posts, the best qualified persons will have
to be ecruited, either by advertisement on a all-India basis or by per-
sonnel contact.

All vacancies of the kind referred to in paras above should be com-
municated to the Employment Exchange close to the profect. Advertise-
ments, which are made in the papers, should be in local languages and in
the local newspapers Such advertisements should specially mentione that
preference would be given to persons who are registered in Employment
Exchanges. All the applications received, along with the list sent by the
Employment Exchange, should be screened and appointments made by
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Selection Committees specially set up for the purpose of each unit. These
Selection Committee should include representatives from the State Go-
vernment or their nominees.

The Selection Committees set up for recruitment to all other medium
level or higher technical or non-technical posts should include at least one
representative of the State Government, preferably a State Government
official who is on the Board of Directors.

Representation for local interests in the shape of State Government
nominees etc., as detailed above, should also be provided for an any stand-
ing committee that may exist for the purpose and not confined to only spe-
cial ad hoc committees.

Where the exignencies of work require the making of urgent and ad
hoc appointments, it will be open to the Managing Director to make such
appointments and then inform the Selection or Standing Committees.

The above principles may be kept in view by Boards of Directors
and Managing Directors/Chairmans of public sector projects while making
recruitments to posts within their projects.



APPENDIX I

Copy of Home Aflair’s O.M. No. 12/9/65-Ests (B), dated the 23rd
February, 1966 to all Ministries, etc. elc.

SuBJECT : —Instructions regarding the appointment of non-Indians to
civil posts under the Government of India and to posts in Cor-
porations, public undertakings, etc. under the administrative
controlof the Government of India.

The undersigned is directed to refer to this Ministry’s Office Memo-
randum No. 20/106/46-Ests. (S), dated the 4th Nov., 1946 cOntaining in-
structions governing the appointment of non-Indians to civil posts under
the Government of India. According to the general policy laid down
therein, appointment of non-Indians should be made only in very except-
ional circumstances and then also, only on contract for the minimum per-
iod necessary, and simultancously suitable steps should be taken to train
Indians to fill such posts on a regular basis. Further vide this Ministry
Office Memorandum of even number dated the 16th December, 1946, it
was decided that the instructions contained in the Office Memorandum
dated the 4th November, 1946 should apply also to appointments in any
corporation or organisation, statutory or otherwise, in which the Govern-
ment of India have a controlling interest. 1f appointment to any post
in such organisations was governed by Special provisions either in the
statue setting up the organisation or in the rules framed thereunder which
rendered it impossible to follow the instructions referred to above, the
administrative Ministries/Departments concerned were requested to ex-
amine amending those provisions suitably to ensure that proposal for ap-
pointment of non-Indians were referred to Government for approval be-
fore making the appointments. Concurrence of this Ministry was required
to be obtained in respect of all proposals for appointment of non-Indians
till 14th July, 1955 when the powers in this regard were delegated to the
Administrative Ministries vide this Ministry Officce Memdrandum No. 1/55
CS(C). dated the 14th July, 1955. According to this Office Memorandum
Administrative Ministries are competent to decide cases of appointment
of non-Indians to posts under their administrative control keeping in view
the general policy laid down in this Ministry Office Memorandum dated
the 4th November, 1946 and after obtaining the orders of the Minister-in-
charge or the Deputy Minister.

2. It has been brought to the notice of this Ministry that certain cor-
porations, public undertaking have appointed non-Indians against posts
under them in contravention of the instructions referred to above. The
Ministry of Finance, etc. are, therefore, requested to bring these instruct-
ions to the notice of the various corporations, public undertakings, etc.
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under their administrative control and take necessary steps to ensure that
the appointment of non-Indians in these organisations are made in accord-
ancs with these instructions. The Action taken in the matter may please
bz intimated to this Ministry in. duwe: eourse.

sk
N. RAGHUNATHAN,
Under Secy. to the Government of India.

3 LSS:72—8.



APPENDIX IV
Criteria for recognition of Labour Unions

1. Where there is more than one union, a union claiming recognition
should have been functioning for at least one year after registration. Where
there is only one union, this condition would not apply.

2. The membership of the union should cover at least 159 of the
workers in the establishment concerned. Membership would be counted
only of those who had paid their subscriptions for at least three months
during the period of six months immediately preceding the reckoning.

. 3. A union may claim to be recognised as representative union for
an industry in a local area if it has a membership of at least 25%, of the
workers of that industry in that area.

4. When a union has been recognised, there should be no change
in its position for a period of two years.

5. Where there are several unions in an industry or establiskment,
the one with the largest membership should be recognised.

6. A representative union for an industry in an area should have the
‘right to represent the workers in all the establishments in the industry,
but if a union of workers in a particular establishment has a membership
of 50 per cent or more of the workers of that establishment it should have
the right to deal with matters of purely local interest, such as fcr instance,
the handling of grievances p ertaining to its own members. All other wor-
kers who are not members of that union might either operate through the
representative Union for the industry or seek recress directly.

7. In the case of trade union federations which are not affiliated to
any of the four central organisations of labour the question ofrecognition
would have to be dealt with separately.

8. Only unior:s which observed the Code of Discipline would be
entitled to recognition.
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APPENDIX V

Rights of Recegnisea Unio:s under the Codé’-'of Discipline

The question of rights of unions recognised undér the Code of Dis-
cipline vis-a-vis unrecognised unions was discussed at the 20th Session of
the Indian Labour Conierence (August, 1962). While a decision on the
rights of unrecognised unions was deffered for future consideration, it was
agreed that unions granted recognition under the Code of Discipline should
enjoy the fellowing rights :—

(i) to raise issue and enter into collective agreements with employ-
ers on general questions concerning the terms of employment
and conditions of service of workers in an establishment or, in the
case of a Representative Union, in an industry in a Jocal area;

(ii) to collect membership fee/subscriptions payable by members to
the unions within the premises of the undertaking:

(iii) to put or cause to put up a notice board on the premises of the
undertaking in which its members are employed and affix or cause
to be affixed thereon notices relating to meetings, statements of
accounts of its income and expenditure and other announcements
which are not abusive, indecent or inflammatory, or subversive
of discipline or otherwise contrary to the Code;

(iv) for the purpose of prevention or settlement of an industrial dis-
pute :—

(a) to_hold discussions with the employees who are members
of the union at a suitable place or places within the premises
of office/factory/establishment as mutually agreed upon;

(b) to meet and discuss with an employer or any person appoint-
ed by him for the purpose, the grievances-of its members
employed in the undertaking;

(c) to inspect, by prior arrangement, in an undertaking, any
place where any member of the union is employed.

(v) to nominate its representatives on the Grievance Committee con-
stituted under the Grievance Procedure in an establishment;

(vi) to nominate its representatives on Joint Management Councils;
and
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(vii) to nominate its representatives of non-statutory bi-partite com-
mittess, e.g. production committees, welfare committees, canteen
committees, house allotment committees, etc. set up by manage-
ments. A TRV ARSI N

The rights referred to above would be without prejudice to the pri-
vileges being enjoyed by the recognised unions at present, cither by agree-
ment or by usage.
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APPENDIX VI
e Cadvofstc(plme m I;tdystry T o

1‘1

I To mammm Drsclplmc in Indum’x moth m pubhc, and prwate sector)

Therc has to be (|) a Just rocognmon by employem aud workers of the

rights and res Jponsrbnlmes of ejther party, as deﬁned by the lgws and agree-
ments (inclu bipartite and tripar ¢éménts ‘Arrived’ at all levels
from time to trme) and (ii) a proper aﬁd willing distNirge by either party

of rits obligations . oonseqmnt on such rocognmon. < RARUT

The Central and State Govcrnments, on’ their part ‘will arrange to
examine and set right Hny shortcomings- in the machinery they constitute
for the admmrstmtron of labouf last v verethoin

To ensure better drsorphm in mihstry

ol et

e
11, Management and. Umon(s) Agree ST

(r) that no umlateral action should ‘be takcn iri connectron with any
industrial matter and that disputes should be settled at appro-
priate level; e

(if) that the exiSting machinery ‘for settiément of' dlsputes should be
utilised with the utmost expedition;

(iii) that there should be no strike or lock-out without notice;

(iv) that affirming their faith in democratic principles, they bind
themselves to settle all future differences, disputes and grievances
by mutual negotiation, conciliation and voluntary arbitration.

(v) that neither party will have recoursé' to (a) coercion (b) inti-
midation, (c) victimisation or (d) go-slow;

(vi) that they will avord {a) lmgnuon (b) sit-down and stay-in strikes
and (c) lock-outs; "

(vii) that they will promote Constructive cooperation between their
ropresentatives .at all levols and as between workers themselves
and abide by the spirit of agreements mytually entered into;

(viii) that they will establish upon a mutually agreed basis, a grievance
procedure which will ensure a speedy and full investigation leading
to settlement;

(ix) that they will abide by various stages m the grievange procedure

and take no arbrtrary action whrch would by pass this procedure:
and

(x) that they will édutate the managernen‘t personnel and workers
regarding their obligations to each other. -
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[I1. Management Agree
(i) Not to increase work loads unless agreed upon or settled other-

wise; i 7yt
(ii) not to support or epcoura unfair labour practice such as
(a) interference with the’ o employees to enrol or continue

as union members, (b) discrimination, restraint or coercion
against any ‘employst bocause of secognised activity of trade
unions and (c) victimisation of any employee and abuse of
authotdy in any form; )

(iii) to take, T action (a) géttlement of grievances and
(b) im o omp:lqn of serl%ments, awards, decisions and orders;

(iv) to dlsplay iri“congpicious places in the undertaking the provi-
sions of this Code in local language(s),

(v) to distinguish between action Jusu{ymg u'nmadxatc dughatgg and
those where discharge must be'preceded by a wiaraing, reprimand,
suspension or some other form of disciplinary action and to
arrange that all such disciplinary action should be subject to an
appeal through normal grievance procedure;

(vi) to take appropriate disciplinary ‘action against its officers ‘and
members in cases where enquiries reveal that they were responsible
for preélplfata actioh by workers leading to md‘tscipline and

(vii) to recognise the union in accordance with the ériteria evolved

at the 1éth session, of tl\e Indxan Labour: Conferencc held in
May, 1958.

I

MU

V. Umon(s) Agree

(i) not to engage” m zmy Rﬂ‘m of phystcal duress

(ii) not tq. permit dgnp);strauons wl'pch are not peaceful and not
to permit rowdyism, in. demonstration; .

(iii) that their members will not,gngage 110F Cause other employees
to engage in any union activity during working hours, unless
as provided for by law, agreement or practlce

(iv) to discourage’ unifiiir - labour -practices sucts ‘a8 (t) ncgllgence of
duty, (BY cdreless opérdtion, (c) damage to property, (d) inter-
fercnce with or disturbance to normal wark and (e) insubordi-
nation;

(v) to take prompt action to implement awards, agrecmcnts, settle-
ments and declsmns

(v1) to dlsplay in conspncuous places in the union offices, the provi-
sions of this Code in the local language(s), and

(vii) to express disapproval and te take appropriate action against
office bearers and members for indulging in action against the
spirit of this Code.



APPENDIX VII
MODEL GRIEVANCE PROCEDURE
A. Grievance Machinery

A Grievance Machinery will be required to be set up in each under-
takin3 to administer the Grievance Procedure. The minithum requirements
of such a machinery would be as follows, except where an established pro-
cedure is already wotking to the mutual satisfaction of either party. Even
in the latter case, every effort shall be made to bring the procedure in con-
formity with the Guiding Principles.

For the purpose of constituting a fresh Grievance Machinery, workers
in each department (and where a department is too small, in a group of de-
partments) and each shift, shall elect, from amongst themselves and for &
period of not less than one year at a time, departmental representatives and
forward the list of persons so elected to the management. Where the union(s)
in the undertaking are in a position to submit an agreed list of names, re-
course to election may not be necessary. Similar is the case whgre Works
Committee are functioning satisfactorily, since the Works Committee mem-
ber of a particular constituency shall act as the departmental represeatative.
Correspondingly, the management shal! designate the persoas for each de-
partment who shall be approached at the first stage and the departmental
heads for handling grievances at the second stage. Two or three of the de-
partmental representatives of workers and two or three depsstmental heads
nominated by the management shall coustitute the Grievance Committee,
the composition of which is indicated in Appendix. In the case of appeals
against discharges or dismissals, the management shall designate the autho-
rity to whom appeals could be made.

Grievance Procedure

While adaptations have to be made to mest special:circumstances
such as those obtaining in the Defence undertakings, Railways Plantations
and also small undertakings employing few workmen: the ptocedure nor-
mally eavisaged in the handling of grisvances should be as follows :

(1) An aggrieved employee shall first present his grievance verbally.
in person to the officer designated by the management for this purpose.
An answer shall be giver: within 48 hours of the presentation of complaint.

(2) If the worker is not satisfied with the decision of this officer or
fails to receive an answer within the stipulated period, he shall either in
person or accompanied by his departmental representative, present his
grievances to the Head of the Department designated by the management

11
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for the purpose of handling grievances (For this purpose, a fixed time shall
be specified during which on any working day, an aggrieved worker could
meet the departmental head fqr pre n}a;'qn of grievances). The depart-
mental head shall give his answer Wﬁh n"%" days of the representation of
gricvance. If action cannot be taken within that period the reason for
delay should be recorded. SR AR

(3) If the decision of the Departmental Head is uhsat{sfactory, th--
aggrieved worker may request the forwarding of his . grievance to the
“Grievance Committee” which shall make its recommendations to the
Manager within 7 days of the worker’s request. 1f the recommendations
cannot be made within this time limit, the reason for such delay should be
recorded. Unanimous recommendations of the Grievance Committee
shall be implemented by the management. In the event of a difference of
opinion among the members of the Grievancc Committee, the views of
th: members along with the relevent papers shall be placed before the
Manager for final decision. 1In either case, the final decision of the manage-
ment shall be cohmunicated to the workmen concerned by the personnel
officer within 3 days from the receipt of the Grievance Committee’s recom-
mendations.

(4) Where thé workman i3 not satisfied with the final decision of
management he shall have the right to appeal to Management for a revision.
In making this appeal, the worker, if he sc desires, shall have the right to
take a union official along with him to facilitate discussions with manage-
ment. Management shall communicate their decision within 4 week of the
workman’s revision petition.

If no agreement i# still possible, the union and the management
shall refer the grievance to voluntary arbitration.

(5) Where a worker has taken up a grievance for redressal under this
procedure, the formal Conciliation Machinery shall not intervene till all
steps in the procedure are exhausted. A grievance shall be presumed to
assume the form of a dispute only when the final decision of the top manage-
ment in respect of the grievance is turned down by the worker.

(6) If a grievance arises out of an order given by management, the
said order shall be complied with before the workman concerned invokes
the procedure iaid down for redressal of :grievance. f, however, there
is a tim lag between the issue of order and its compliance, the grievance
procedure may immediately be invoked but the order nevertheless must
be complied within the due date, even if all the steps in the grievance
procedure have not been exhausted. It may however be advisable for the
management to await the findings of grievance procedure machinery.

(7) Workers' representatives on the Grievance Committee shall have
the right of access to any document connected with the inquiry maintained
in the department and which may be necessary to understand the merit or
otherwise of the workers' gricvances. The management’s representatives
shall have the cight, however, to refuse to show any document or give any
information which they consider to be of a confidential nature. Such
confidential document(s) shall not be used against the workmen in the course
of the grievance proceedings.
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(8) There shall be a time-limit within which an appeal shall be taken
from one step to the other. For this purpose, the aggrieved worker shall
within 72 hours of the receipt of the decision at one stage (or if no decision
is received, on the expiry of the stipulated-period), file his appeal with the
authority at the next higher stage should he feel inclined to appeal.

) In calcul‘ating‘ the various time intérvals under the above clause,
holidays shall not be reckoned.

(10) Management shall provide the necessary clerical and other
assistance for the smooth functioning of the grievance machinery.

(11) If it is necessary for any worker to leave the department during
working hours on call from the Labour/ personnel Officer or any other
officer ‘of the established grievance machinery, previous permission of his
superior shall necessarily be obtained. Subject to this condifion, the worker
shall not suffer any loss in wages for the work-time lost in this manner.

(12) If, however, there be any complaint ' against any individual
member of the staff, who is nominated by the management to handle griev-
ance at the lowest level, - the workman may take up his grievance at the
next higher stage, i.e., at the level of Departmental Head. - :

(13) In the casc of any grievance arising out of discharge or dismissal
of a workman, the above-mentioned procedure shall not apply. Instead,
a discharged or dismissed workman shall have the right to appeal either
to the dismissing authority or to a senior authority who shall be specified
by the management, within a week from the date of dismissal or discharge.
At the time the appeal is heard, the workman may, if he so desires, be
accompanied by either an official of the recognised union or a fellow
worker, as the case may be.



APPENDIX

Guiding Principles for a Grievance Procedure

Existing labour legislation does not provide for a well defined and
adequate procedure for redressal of day-to-day grievances in industrial units.
Clause 15 of the Maodel Standing) Orders in Schedule 1 of the Iadustrial
Employment (Standing Orders) Central Rules, 1946 specifies that ‘All com-
plaints arising out of employment including those relating to unfair treat-
ment or wrongful exaction on the part of the employer or his agent, shail be
submitted to ‘the manager or the other person specified in thls behalf with
the right to appedl to the employers’.

In some industrial units, however, detailed grievance procedure has
been worked out by mutual agreement. la the absence of a satisfactory
grievance procedure, day-to-day grievances are allowed to pile up with the
result that the accumulated discontent. culminates sometime or the
other in cases of indiscipline, strikes, etc. In what follows, therefore, an
attempt has been made to draw up Guiding Principles for a Grievance Proce-
dure. It is redlised that'it may not be possible to apply all these principles
in respect of each and every industrial unit. However, all units should
endeavour to conform, as minch as possible, to these principles.

Complaints affecting one or more individual workers in respect of
their wage payments, over-time, leave, transfer. promotion, seniority,
work assignment, working conditions and interpretation of service agreement,
dismissals and discharges would constitute* grievances. Where the points
at dispute are of general applicability or of considerable magnitude, they
will fail outside the scope of this procedure.

A Grievance Procedure should take note of the following principles:—

(1) Conformity with existing legislation:

A Grievance Procedure forms part of the integrated scheme intended
to promote satisfactory rclations between employers and workers. This
procedure should be designed to supplement the existing statutory provi-
sions and it may, where practicable, make use of such machinery as is al-
ready provided by legislation. The Grievance Machinery can be availed
ot on the receipt by the worker of the order causing a grievance. The opera-
tion of the order, however, need not be held up till the grievance
machinery is completely exhausted. Wherever possible attempts should
be made to complete the grievance procedure between the time the order
is passed and when it is action upon.

*In the case of Defence Undertakmgs howcver, a specml provmon may havc to be made.
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(2) Need to make the Machinery simple ind expeditious :
(a) As far as possible, grievances should be settled at the lowest level;

(b) No matter should ordinarily be taken up at more than two levels;
i.e. normally there should be only. o:g appeal;

©) }J)hip'e:em types of grievances may be referred to appropriate autho-
ies: , s I cterrec 1o .

(d) A grievance must be redressed as expeditiously as possible and
towards this end, the employer. in consultation with workers,
should decide upon the time limit required for settling a grievance.

(3) Designation of authorities:

The workmen must know the authorities to be approached and it
should, therefore, be incumbent on the management to designate the autho-
rities to be contacted at various levels.

It may be useful to classify grievances as those arising from personal
relationship and others arising out of conditions of employment. In the
former case, a grievance should be taken up, in the first instance, with the
authority in the line management immediately above the officer against whom
the complaint is made. Thereafter, the matter may go to the Grievance
Committee—comprising representatives of management and workers. The
size and composition of the Committee shall be decided at the unit level.

Other grievances should be taken up, in the first instance, with the
authority designated by the management. Thereafter, a reference may
be made to the Grievance Committee.

Where the matter goes to the Grievance Committee in the first instance,
an appeal shall lie with the top management.

ANNEXURE

Constitution of Grievance Committee

(D) In the case where the union is recognised:

Two representatives of management plus a union representative and
the union departmental representative of the department in which the work-
men concerned work.

(I1) In the case where the union is not recognised there is no union but there
is a Works Committee:

Two representatives of management plus the representatives of the
department of the workmen concerned on the Works Committee plus either
the Secretary or Vice-President of the Works Committee (this is in case the
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Secretary of the Works Committee is also the workmen’s departmental
representative). . »
. ’lt'ic suggesicd that in the case of the ‘map:éc‘ment, t.l)eir'rcpresenta-
tives sholld be the departmental ‘héad  pus the official who™ dealt with the
matter at the first stage, or perSonnel officét should act as an adviser.

" The size of the Grievance Committee should 'bé limited to a maximum
of four to six otherwise it becomes unwieldy.



APPENDIX Vil

Swnmary of conclusions(recommendations contuined in the Report

S.No. Reference to

Para No.. of
the Report
1 2
1. 2.27

The fact that a number of public undertakings

‘power..requirements as important as technical

S
: . Summary of conclusions/Recommenda-
f tions
vm 3

have staffl more than what is required for opti-
mum utilisation is widely recognised though
there is difference of opinion about the precise
exient of over-staffing and details of categories
and posts involved etc. The Committee feel
that the most important duty cast upon the
public sector is to ensure that not only they are
model employers but also model producers for
in them are invested the nation's precious resoutces
and high hopes of generation of assets which
would make for greater production. While there
may have been some alibi in the beginning of
lack of experience in determining accurately
man-power requirements for new undertakings
this no longer can hold good at present when the
public sector has an experience stretching over
two decades behind it. Moreover we have a
Bureau of Public Enterprises who are expected
to work out realistic norms of manpower for the
undertakings. We have also the Institutes of
Management/National Productivity Council who
can render expert advice in the matter. The
Committee, therefore, expect that Government
a8 a whole including the Bureau of Public Enter-
prises, the administrative Ministry concerned with
the public undertaking, the associated Finance.
etc. would take speaial care to see that norms for

- man-power requirements are worked out at the

time of preparing the detailed project report and
that these are further improved upon as more

-details of the project are worked out. The

Committee regard realistic working out of man-

———————— e rien b
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2 3

details of thé Project for it is the men benind the
machines which matter in the last analysis. The
nation expects its men to put their hearts to the

wheel and make their best contribution through
these national enterprises to increase the gross
national product and banish the scourage of
poverty. The Committee wosuld also like to
emphasise that there should ®be an incentive
system built into the working of the public under-
taking right from the inception and that the para-
meters for this incentive system should be realis-
tic with an accent on greater production.

2.28 There should be a system of reviewing the man-
power requirements including officers in each
undertaking through a frained team of experts
well versed in time and motion study, produc-
tivity, quality control, costing, etc. in consulta-
tioh with the workmen etc., so that the norms as

well as the actual strength are subjected periodi-

cally by the Management to a scientific review.

Such studies and analysis should be

actively attended to by the Bureau of

o Public Enterptises so as to ensure flow

of new ideas and techniques in assessment.
1t would also be useful to associate expert bodies
like National Productivity Council and Indian

Institutes ‘of Management in such studies so as

to make for objectivity of approach.

2.29 “As far as the existing public undertakings are
concerned, the Committee consider that there is
no réom for complacency. It should be the
foremost duty of edch undertaking to analyse
objectively the extent of over-staffing and then
in consultation: with the representatives of the
workers draw up resdistic schemes for working
off the surplus either by providing them training
for new jobs where vacancies may exist or in
expansion schemes or by mduclng them to accept
transfers to mew undertakings. The Committee
‘would tike Government to carry out a systema-
tic review through the Bureau of Public Enter-
prises to ensure that sach undertaking does carry
out such a rewdew on priority basis and according
to a time bound programme and take effective
action to work off its surplus personnel so that
all men are engaged in productive effort.
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2.30 The Committee cannot too strongly stress the need
for introduction of wage incentive scheme in the
interest of higher - production with a realistic
parameter which should be determined in consul-
tation with experts in time and motion studies,
costing, quality control, etc. and representatives
of labour so as to command acceptance of all
section.

2.31 The Committee note that with the creation of a
separate construction Corporation which would
move along with its labour force to the next
site after finishing the work in one undertaking,
there should be no question of adding on these
men to the undertaking on its commissioning.

2.32 The Committce desire to be informed in detail of
the action taken for they feel that if Government
pursue this matter in earnest, it should not be
difficult to work off the existing surplus when
most of the public undertakings are expanding
or new undertakings are being set up and to take
effective action to ensure that new undertakings
are not saddled with surplus staff from their
inception, as the experience of public undertakings
shows that more than anything else this factor
can cause endless difficulties in personnel manage-
ment and industrial relations.

2.42 The Committec feel that in the matter of employ-
ment of helpers/khalasis for skilled workers,
the Public Undertakings should be very selective
and reasonable. As far as possible the Under-
takings should minimise the number of helpers
and only where the job is of a very heavy nature,
a helper need be provided to the skilled worker.
The unskilled workers should be provided training

- facilities to enable them to qualify for semi-
skilled jobs.

243 The Committee expect, technical supervisors etc.
in the Plants to set an example by shedding away
the helpers -thus setting a worthy example for
their juniors to emultate.

3.28 The Committee feel that broad framework for
rujes of recruitment in Public Undertakings should
. belaid down by the Bureau of Public Enterprises
who are stated to be well-equipped and well
experisnced in matters pertaining to public




10. 329

11. 3.30

120

undertakings. The Rules should also define

broadly the-categories which would constitute the

“~middle dand the top cadres; the others being

included in the remaining cadre. The rules
may also make a' distinction between public
undertakings which are engaged in industrial
enterprises and those which are concerned with
insurance, financial management, business, trade
etc. The guidelines may be different, if necessary,
for these two broad categories of undertakings.
Keeping in view these broad guidelines, each
undertaking may lay down detailed rules which
may be got approved from the Bureau of Public
Enterprises so as to make sure that they are not
contrary to the principles laid down. ‘

There should be a. system for reviewing these

rules periodically say once in two years to begin
with and later once in five years to make sure
that they are in conformity with the develop-
ments in personnel management. The Bureau
of Public Enterprises should in due course develop
a Manual of Recruitment which would provide
detailed guidance based on concrete cases so that
it can serve as a useful reference volume.

The Committee are of the view that better oppor-

tunity should be provided to local persons for
employment in public undertakings. Apart
from priority being given to local persons in the
matter of recruitment, another way of achieving
it would be to provide vocational courses and
other opportunities to the local persons to pick
up the skill, which would fit them for employ-
meént opportunities available in the undertakings.
One of the points which has been greatly agitating
the mind of the local persons is that outsiders
who are not really residents of the area manage
to get themselves registered in the Employment

... Exchange by gwing local addresses. 1t should

be possible for the Employment Exchanges to
make sure, with the help of State Government,
whether or not the persons who are being regis-
tered for employment .in the public undertakings

i are local residents ofiithe area and of the State.

TFhis ' information sheould be suitably indicated
while forwarding the names to the public under-

takings so that it is.able to implement in letter
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1
12, 3.31
13. 3.32
14. 3.33
15, 3.34

and spirit orders issued by Government for giving
preference to local persons for employment upto
certain levels.

The Committee reiterate the recommendations

made by the Committee on the welfare of Scheduled
Castes and Scheduled Tribes regarding appoint-
ment of candidates from Scheduled Castes and
Scheduled Tribes in the public undertakings and
desire that no efforts should be spared by the
public undertakings to give adequate representa-
tion to the Scheduled Castes and Scheduled
Tribes personnel in their appointments.

The Committee not that the Government have

taken action to issue a directive to the Public
Enterprises for reservation of posts for Scheduled
Castes/Scheduled Tribes and to lay down the

rcentages of reservations to be made for posts
in the various categories including those corres-
ponding to class I and H posts under the Govern-
ment. Adequate representation of Scheduled
Castes/Scheduled Trtbes at the supervisory levels
will also thus be ensuréd. The Committee dcesire
that Government should pursue this matter with
“the Public Undertakings with a view to ensure
their implementation.

The Committee wish to point out that there have

been in recent years developments in the matter
of devising aptitude and psychological tests,
including written tests, which would facilitate
objective selection of personnel. The Bureau
of Public Enterprises should also take the lead
in this respect and commend to public under-
takings suitable aptitude and psychological tests
for recruitment. The help of the Institute of
Management/National Productivity Council could
also be availed of in dcvising these tests. These
tests of course may be suitably adopted by the
Public Undertakings, as necessary to suit more
precisely the specific requirements of the under-
takings.

-“The Committee also think that there should be a

system of “follow up” of recruits through the
first few years, if not right through the career,
in order to derive lessons about the future mode
of récruitment. The idea is to see how persons
selected through a certain procedure and tech-

3Lss12—9
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nique of recruitment have fared so that the
procedure and technique may be modified, if
necessary to serve better the interest of the
undertaking.

3.35 The personal reports particularly in a production
unit should be so devised as to elicit factual
information on the achievement and production
record of the person so that it is free from any
suspicion of a personal idiosyncrasy of the super-
visory officials prejudicing the record of an
individual.

3.36 The Committee note that Government have already
laid down a broad policy that efforts should be
made to fill up the top management posts from
talent available within the undertaking. It is,
therefore, of the utmost importance that recruit-
ment and career planning should be so done as
to throw up over the years enough persons to
fill top management posts. The Bureau of
Public Enterprises should take special interest
in this vital field and lay down in consultation
with the Department of Personnel at the Centre
and the Institute of Management and the U.P.S.C.,
broad guidelines for recruitment to the manage-
ment cadre, which would provide the top mana-
gement in the years to come. In view of the
crucial importance of building up the Managerial
talent in public undertakings, the Committec
cannot too strongly stress that the matter should
receive continuous and earnest consideration
of Government at the highest level so that timely
action is taken to correct any imbalances.

3.37 The Committee also recommend that all the public
undertakings should give preference in employ-
ment in suitable jobs to ex-service men and the
dependents of army personnel who have laid
down their lives in the last Indo-Pakistan war.

3.38 The Committee note that Government have set
up several centres for the welfare of handicapped
persons where they are also imparted knowledge
in different vocations. The Committee consider
that public undertakings should set a worthy
example by offering employment opportunities
to such of the fvhysically handicapped persons
as can be gainfully absorbed in jobs.
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21.

22,

23.

24.

4.15 Thc Commntee feel that the main burden of train-
ing the workers after recruitment should nece-
ssarily be .borne by the undertakings. In in-
dustrially advanced countrics, this is the normal
method of making a worker useful to the organis-
ation. Present economic and industrial develop-
ment in India demand comprehensive course of
training at every level of staff in the industrial as
well as trading undertakings.

4.16 The recruitment in industrial units takes place both
from outside sources and from within. The
Committee need hardly point out that training
courses for outside candidates would have to be
more exhaustive than for in-plants candidates,

4.17 The Committee also recommend that adequate
facilities should exist in the plants for employees to
improve their prospects through training courses.
Appropriate training schemes for different cate-
gories of technicians, should be devised by the
Undertakings both in the plant and outside. As
regards middle and senior executives arrangement
for refresher courses should be arranged and full
advantage of the various training centres set up by
the Universities and well known management
Institutes in the country be taken.

4.18 In the trading corporations, training programmes
should be organised for the new recruits to give
them theoretical and practical training in the
dutics and responsibilities entrusted to them.
The Corporations should also conduct training
classes in which training shoud be imparted to
employees promoted to the officers’ cadre to
equip them for higher responsibilities. Seniors
executives may be deputed for specnahse trammg
in various fields in the established training institu-
tions in the country.

4.19 The Committee attach the greatest importance to
the provision of adequate training facilities
including leave for workers at all levels
so that they can improve their skill and
knowledge and qualify for higher posts. The
training programme may be d:vised in con-
sultation with training institutes of standing as
well as represcntatives of labour so thatit serves
the twin purpose of enabling the employee’s
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to improve thelr prospects and of increasing

efficiency and productivity. The Committee are

sanguine that if the training programmes are

worked in the larger interests of the workers and

the undertakings it would give workers the much
Y desired sense of belonging,

25. 5.19 The -Committee observe that a uniform and well

' defined promotion policy has not been laid down
for most public undertakings. Different under-
takings follow different promotion procedure with
the result that discontentment over promotions
in undertakings is often evidenced. The Committee
is also of the view that discontent over promotions
has been the primary cause of several work stop-
pages in undertakings,

26. 5.20. The Committee feel that the entire question of pro-
' ' motions in the Public Undertakings should be
reviewed by the Government. The promotion
policy should be based on seniority-cum-merit,
‘ trade test etc. and it should be strictly observed in

e practicc,

275 5.21 The Commitiee note that as early as July, 1963
o it was decided to draw up a model promotion
K ~procedure and that after detailed discussions
between represcntatives of certain selected public
sector undertakings and the administrative
Ministrics concerned including the Ministry of
Labour and Employment certain model principles
governing promotion were drawn up in 1967,
and forwarded by the Ministry of Labour any
Employment to the Ministry of Industrial
Development  in  original  with a copy
to the Bureau of Public Enterpriscs. The Comm-
ittee find that the Ministry of Industrial Develop-
. ment contented themselves with fowarding a
’ copy of it to the public undertakings under their
control in August, 1967. The Committee also

note that it was only in January, 1969 that the

Ministry of Industrial Development circulated the

Model principles to other Ministries/Departments

of the Government of India connected with Pub-

lic Undertakings. It is only on the insistence of

the Committec that the Ministry of Industrial

Development have now addresscd thesc under-

takings to ascertain whether the instructions con-

tained in the model principles are in fact being
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followed by them. The Ministry of Industrial
Development are also only now thinking of cir-
culating these model principles to new undertakings
which have come into being after 1967.

The Bureau of Public Enterprises have taken an
even more complacent attitude by stating that the
letter by the Ministry of Labour was addressed to
them for information only and that it was for the
Ministry of Industrial Development to take nece-
ssary action for circulation to the undertakings,
The Committee are shocked at this lack of earnest-
ness in following up instructions issued about a
crucial matter which initimately affects the service
conditions and prospects of employees working in
public undertakings and which has admittedly
been responsible for lot of discontent and unrest
amongst the employees. The Committee feel
that it was the bounden duty of the Bureau of
Public Enterprises who have a full-fledged Directo-
rate of Personnel as well as the Ministry of In-
dustrial Development and other administrative
Ministries concerned to make sure that these model
principles were in fact circulated as soon as they
were finalised and that necessary action on the
lines mentioned therein was taken by each of the
public undertakings. The Committee feel certain
that had the promotion proeedures suggested
therein as early as 1967 been devised after fullest
consultation with the recognised trade-unions or
service associations and given widest publicity and
printed in the form of service manuals there would
not have been this widespread feeling amongst
the trade unions that the promotion procedures
leave much to be desired. Even the representatives
of management of public undertakings could not
deny-that there were complaints about promotion
procedures from staff. The Committee cannot
too strongly stress the need for a close follow-up
by the Bureau of Public Enterprises to make sure
that the model principles are at least now given
effect to in letter and apirit by the undertakings,
The workers representatives should be associated
with the implementation of those ‘Model princi-
ples’ for promotion. The Committee would like
to be informed within three months in detail of
the action taken by each undertaking with parti-
cular reference to the eleven points mentioned in
the Model Principles.
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5.22 The Committee are also of the view that a system of
identifying talent among the workers and giving
them opportunities for development should be
- introduced in the Undertakings. Broadly, the
Committee would recommend:

(i) Seniority should be the basis for promotion

- atlower levels. There should be a promotion

committee for the lower level in each under-
taking.

(ii) In respect of middle management-level
(technical supervisory and administrative
personnel), scniority-cum-merit should be
the criterion for promotion. The general
policy should be to fill as many vacancies as
possible from internal sources by promotion.
Only when suitable persons are not avail-
able, resort to outside recruitment may be
made, on all India basis. A promotion
Committee should be set up for middle
management level in each undertaking.

(ili) For higher managerial (technical and ad-
ministrative positions) merit alone should
be the guiding factor. As far as possible,
talented and professionally competent per-
sons should be selected from within the
Undertaking for managerial posts. If,
however, suitable and competent persons
are not available inside the organisation,
selection on All India basis may be made.

6.11 The Committee consider that the organisation of
the Personnel Department of the Public Under-
takings deserve their special attension. The
officer in overall charge of the personnel matters
should be accorded a status of importance com-
parable to that of the Director/Manager to facili-

a . tate the Industrial Relations problem to be con-
sidered at the highest level. Personnel Director/
Manager, the Committee suggest, should be
manned by personnel executives having the re-

uired aptitude, training and experience in In-
gustrial Relations and Labour Management,
preferably drawn out of the employees of the

. undertaking. Sufficient opportunities should be
" offered to these Personnel Officers to use their own
.personal initiative in solving the labour problems
origipating-in their respective spheres. Personnel
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Director/Manager and the officers in his Organi-
sation, the Committee recommend, should be well-
versed in industrial relations commanding con-
siderable experience in dealing with labour. They
should be specialist in Labour Management
Relations. In the opinion of the Committee,
they should be specially aware of the working of the
different departments of their respective under-
takings. Awareness of the character and nature
of the people of the area including the knowledge
of their language, the Committee feel, should be
learnt by the Personnel Officers of every level.

In the discharge of their duties, the Committee
recommend that :—

(i) Personnel Director/Manager and the Officer
should render impartial and objective ad-
vice.

(ii) They should work in a dedicated manner so
ar to inspire confidence in the rank and file
of labour.

(iii) Officers of the Personnel Department should
develop a personal touch with the labour and
their accredited representatives should be
easily accessible for the redress of genuine
grievances.

(iv) Personnel Cfficers should ensure that all
genuine grievances of the staff are attended to
and redresse without delay.

(v) Personnel Director/Manager should pay
special attention to welfare work relating to
the employees and their families.

The Committee note that Government have
issued comprehensive instructions regarding the
appointment of non-Indians to posts in public
undertakings. According to the general policy
laid down in this behalf, appointment of no n-
Indians should be made only in very exceptio nal
oircumstances and then also on a contract for the
minimum period necessary and simultaneously
suitable steps should be taken to train Indians
to fill such posts on a regular basis. Prior app-
roval of Minister incharge or the Deputy Minister
of the Administrative Department of the Govern-
ment under which the public undertaking is func-
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tioning is also required. The Committee feel that if
these instructions are followed in letter and spirit by
the public undertakings and by the administrative
Government Departments it should be*possible to
ensure that non-Indians are appointed only where
absolutely necessary and there should be no room
for any complaint that foreign technicians are
occupying posts where Indians can do the job as
well. The Committee suggest that the position
should be reviewed by the undertaking/department
concerned well in advance of the completion of the
period of contract of the non-Indian person so as
to redouble efforts, where necessary, to replace
him by an Indian, there should normally be no
question of extension of the contract period.

3. 7.12 The Committee also suggest that the administrative
Ministries may be required to consult the Bureau
of Public Enterprises so that the possibility of
getting an expert from another undertaking en-
gaged in the same or similar or related line of
manufacture is thoroughly goneinto before ap-
proval is accorded to the engagement of a
non-Indian person.

33. 7.13 The Committee strongly stress that Government/
public undertakings should make full use of the
agreements with foreign collaborators to train
Indian personnel in drawing, designing and
operational work. The Committee suggest that
progress made in this behalf may be reviewed
periodically at least once in six months by the
undertaking/Government so as to ensure that no
effort is being spared to train adequate num-
ber of Indian personnel in drawing, designing and
operational work well before the collaboration
agreement comes to a close.

4. 7.14 The Committee aslo suggest that a number of
Indians may be attached with non-Indian per-
sonnel so that they are able to pick up the intri-
cacies of the work and develop capability of hand-
ling it on their own at the carliest.

The Committee also suggest that the Income Tax
regulations should be so framed and applied as to
act as a disincentive for employment of non-
Indian personnel except in areas where it is ab-
solutely essential and inescapable to employ them
and that too for the minimum period necessary.




129

3

35.

36.

37.

38.

39.

8.27

8.28

8.29

8.30

8.31

The Committee are strongly in favour of partici-
pation of workers and their representatives in
management of Public Undertakings. By workers’
participation in management, the Committee
understand that (i) workers, through their duly
elected representatives, must physically partici-
pate in actual decision making; (ii) this partici-
pation should be at all levels beginning from the
shop level to the Board of Directors and (iii)
the participation means that workers and their
representatives should not only be consulted, but
should also feel that they are actual partners in
management.

The purpose of workers’ participation in management
is to arouse among the workers a sense of identity,
belongingness and participation with a view to
promote industrial harmony and maximize pro-
duction.

The Committee consider the Public Undertakings as
national assets and that there is no room for a class
struggle in these undertakings. The workers
should be made to realise that they are equal
partners in these national undertakings; that
they should give their best to them and that the
benefit of their labour will accrue to them and to
the whole nation.

The Committee regret that no systematic study has
ever been made by Sociologists and Social-
Psychologists in the matter of industrial moti-
vation, nor has the Bureau of Public Enterprises
made any effort in this direction. The Committee
would recommend that a systematic study should
be conducted with a view to devise ways and means
of promoting a psychological climate in the Pub-
lic Undertakings wherein the workers and the
management give their best to the undertakings.

The Committee find that there does not exist any
regular system of reporting to the workers by the
management in any of the Public Undertakings.
Unless, major decisions about production targets,
performance of the undertakings, shortcomings
and hurdles are reported to the workers, the latter
will not appreciate the position in which the
undertaking is placed, and a sence of confidence
and understanding between the workers and
management cannot be created. The Committee .
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recommend that such reporting by the manage-
ment to the workers collectively should take place
periodically so as to generate a climate of con-
fidence and understanding.

40. 8.32 Since direct participation of the workers in manage-
ment is not possible, it can be achieved only
through the elected representatives of the workers.
A system of election by the workers employed in
the undertaking is, therefore, indispensable for
achieving workers’ participation. If this parti-
cipation is to be real, it should be achieved at all
levels. Workers working in a shop may elect
representatives who will cooperate with the Super-
visor in all matters concerning the shop. Simi-
larly, workers should elect their representatives
to participate at higher levels and in all matter
concerning target fixation, performance, recruit-
ment, promotions, disciplinary actions, safety,
welfare and working conditions. This alone will
give a meaning and content to workers’ partici-
pation in Management and will arouse among the
workers a sense of belonging and playing a pro-
ductive role in the larger national interest.

Only when such a participation is ensured, will
nomination of workers’ representatives to the
Board of Directors assume real significance.
Divorced from participation at lower levels, the
nomination of workers' representatives to the
Board of Directors will have only a symbolic
meaning and might lead to alienation of the work-
ers’ representative from the mass of the workers
or at best his presence would be nominal.

41. 8.33 The Committee recommend that such a scheme of
workes’ actual participation at all levels by elected
representatives of the workers should be first tried
in one or two selected undertakings and watched.

v The Committee are confident that the experiment
will bear good fruits and when extended to all
undertakings will open up a new chapter in labour
management relations in public sector under-
takings.

42, 9.18 The foremost need of the country is for increased
production particularly in the public sector in
which are situated some of the crucially impor-
tant basic industries like steel, heavy engineering,
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heavy electricals, etc. It is only through increased

roduction that we can hope to raise the woefully
fow standard of living of our people including the
workers. It cannot be denied that lack of in-
dustrial harmony in public sector has been an
important contributory factor in depressing the
production in public sector units below the tech-
nically feasible capacity. The Committee cannot,
therefore, too strongly reiterate that the public
undertakings should spare no efforts to give the
workers in these undertakings a sense of partici-
pation and involvement in the challenging task
of greeater production for the good of the country.

9.19 The Committee are inclined to agree with the re-
presentatives of leading trade unions that the main
causes for labour unrest in public undertakings
are lack of dialogue between labour and manage-
ment, rise in prices, absence of job satisfaction,
unhealthy working conditions, inter-union
rivalry, migratory executives, lack of proper per-
sonnel management. The Committee consider
that none of these difficulties is insurmountable
and that given dedication, a sense of involvement
and of participation, these matters can be recsolv-
ed in the)interest of greater production which is the
crying need of the nation.

9.20 As recommended by the Committee elsewhere in the
Report there is no reason why terms and con-
ditions of service cannot be regulated to the satis-
faction of the workers by following a model set
of rules to be drawn up by the Bureau of Public
Enterprises in the light of experience gathered in
the filed and in consultation with the representatives
of all concerned. Similarly it should be the first
duty of the management to improve the working
conditions in order to make them cheerful, healthy
and production-oriented. No effort should be spared
to make possible job satisfaction for all ranks of
workers by following a well-coordinated policy
of recruitment based on aptitude tests, in-plant
training, rationalisation of work-load and assured
channels of promotion. The wage structure
should be production-oriented and have rele-
vance to minimum needs and an in-built mechanism
for neutralising steep rises in cost of living. Well
balanced nourishing diet should be available from
the plant canteen at a rate which is reasonable
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and within the reach of every worker. Personnel
management in public undertakings, above all,
should receive greater attention than hitherto and
the senior posts should be manned by executives
who are professionally qualified and who are non-
migratory and have a genuine interest in resolv-
ing all difficulties without delay and in building up
bridges of understanding between the workers
and management at every level in the interest of
harmonious working and greater production.

The Committee also suggest that Government may
examine the feasibility of bringing Central Govern-
ment public undertakings, functioning in the
States also under the purview of the labour legis-
lation of the centre for purposes of uniformity so
thatthe Government may be able to help the
labour as well as the management in the best
interests of the country.

45, 10.23 The Committee are of the opinion that the existing
arrangement for recognition of unions under the
Voluntary Code of Discipline has not proved to
be quite effective. The voluntary nature of the
Code of Discipline has created prolbems as it vests
certain rights without any means of enforcing the
corresponding obligation. The Trade Union Act
was enacted in 1926 and since then the industrial
problems have grown in size and in complexity.
It needs revision in keeping with the present day
requirement. A Central Law for a Union recong-
nition is necessary for the growth of democratic
and responsible trade unions. It would make the
sides realise their obligations better and promote
enforcement of obligations.

45, 10.24 The Committee consider that it should be obligatory
for the management of each undertaking to accord
recognition to one union.

The Committee are of the view that as far as possible,
there should be one bargaining agent for an under-
taking. The present criterion in the Code is that
a labour union having 159, or more of the total
membership is eligible for recognition. The Com-
mittee suggest that it may be desirable to devise the
criterion to 30% of the total membership to give
it a more representative character. Where no
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registered union functioning in the undertaking can
satisfy the condition of 309, of membership, the
union with the largest numbers and percentage of
membership may be recognised. If the veri-
fication of the membership of the registered unions
does not prove to be conclusive on account of
differences in number of membership being mar-
ginal for the purpose of throwing up the most
representative union for recognition, the Committee
suggest that resort may be had to secret ballot to
determine the most representative registered
union.

The Committee consider that while the undertaking
may hold direct negotiations, with the most
representative union, a way should be found to
associate representatives of other registered unions
functioning in the undertaking when general
questions pertaining to work-load, pay-scales, etc.
affecting the workers of the undertaking as a whole
etc. are discussed so that agreed decisions may
be more readily implemented.

46. 10.25 The Committee think that multiplicity of trade
unions has led to inter-union rivalries adversely
affecting industrial relations. Increase in the
limit of percentage of membership for recogni-
tion of a union in the Trade Union law will go a
long way in solving this problem.

47. 10.26 In the opinion of the Committee, a single bargaining
agent in each undertaking is essential in order to
reach any meaningful and lasting agreement with
the workers. It will also avoid unhealthy com-
petition between unions and reduce inter-union
rivalries.

48. 1111 The Committee conside; that adequate housing
for workers, particularly in places which are being
developed as now industrial centres, is an essential
amenity. The Committee consider that Govern-
ment should take a conscious decision, after
careful consideration about the type and percen-
tage and phased programme of construction of
staff quarters at the time of sanctioning a project.
There should be a follow up of the decision to
ensure its implementation.
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49 11.12 The Committee ‘note that House Rent allowance
at varying rates is allowed to employees of dif-
ferent public undertakings living in rented ac-
commodation. The Committee are of the view
that House Rent allowances should be on a
realistic rate in relations to the cost of hired
acommodation in the area and they recommend
that the Bureau of Public Enterprises should fix
a reasonable House Rent allowance to be paid
to the employees in all the public undertakings.
The existing disparity in payment of House Rent,
allowance by the undertakings should be avoided.

50 11.13 The Public Undertakings should encourage the
development of Cooperative Housing Societies
among workers and arrange for advance of loans
to the Societies at conscessional rate of interest
for constructing houses not only to ameliorate
their housing problem but also to further the
feeling of attachment to their respective under-
takings.

51 11.15 The Committee feel that where the workers are re-
quired to reach a far off or remote place for duty,
provision of adequate transport facilities are
essential. The Committee, therefore, reccommend
that the management of the public undertakings
should examine the matter in all its aspects so
that the workers are enabled to reach their place
of work punctually and without undergoing
hardship.

52 11.16 The Management of public sector enterprises should
also continue to strive to secure the cooperation
of State Governments and local bodies towards
the improvement of transport facilities for the
benefit of industrial workers.

53 11.18 The Committee consider that one of the most im-
portant welfare duties that an undertaking owes
to its employees is to ensure that proper educa-
tional facilities are provided to the children of
the workers. The Committee recommend that
the managemecnt, at the highest level, should
concern themselves with the provision of these
facilities and these should be of adequate standard
so as to inspire confidence in the workers that
their children are getting equal opportunitics.
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55

56

57

11.19

11.20

11.22

11.24

®

(i)

(iii)

The Committee expect the management of Public
Undertakings to secure fruitful coordination
amongst all the concerned authorities, State
Governments and local bodies so as to provide
facilities for setting up educational institutions
and to ensure improvement in the standard of
education to the industrial community residing
in the area.

The Committee would also like that government
should consider the feasibility of setting up Cen-
tral Schools in major areas of public enterprise
to secure adequate and improved educational
facilitics to the children of all levels of their
employees.

The Committee have no doubt that in accordance
with Government’s policy, adequate facilities
would also be provided for imparting education
in regional languages where twenty or more chil-
dren of employees of the Undertaking desire
education in a particular regional language.

The Public Undertakings may lay down rules in
respect of payment of school fees, sessional charges
and examination fees etc. on the lines of the
assistance extended to Central Government
employees.

The Committee are much concerned about the
health of the workers and their families and feel
that adequate medical facilities should be pro-
vided by the undertakings to the industrial wor-
kers and their families. The bigger iniustrial
undertakings may set up their own disp:nsaries
and hospital near the plants attended by competent
and expcrienced physicians and surgeons to pro-
vide adequate medical aid to their employees and
families, First Aid Centres with qualified Medical
Officers should also be set up at convenient places
in the factories to attend to emergency cases.
Adequate provision for rushing the patients in
emergency or in cases of grave injury on duty,
to the hospital should be made so that there
is no avoidable delay in rendering medical assis-
tance.

The Committee suggest that all Public Undertakings
should maintain close liaison with both the Union
Ministry of Health and Family Planning, and the
State Family Planning authorities for taking
measures for intensification of family planning.
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The Public Undertakings should set up a high ex-
ample in family planning for emulation by other
industrial units and local population.

58 11,26 The Committee recommend that the Staff Benefit
Fund Scheme may be introduced in each under-
taking and the purpose of such a scheme may be
broadly to give (i) monetary assistance at the
time of prolonged sickness of the employee when
he is not getting adequate leave salary to support
his/her family (ii) relief to employees in acute
distress (iii) money to meet emergent expenditure
connected with funeral of the employee.

59 11.28 The Committee consider that running of canteens
on cooperative basis is a step in the right direction.
The canteens should be run as far as possible on
no profit and no loss basis and should serve whole-
some, well balanced and nutritious meals. The
Welfare Wing in the undertakings should take
initiative and sustained interest to see that well
balanced, nourishing and appretising meals are
served at the canteens. The Welfare Officer/
Sanitary or Medical Officers should make sure
that the kitchens of the Canteen and the general
environmental conditions are hygenic and healthy.

60 1129 The Committee have no doubt that Managements of
public undertakings, particularly those engaged
mm manufacturing processes, would extend all
necessary faicilities such as rent free accommoda-
tion, and supply of power and water at conces-
sional rates so as to ensurs that refreshments and
meals are made available to workers at cheap
rates, particularly those in the lower income group,
in the interest of their health, efficiency and pro-
duction.

61 11.30 There should be a separate rest room apart from
lunch room in the undertakings which should be
provided with necessary furniture, fans, water
coolers, newspapers, magazines etc, so that em-
ployees may be able to relax themselves during the
rest interval.

62 11.32 The Committee feel that Cooperative Credit Societies
can play a very useful role in meeting the credit
needs of workers as also in promoting the habit
of thrift. Depending on the attitude of the
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63 11.34
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66 12.19

workers, the undertakings may promote the'
formation of such coopertative credit societies.
The assistance of the Registrar of Cooperative
Societies of the State concerned may also be taken
in the matter.

The Committee think that it is a useful idea to esta-
blish handicaraft centres in the worker colonies
attached to the indvstrial units. This may well
enable the families of the workers to supplement
family budget. When such handicraft centres
start functioning, undertakings may consider
placing suitable orders such as stitching of uni-
forms, dusters ctc on those handicraft centres.
The Committee feel that the development of such
centres would contiibute in no small measure to
the general well-being of the families of employees
particularly those in lower income group residing
in the colony.

The Committee suggest that Public Undertakings
should provide all possible facilities to the
workers to spend their holidays at near-by hill
stations or sea shores or at places of historical
interest.

The Committee find that existing grievance proce-
dure though useful, is time consuming and
cumbersome and at times fails to arouse a sense
of satisfaction to individual worker.

The Committee recommend that conditions should
be created so that the workers may continue to
work unperturbed pending the settlement of
dispute.

The Committees therefore recommend that:—

(i) the model grievance procedure should be
given a statutory shape and character

(ii) it should be prompt, well defined, simple
and time bound

(iii) the supervisors/Managers should be given
training to handle grievances and to dispose
them off effectively. There should also be
sufficient delegation of authority to them to
deal with grievances promptly.
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(iv) The unresolved grievances may be brought
expeditiously to the notice of the higher
echelons in management so that these are
settled quickly.

12.20 The Committee agree with the recommendation
of National Commission on Labour about the
Grievance Procedure and recommend that there
should be provision in the grievance procedure
for an arbitrator as envisaged therein.

67 13.13 The Committee feel that usually human failure due
to carelessness, ignorance, inadequate skill ne-
gligence in provision or use of safety equipment
and improper suprvision cause accidents in
industries. Creation of safety consciousness on
the part of both workers and management, is,
therefore, an imperative necessity. This con-
sciousness could be generated by educating the
workers about the safety rules, celebration of
safety wceks/months, demonstration to workers
through publicity media, inviting suggestions
from workers on safety and encouraging their
participation regularly in departmental safety
committees.

68 13.14 The Public Undertakings should maintain a safety
Inspectorate which should advise and assist
employers in drawing up training programme in
safety. The training should cover workers as
well as supervisors. The Inspectorate personucl
should conduct regular inspections of plants
etc. to inculcate safety consciousness among
workers etc. and organise safety weeks, seminars
and display of safety posters at important places
in the work premises.

69 13.15 The workers should be supplied with safety equip-
ment and there should be regular check to see
that the workers in fact use those equipments.
They should be protected against any health
hazards which may arise out of their work or the
condition in which their work is carried out.

70 13.16 The Public Undertakings should also consider
introducing the Floating Insurance policy scheme
with the Life Insurance Corporation of India
for group of workers against accidents,
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71 13.17 . The Committee also recommend that the Govern-
ment should introduce Safety Award Schemes for
all the undertakings, and the undertaking with the
lowest number of accidents during a year should
be awarded prizes and certificate of merit.
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